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LOK SABHA DEBATES

LOK SABHA

Friday, March 31, 1978/Chaitra 10,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

tavestment of IDBI by way of financial
assistances

*532. SHRI CHITTA BASU' Wil
the Minister of FINANCE be pleaseq
to state

(a) whether it 1s a fact that the
investment of IDBI by way of financa)
assistances 1s comparatively low in
the Eastern und North Eastern regions;
and

(b) if so what steps the Govern-
ment proposes {o take to correct :mg
imbalance?

THHE MINISTER OF FINANCE
{SHRI H. M PATEL)- (a) Yes. Sir.

(by In interpreting IDBI's assist-
ance o different regions duo note has
to be taken of the growth promoting
factors in diflerent regions such as the
avalabiity of  physical resources,
existence of managerial and entre-
preneurial capabilities and generally
a growth conducive environment. The
Industrial Development Bank of India
has always aimed at providing finan.
cial assistance to all projects, which
are technically feasible, economically
viable and generally in conformity
with the national priorities,

126 LS—1.

In order to promote balanceq indus-
trial growth as between States as well
as between areas in different States
IDBI has introduced since 1970
schemes of concessional finance for
units set up in backward areas. Other
promotional measures faken are:

(i) acceptance of lower promoter's
contribution, in the case of unils
coming in the Himalayan hill region
which coverg the entire North Easte
ern Region;

(ii) to identily project potentiali-
ties and help in the promotion of
projects in backward areas, IDBI, in
collaboration with other institutions,
has conducted industrial potential
surveys of the Eastern Region and
North Eastern Region. and

(iii) in order to render technical
consultancy assistance, IDBI has also
set up the North Eastern Industrial
and Technical Consultancy Organisa~
tion at Gauhati and the Bihar Indus-
trial and Technical Consultancy
Organisation at Patna,

SHRI CHITTA BASU- In his reply
the Hon. Minster has mentioned that
the IDBI has conducted an Industrial
Potential Survey 1n the Eastern region
and in the North Eastern region May
I know whether the Survey Report nas
heen made available to the Govern-
ment? If so has any action been taken
on the Report? Has he got ny
figures in his possession to prove the
contention that there Las nol been res
latively less investment in the easiern
region?

SHRI H. M. PATEL: The survey that
I said was conducted by the IDBI
That report is not submitted to the
Government. Government is not con.
cerned with the matter. These are ens
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tirely matters for the Industrial De-
velopment Bank of India itself to dis~
pose of. The survey was carried out
only in order to help and to assist them
to see what potentialities are there in
the eastern region and the north-
eastern region. Sometime back the
Industries Minister of West Bengal
asked me about this question and in
my reply I have told him that a
resist of all these efforts considerable
speeding up had in fact taken place. 1
wrote to him saying that these efforts
of the financial institutions have been
successful in contributing to the in-
creared flow of assistance to the eastern
region. During the last 4 years, i.e.
1972-73 to 76-77. the assistance sanc-
tioned by the All India financial in-
stitutions to the eastern region amount-
ed 10 Rs. 348.25 crores compared with
Rs. 158.41 crores in the preceding 4
years West Bengal was the bene-
ficiary of the assistance in the eastern
region accounting for more than o
per cent of the sanctions as well as dis-
bursements in the eastern region dur-
ing the last 4 vears. This is under
standable because West Bengal is more
deve.oped than the others.

SHRI CHITTA BASU: In the last
meeting of the National Development
Council 1t was urged by several Chief
Ministers that the State Governments
should he involved in the matter
of ;oiicy formulation, priority deter-
mination and the policy reorientation
of the public sector financial institu-
tions. What 1s the Government's re-
action to that vital question? It has
been admitted by him that the IDBI
prerured a survey report but Govern-
ment has got no access to it, Govern-
ment cannot act upon it. So my ques-
tion 1s: What is the reaction of the
Government to the suggestions made
by the Chief Ministers in the NDC
meeting?

SHRI H, M. PATEIL.: There seems to
be a complete misunderstanding of
the tunctions of the financial institu-
tions ‘They give advances and loans
to companies or organisations. They
prepare their cases and these go to
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them. You have to show that the
projects for which you seek assistance
are economically viable. There are
potentialities for it; if you are pre-
pared to make a certain amount of
financial contribution, you have the
necessary entreprenurial resources at
your hands—these are the things on the
basis of which the financial institu.
tions take a decision. Government's
broad policy decisions are given to
them.

In regard to these, discussions with
the State Governments take place. As
I said just now, my reply was--I quoted
it from that reply—from the letter
from the Industries Minister to me to
explain what the policy is. There are
plenty of occasions for the State Gov-
ernments and the Central Government
to discuss these matters. But, in so
far as the institutions are concerned.
they must proceed on strict financial
considerations.

SHRI PURAN SINHA: May I know
from the hon. Mimster whether the
physical resources. managerial and
entreprenurnial capabilities and a high
growth condition are available in
north-eastern region? What js the
scope of north-eastern industrial
development and techmcal consultancy
that has been established somewhere
in North-Eastern region or at Gau-
hati? May I know whether these are
available there—mn order to emphasise
my point, whether the physical resoui-
ces, existence of managrial and en-
treprenurial capabilities and generally
the growth conducive to environment
are available in north-eastern region?
What is the scope of that consultancy
organisation in Gauhati?

SHRI H. M. PATEL: Sir, a certain
amount of such talent is available
even m the north-eastern region but
there is not such a quantum available.
But, as many people are coming for-
ward there are not many resources
that are available. Therefore, the
institution has gone out to them and
established consultancy onganisations
tn those regions and also it has esta-~
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blished the organisations so that they
can guide them and help them. Beyond
that they can do nothing.

SHRI L. K. DOLEY: Sir, the Finance
Minister, while replying, in the first
part of the question has rightly men-
tioned about the need of national
priority in awarding such assistance
to many such projects. May I know
what are the criteria for giving such
assistance?

MR. SPEAKER: He has already men-
tioned it.

SHRI L. K. DOLEY: Compared to
the size of work, what is the percen-
tage of assistance that is given if they
go to those projects in the whole of
north-eastern region?

SHRI H. M. PATEL: I have not
understood his question, But, if he
means....

MR. SPEAKER- He wants to know
what are the criteria for that.

SHRI H. M. PATEL: I have already
mentioned that the criteria are there
They are available and they are com-
mon to all. But, because in this far-
eastern region, north-eastern regiom,
there 1s a certain amount of dearth of
such talent, the institutions have gone
out to do something which they ror-
mally do not do.

SHRI L. K. DOLEY:
ratio?

What is the

SHRI H. M. PATEL: I have already
said 'Yes' in the very first question
whether it i1s a fact that the invest.
ment of IDBI by way of financial as-
sistance 1s  comparatively low in
eastern and north-eastern region. If
you want actual figures, I can give
you that also.

For instance, in the north-eastern
region, the total amount given was
Rs. 5.26 crores between July 1976 to
June 1977, In the game period, in
? {he eastern region, that is, Bihar,
Orissa, Sikkim. West Bengal etfc. the
amount given was Rs. 89.17 crorss.
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Now, in the other region, it is higher.
But, it should not be forgotten thatin
addition to this, the IDBI is giving,
for those regions which are completely
neglected, a certain amount of assis-
tance. A certain amount of invest-
ment takes place in public sector
enterprises and, when you take that
into account, then, the gap is not as
wide as is thought.

SHRI SAUGATA ROY: Sir, in 1976
the Industrial Development Bank bad
initiated a soft window loan scheme
for the very sick jute industry in West
Bengal. It seems to me from the pre-
sent Report that that scheme is now
being watered down. Will the Minis-
ter be in a position to tell us the pre-
sent position with regard to the soft
window loan gcheme for the jute indus-
try which is so vital?

SHRI H. M. PATEL: There has been
no modification of the so-called goft
window loan scheme for the jute In.
dustry. The jute industry 1s in a
somewhat better state today than it
wasg when this scheme was instituted
but so far as the facilities are concer-
ned they still continue as it continued
earlier.

Failure of projects and Equipment
Corporation to Export Rallway Coaches
and wagons

*535. SHRI HARI VISHNU
KAMATH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that the
Projects and Equipment Corporation
(PEC) has failed to carry out sub-
stantial orders placed by certain foreign
countries for railway coaches and
wagons in spite of the fact that full
advance payments had been made by
those conntries;

(b) if so, the names of such coun-
tries as well as the details of the trans-

actions involved;

(¢) the consequent loss to India’s
public exchequer; and
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(d) the nature of disciplinary and
remedial action takea in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
A statement is laid on the Table of
the House.

Statement

There has been only one export
order for supply of railway wagons and
coaches where the buyer. namely, the
Ministry of Transport and Communi-
cations, Government of Uganda had
paid full value of the contract in
advance. The contract entered into
with the Project & Equipment Corpora-
tion, a subsidiary of State Trading Cor-
poration, in September, 1976 was for
supply of 250 wagons and 20 passenger
coaches Because of delay in opeming
of Letter of Credit as well as furnish-
ing of guarantee by the buyers in av
cordance with the terms of the
contract, the implementation of the
contract was held up for some uime
However, as result of discussions
held in India i1n January 1978 beiween
the parties the outstanding problems
relating to this contract have mostly
heen solved and the implemeatation of
ihe contract 1s expected to proceed
uninterrupted. There has been no loss
to India’s public exchequer and no
disciphinary or remedial action 18 cal-
led for in the matter

SHRI HARI VISHNU KAMATH:
Mr. Speaker, Sir, the statement shows
that this Project and Equipment Cor-
poration is a subsidiary of the State
Trading Corporation and a contract
was entered into in September, 1976—
that is, during the bogus Em-

erngency period-—for supply of
250 wagons and 20 passen-
ger coaches. Now, the Minister

says that there has been only one
export order for supply of railway
wagons and coaches where the huyer
had paid full value of the contract in
advance. May 1 know whether there
have been export orders for supply of
other goods besides wagons and pas-
senger coaches from other countries?
Whether orders were placed by other
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countries for supply of other goods
and equipment besideg railway wagons
and coaches? If go, whether there was
any default in regard to such con-
tracts with other countries?

shrenfes dn: o stwr fasgr
g oz drw W Fifwy ¥ wwafun
& wre aAr wrem wew TRl
it F X § Aifra 3 47 wary fray
wT wFAT

ot gfe faer waw ;. aw @i
WEAE # AT § ) TEy aoqE fw
& o v wwfean Wil foar § fe
ITATTRF IO fRq a0 &, 778 Faw
I AT §, A AATT 1 &7 ALY AW
2 % NV W1 39 A9F ¥ 9z
AT 9T IAE fAe 3w Aqr gy
Tifgg ¢
MR SPEAKER; ]t does not arise

from this qguestion. I have noi been
able to agree with you.

SHRI HARI VISHNU
The statement also says:

LAMAI:

“However, as a resull of discus-
siong held in India in Januwry 1178
between the parties the outstanding
problems relating to this contract
have mosily been solved .."

In regard fo opening of the letter of
credit gs well as furnishing of guarsn-
tee by the buyers—in accordance with
the terms of the contract—how much
delay wag there and also, may I know,
whether fhere was any fime-lag hetl-
ween that part of the coniract by the
buyers and the final settlement re-
ferred to in this statement?

st sfes v amd N Avw
Ay fremger & smr Ay H K
srawy aqe ¥ g

Later after a total delay of approxi-
mately one year, in October 1977, the‘
buyer paid the balance amount of
75 per cent and also in lieu of the
bank guarmntee.
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SHRI hAR] VISHNU KAMATH:
What about guarantee?

THE MINISTER OP COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
Sir, it ig true that the agreement was
reached in the year 1976. It was
agreed by the country concerned to
immediately pay the deposit. Unfor-
lunately, the delay wags not on the part
of our institution, PE.C. It was in
Apri] 1977, 12.5 per cent was paid in
cash in lieu of L.C. They paid 12.5
per cent (Interruptions) It was (n
April 1977 and the remaining amount
came to usg in October 1977. So, if at
all any delay has taken place, it is
not because of our institution but be-
cause of the country itself. Immedi-
ately after they deposited the amount,
we sat together. In the meantime,
there was some escalation of price.
Now, we told the country that the
prices have been escalated because of
that delay and accordingly when the
delegation came over here, it was dis~
cused, thrashed out. The country has
accepted to have the escalation
charges also So, so far as this con-
tract is concerned, there has been no
delay whatsoever, on the part of our
institution.

SHRI HARI VISHNU KAMATIL
The Uganda Government .

MR. SPEAKER: No, He has ans-
wered that.

SHRI HARI VISHNU KAMATI:
Follow up question......

MR. SPEAKER: No follow-up ques-
tion,

SHRI HARI VISHNU KAMATH: I
will raise a Half-Hour discussion on
that.

oft dwr v Ty oo ¥ H
Arer ¥ fosk oYe awrd fewk saw o
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W AT & T § Wy A g wn
1 afew wirs ¥ ow oW
St sar T i Ty St strewTe, Shew
wiafew gt § wEer ¥R gu Wi
wfasq & ¢ qlar 7 firer oy, qed
TR e #t g fawar sy ?

sit wnfos & ¢ Srar e we
g ¥ gy W ¥ o wfaw @R
LIGEICE T - S

MR. SPEAKER: What he says is that
we are short of wagons, Why are
you selling 1t outside?

SHR] MOHAN DHARIA: Here, so
far as our capacity is concerned, it
1s much more than what is needej by
Indian Railways. We give first priori-
ty to the needs of our Indian Ralways
and after fulfilling that priority there
is adequate capacity for exports and
naturally we are utilising that capacity
for export.

DR, VASANT KUMAR PANDIT:
Will the hon. Minister explain that
apart from the dzlay in opening of
letter of credit, was ther2 any dispute
over the size and specificat:ong of
these wagons? When the team had
come here, did they discuss this about
the wagons for which orders were
placed for their subply? Now, arising
out of that. ig there any proposal be-
fore the Government that the PEC
should be transterred to its parent
body?

SHRI MOHAN DHARIA: There was
no question of any dispute regarding
the specification. It was according to
the agreement reached and {t is accord-
ing to the desire of the country con-
cerned that we have decided to give
these {tems. There was no dispute.
8o far as the functioning of the PEC
s concerned, they have been doing

well and the preposal for
merging this body with fhe STC is
under conslderation.
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Trade Relations with Pakistan and
Bangiadesh

*536. SHR] SAUGATA ROY: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether any talks on improving
trade relations with Bangladesh and
Pakistan are going on;

(b) whethes any decisions or con-
clusiong have been reached; ani

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (c). A statement is laid on the
Table on the House.

Statement
Bangladesh—

The Annual Trade Review Talks
between India and Bangladesh were
held from February 23—25, 1978. The
Indian delegation wag led by Com-
merce Secretary, Ministry of Com-
merce, and the Bangladesh delegation
was led by the Secretary, Ministry of
Commerce in Bangladesh. A general
reviewy of the trade between the tws
countries in 1976-77 was carried out.
The Bangladesh side emphasised that
efforts should be made by India to
reduce the imbalance that existed
under the bilateral trade. The Indian
side also pointed out that there had
been a declining trend in our exports
to Bangladesh and that this needed to
be reversed. It was mutually agread
that India if price and quality being
foung satisfactory, would consider the
purchase of the following items In the
quantities noted against them during
1978

1. Newsprint 10,000 tonnes
2. Naptha 20.000 tonnes
3. Furnace ofl 40,000 tonney
4, Molasses 15,000 tonnes
5. Chloroquin

di-phosphate 20 tounes
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Bangaldesh in turn, noted India's inte-
rest in continuing to export a wide
variety of engineering goods, buildess,
hardwares and consumer items. Fur-
ther, they also agreed in principle to
consider purchase of 3 lakh tonnes of
steam coal and 75,000 tonnes of Assam
coal during 1978. Bangladesh offerea
some other items for export and the
possibilities of importing them are
being examined in consultation with
the concerneq Ministries. Both sides
agreed to held trade Review Talks
every six months,

Pakistan..

The last Trade Review Talk§ between
India ang Pakistan were held in NEW
DELHI in April 1977, within the
framework of the Trade Agreement of
1975, which expired in January 1978.
We had suggested to Pakistan to
extend that Trade Agreement by six
monthg or until 5 fresh one was con-
cluded, whichever was earlier. Fol-
lowing the visit of our Foreign Minis-
ter to Pakistan last month, there are
indications that Pakistan will be wil-
ling {o receive our delegation to review
the trade and discuss s new Trade
Agreement. Mutually convenient dates
of the visit are being ascertained

SHRI SAUGATA ROY: Sir, 1 have
gone carefully through the statement
laid on the Table of the House. The
Janata Government has been very
assiduously courting the present
regimes of Bangladesh and Pakistan.
But unfortunately. the resuits of the
courtship are not evident in the fake
figures that are given in the glutement.
With regard to Bangladesh, T would
like to ask a specific question With
regard to Bangladesh our main pro-
blem is regarding jute berause from
Bangladesh raw jute iz smuggen into
India and thig affects the dnmestic
prices of raw jute. In the interna-
tional market, Bangla Desh i{x cons-
tantly trying to undercut India in jute
and jute products. So the proposal
for a Jute International wag taken up
with Bangla Desh, Nepal, and Thal-
land. I see from reports that Jute
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nternational Talks have been a flop
and they have not succeeded. I should
like to know from the hon. Minister
the present status of Jute Intrna-
tional, and whether we have been able
to come to any agreement with Bangla
Desh regarding not undercutting jute
in international market,

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHR] MOHAN DHARIA):
It is our endeavour that the jute com-
munity of India, Bangla Desh and
Thailand which are the main produ-
cers in the world of jute should suc-
ceed and we are having y dialogue.
In the meantime some understanding
has been reached and the House will
be happy to know, it is because of
those efforts the exports of jute from
both Bangla Desh and India this year
have gone up, as against last year.

SHRI SAUGATA ROY: With regard
to both Pakistan and Bangla Desh,
one of the major items of export could
be coal but it is a tragic fact that large
quantities of coal are still smuggled
oul of Delhi and other places to West
Pakistan sector in the Lahour border.
Have any talkd been held with the
Pakistani government to prevent smug-
gling of coal so that we can export
coal to Paukistan through the normal
trade channels.

SHRI MOHAN DHARIA: the
policy of the government is very
clear. We do not want any smuggl-
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ing to go on from our country to any
other country or within our country;
we are very firm. cn this. At the
same time if through bilateral discus-
sions we could export coal and if it
is beyond the needs of the country,
we shall do so.

SHRI VINODBAI B. SETH: While
the hon. Minister says that they do
not want to allow smuggling of o~oal
to Pakistan and Bangla Desh, may I
draw his aitention to the fact that a
lot of animals, sheep and goats, are
smuggled out of India from Jodia in
Gujarat Border to Pakistan?

SHRI MOHAN DHARIA: I appre-
ciate the information of the hon.
Member; I shall look into it.

Foreign Exchange Earnings {frem
Jute and Rice

*537. SHRI RAJ KRISHNA DAWN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state the mnet
foreign exchange earned by exporting
jute, jute products and rice compared
to the total farcign exchange earned
during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): A state-
ment is laid on the Table of the
House.

Statement

The requisite information is as fullows :

(Value in Rs. Ciores)

197475 197576 1076-77

Raw Jute 17" 52 10" 10 1-28
Jute Products 296- 79 250" Bg 200- 88
Basmati Rice - . . 21° 50 13- 04 6 ra
ToTAL . 33581 27403 ‘—;;;:é
Totnl Foreign exchange . . .. . . 13328-83 4042-8Br 514535

°§..'Pf_d . ‘tl_lr.ough exports




15 Oral Answers

SHR! RAJ KRISHNA DAWN: The
statement shows that the foreign ex-
change earnmgs from raw jute had
been steadily declining, from Rs. 17.52
crores in 1974-75 to Rs. 10.10 crores
in 1975-76 and-to Rs. 1.23 crores in
1976-77; similarly the export of jute
products haq declined from. Rs, 296.79
crores to Rs, 250.89 crores in the year
1975-76 and to Rs. 200.83 crores in
the year 1976-77. Again from an
export earning of Rs. 2150 crores in
1974-75, the export of Basmati had
declined to Rs. 13.04 crores in 1975-76
and Rs 6.12 croreg in 1976-77. I should
like to know from the hon. Minister
the cause of this decline.

§twrfes & ;A wAAE
geer ¥ xer # fred awf Y qeer
¥ Az SRRy 9T Jramd aeT 5y
ngdE § & wrd §, Wi 9wl
IAF FRW FHA TR Y| AAAIH
¥ wradly #ATFT 1 FATAT ARATE
fe gfar & aroe 7, ovd g X
Jz SreRA & Ay fredfesm o
T & wr Az fergw Ay & fy @
F FIU gAY wAATIE ¥ Far wE
) 3@ AFT AET AT ATARAY
qEA T ATIF S, AEHF AW A
FArAT A gH o1 qrgw Foreret oY, oz
feraren g5, sl gAY A, @msy
ouy gV ety & Arg gy wTe-
ot avAr qear &1 FawArgEa
& =rgar g f amew & o &1 sy
eHTeA §aewmt F A Y, Afaw
AR w7 A grHe § ™ ol &
M A Afe gfd) wedEm
famar qaaa fear ar, I aar
¥ gw o gu e yrewew wiuw qman

¥ arEe W 2z T #Y g
2 fie Y Y qrdie § oy feafa ax
waqE et

t T gou T ;A W
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MR. SPEAKER: Please come to
your second question.

SHRI RAJ KRISHNA DAWN: Due
to the failure of the Government to
examine the statutory prices of jute
and paddy fixed on the recommenda=
tion of the Agricultural Prices Com-
mission and revise it upwarg in the
light of high cost of inputs and rise
in the wages of agricultural labourers
due to sudden imposition of Agricul-
ture and Labour Wages Act in West
Bengal since the commission recom-
mended the statutory prices for these
articles, the jute and paddy growers
are incurring financial loss. They are
not getting remunerative prices for
their produce. In view of the above
fact, I would like to know from the
hon. Minister as to what steps have
been taken by the Government to
save the farmers from the huge fin-
ancial loss, and to increase the foreign
exchange earning through the export
of jute ang rice I would like to
know from the hon. Minister whether
the Government is ready to give re-
munerative prices to the farmers.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): As the House is well aware,
it is for the first time that the Jute
Corporation of India was asked to
open several Centres in the jute pro-
ducing areas and this year we have
taken adequate care so that reason-
able prices are available to the pro-
ducers and that too in the wvillages
concerned, where they produce. Re-
garding the export of Jute, this House
will be happy to know that in the
period, April to December 1976 the
export of jute products were of the
order of Rs. 130 crores and as against
that, in the period, April to December
1977, they have gone upto Rs. 166
crores, It is because of the efforts
made by the Government that the
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exports are more and we are also
teking care to produce additional
jute crop and also to pay remunera-
tive prices to the farmers,
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SHRI KRISHNA CHANDRA HAL-
DER: Mr, Speaker, Sir, the Minister
has stated that since last yesr jute
products are getting remunerative
prices. But perhaps he knows that
jute growers are demanding that the
minimum price of jute should be
fixed at Rs. 200 per maund. So, may
I know whether the Government is
ready to announce the minimum
price as demanded by the jute grow-
ers? Yoy know that many jute mills
are closed and more than 40,000
workers are thrown out of job. So,
in view of the reply given by the
hon, Minister, may I know what steps
the Government is going to take to
reopen the jute mills so that the jute
growers may get the price as they
demanded earlier,

SHRI MOHAN DHARIA: Again,
this is a question~ dealt with by the
Minister of Industfies. But I can
assure the Member that the Govern-
ment has already taken several steps
to see that these closed jute mills re-
sume their work, and #lsp from the
point of view of giving remunerative
priceg to the farmers, it is for the
first time that we have decided to
purchase jute at the farmers/produ-
cers’ centres themselves,

Q. AW W wiew  woow
Lo ]
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SHRI B. K. NAIR: Immediately
after the coming into power of the
Janata Party, hundreds of smugglers. .

MR. SPEAKER: I am not able to
hear you. Please come near the
mike and speak We are not able to
hear you,

SHRI B K NAIR: Immediately
after the coming into power of the
Janata Party, hundreds of smugglers.. .
came forward and made confessions
to Jayaprakash Narain. They said in
Bombay that thereafter, they would
behave well. They alsy offered their
services to check smuggling. I want
to know whether the services of the
erstwhile smugglers have been made
use of; and if so; what is the result?

SHRI SATISH AGRAWAL: After
the revocation of the emergency, more
than 100 smugglers took a pledge be-
fore Lok Nayak Jayaprakash Narayan.
It is not within the knowledge of the
Government that any of them hag re-
vived their activities. There may be a
case of one or two. We are keeping a
close watch over their activities, So
far as seeking their co-operation is con~
cerned, Government does not seek. that.
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If they offer their services, the Gov-
ernment would utilize their services.

SHRI SHYAMNANDAN MISHRA:
The hon. Minister said that during the
period of the emergency 2,000 werc
under arrest and, later on, after the
lapse of the emergency or after the
termination of the emergency, only
176 remain. May I know the consi-
derations on the basis of which the
rest of them were released and whe-
ther any high-level committee was
appointed to go into these cases and
then some conclusion was arrived at
about the release of those persons?

SHRI SATISH AGRAWAL: Prior
to the revocation of the emergency,
the total number of detention orders
issued by the previous regime was
not 2,000; it wag 3.349. After the
revocation of the emergency, more
than 2,000 smugglers were released,
not after the coming into force of the
Janata Government, but by the pre-—
vious Government, before or during
the elections. We did not release
them. So, there is no question of sett-
ing up any high-power committee.

Export contract for Cotton Textile Yarn

*541. DR, VASANT KUMAR PAN-
DIT: Will the Minister of COM-~
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether by a judgement of Sup-
reme Court, Government has been
directed to honour all contracts for
the export of cotton textile yarn as
on or before 8th August, 1977;

(b) im it a fact that the Supreme
Court has extended the date for com-
pleting shipment of such exports upto
2nd February, 1978;

(¢) ‘whether the earlier action taken
by the Catton Textile Export Promo-
tion Council in refusing registration
snd export has been corrected in view
of the decigions of the Supreme Court;
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(d) is it a fact that the CTEPC has
not acted, nor implemented the deci-
sion of the Supreme Court; and

(e) steps taken by Government te
rectify the situation and remove the
anomaly?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (e).
A statement is laid on the Table of
the House.

Statement

(a) and (b). As a result of a writ
petition filed by M/s. Udit Exports Vs.
Union of India and others in the Sup-
reme Court all contracts for export of
cotton yarn which were entered into
on or before 8th  August, 1977 and
which were supported by irrevocable
Letters of Credit established on or be-
fore 30th September, 1977 were allow-
ed to be honoured. The terminal ship-
ment date in respect of such contracts
was cxtenoged from 31st December,
1977 to 28th February, 1978 in imple-
mentation of a subsequent judgement
of the Supreme Court.

(¢) and (d). The Cotton Textiles Ex-
port Promotion Council implemented
the policy as announced by Govern-
ment through the issue of Public No-
ticeg from time to time. The Public
Notices had been suitably amended in
accordance with the decisions of the
Supreme Court by the CTEPC and it
has acted accordingly.

(e) Does not arise.

DR. VASANT KUMAR PANDIT:
Is the hon. Minister of Commerce
aware that the notification contained
a lacuna for which the cotton yarn
exporters had to go to the court and
got the order annulled? In the first
case, the order did not permit all
those firms Which were not registered
with the CTEPC to export, even though
it was not the actual practice #o megis-
ter with them. So, the Court annulled
it and declared that whether they are
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registered or not, they should be allow-
ed to export. In the second case, for
the extension of time also they had to
rush to the Supreme Court. May I know
from the hon. Minister whether while
issuing such public motifications they
seek legal o?inion or act?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-~
RATION (SHRI MOHAN DHARIA):
Whenever any notification is to he
issued, legal opinion js taken, But
many times the legal opinions also
differ. This is one of such matters.
Anyway I do appreciate and I do
agree that Government should be
more cautious while issuing such no-

tices.

DR. VASANT KUMAR PANDIT:
‘With regard to the export or import
of many items, there is always one
clause about the opening of the Letter
of Credit by a particular eflective
date. There are several transactions
in the business world where the Letter
of Credit is on the way or it is being
scrutinised or approved by the banks,
or despatched by the importer or ex-
porter. These are cases of equity. I
1ave got several cases where the
Jovernment 1s sitting tight on the
Zround that the Letter of Credit was
not opened by a particular effective
date. In the business world when
the Letter of Credit is on the way, it
is not disputed, Will the Government,
therefore, review all such cases and
on equity basis, not on legal basis,
sanction 3l those lakhs of rupees
worth of imports or exports, which
could not materialise because of the
litera] interpretation of the word
“‘opening of letter of credit”?

SHRI MOHAN DHARIA: The hon.
Member himself is aware that the
stand of the Government in all such
matters is always equitable, Some-
timeg it s0 happens that Letters of
Credit are not opened; but these are
firm commitments. But if it is proved
with gocuments that the commit-
ments were firm, then, in that case,
a review is made and a sympathetic
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view is taken. But it all depends.
Otherwise, many times it is likely
that some parties may take yndue ad-
vantage of it. So, it depends upon
the circumstanceg of each case. But
I can assure the hon, Member that
the attitude of the Government shall
be always equitable.

SHRI S. R. DAMANI: There are
several complaints about the func-
tioning of this TEXPROCIL. It is
also charged that there is groupism
in the Committee. Today we read in
the papers that the Director-General
has resigned on account of the
troubles. It is a very important body,
and it is looking after the export of
textiles, Therefore, will be kindly
enquire into the whole affair of the
working of the TEXPROCIL.

SHRI MOHAN DHARIA: I have al-
ready received some complaints, and
I have asked the Secretary of Com-
merce to immediately enquire into
the working of the TEXPROCIL. I
have discussed the matter with the
Chairman of TEXPROCIL, and I have
told him that it should function with
a view to promoting and helping the
exporters, If there is anv groupism
or anything of that kind or any har-
assment, we cannot allow it to
happen. In that case, the powers
given to TEXPROCIL, shall have to
be withdrawn. I shall tell this ailso
to the Chairman. The Commerce
Secretary himselt is now looking into
the matter.

SHRI YASHWANT BOROLE: The
answer which he has given is  that
the gefect in the Noufication is due
to differences of opinion about inter-
pretation, but it appears otherwise
than that. Will he look into the
judgment of the Supreme Court and
kindly inform the House of the nature
of the defects whether they are not
due to legal interpretations, but they
are due to omission, ang deliberate
omissions, in the Notification, which
has caused this loss?

SHR] MOHAN DHARIA: I have
gone through the judgment, and I can
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assure the hon, Member that the in-
terpretation regarding retrospective
effect was the point of dispute. There
have been some in favour saying that
we can give retrospective effect, while
the Supreme Court was not of that

view.' So, it was an honest difference
of opinion.
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Talk with the Commerce and Industries
Minister of Mauritius

*544. SHRI M. RAM GOPAL
REDDY. Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND (O
OPERATION be pleased to state

(a) whether the Commerce and In-
dustries Minister of Mauritius held
talks .n New Delh: during the 2nd
week of January, 1978, and

(b) . so. the details thereof and
conciusions drawn”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG)- (a) and
(b). Hon. Mr. D. Basant Rai, Minister
of Commerce and Industry, Government
of Mauritius visited New Delhi from
5th to 9th January 1978. During his
stay in New Delhi, he called on the
Minister for External Affairs, Minis-
ter for Commerce, Civil Supplies and
Cooperation, Minister for  Industry,
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Education Minister and Minister for In-
formatfon & Broadcasting. Some of
these meetings were in the nature of
courtesy calls only. A general review
was made of Indo-Mauritian trade and
other matters of mutual interest to-
Mauritius and India.

SHRI M. RAM GOPAL REDDY: 1
do not think he has sald anything
concrete, whether any trade agreement
was considered or discussed with him,
or simply the whole thing ended in
courtesy calls and entertainment.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHARIA):
The hon. House may be aware that
there is already an agreement of eco-
nomic. techmical and cultural co-
operation between the Government of
India and the Government of Mauri-
tius. That agreement is very much
there. Whenever discussions take
place, naturally one of the aspects of
the discussion 1s how we can imple-
ment these agreements, Naturally,
that discussion wag very much there.

SHRI M. RAM GOPAL REDDY:
Can he cite one instance as far as ex-
ports and imports are concerned?

SHRI MOHAN DHARIA: The hon.
Minister of External Affairs who visit-
ed Mauritius, has already made a
detailed statement on the floor of the
House wherein he has narrated al?
these steps.

Coverage of Deficit in Orissa

*546. SHRI SARAT KAR: Will the
Minister of FINANCE be pleased to
state

(a) whether 1t is a fact that the
Finance Minster of Orissa has said
that he expected to cover the defic1t
of Rs. 12 crores and a total deficit of
Rs. 46.78 crores including the opening
deficit of Rs 34.78 crores; and

(b) whether the State Government
of Orissa has sought special accom-
modation from the Government of India
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to meet the remaining deficit of
Rs. 34.78 crores, equivalent fo  the
opening deficit of the year and if so,
the reaction of Central Government
thereto?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b).
The Finance Minister of Orissa, in his
budget speech on 3rd March, 1978
stated that he expected to cover the
deficit of Rs. 12 crores out of the
total deficit of Rs. 46.78 crores shown
in the budget for 1978-79. He has
sought special Ceuntral assistance to
cover the remaining deficit of Rs. 84.78
crores equivalent to the opening
deficit of the year.

The ways and means of meeting the
gaps in resources for the States” An-
nual Plan 1978-79, including the open-
ing deficits, will be considered during
the course of the year, in consultation
with the States and the Planning Com-
missior..

[ 4

SHRI SARAT KAR: Orissa is one
of the poor States economically. 5
per cent of its population live below
poverty line and there is regional
imbalance. May I request the Cen-
tral Government to react favourably
to the demands of the Orissa Govern-
ment so that the State can improve.

SHRI H. M. PATEL: The Central
Government is always considerate to
the regions which are in financial diffi-
culties.

=t T farerg Qe ¢ S A
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SHRI H. M. PATEL: The hon, Mem-~
ber must be aware that there is a
finance commission which is appointed
every five years to try and assess the
difficulties of all States particularly the
backward ones and see what additional
assistance  they should be given
from the Central Government.
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Raplacement of Sales Tax by Excise
Duty

*552. SHRI ANNASAHEB GOTK-
HINDE: Will the Minister of FINANCF
be pleased to refer to the reply given
to Unstarred Question No. 1521 on
the 3rd March, 1978 regarding deci-
sion on abolition of sales tax ana
state:

(a) the names of the States with
which the concerned discussions were
held,

(b) whether the State Governments
ruled by Janata Party are also re-
luctant to accept the proposal to re-
place sales tax by excise duty; and

(c) the reaction to the said pio-
posal of the State Governments rulei
by Janata Party, separately?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
question of replacement of sales tax
by excise duty has been discussed:
with the Chief  Ministers/F.rance
Ministers of almost all the Stat:s in-
cluding the States ruled by the Jaaata
Party. The Chief Ministers/Finance
Ministers of States have generally
shown :ack of enthusiasm for aboli-
tion of sales tax. This is a matter
which cannot be settled immediately
and calls for continuing efforts in
this direction

SHRI ANNASAHEB GOTKHINEGE:
Sir, 1 seck your protection. I think.
this is one of the modern methods of
giving cvasive replies. Please see
Question (b) and (¢). I asked:
“whether the State (Tovernments ru'ed
by Janata Party are also reluctant to
accept the proposal to replace sales
tax by excise duty”. There is no reply
to that: And Then Question (c) “the:
reaction to the said proposil «f the
State Governments ruled oy Janata
Party, separately.” He has not replied
this. So, T cannot put mv supple-
mentaries.

SHRI H. M. PATEL: I have given
this reply. 1 may repeat for his bene-
fit. I said: *....has beea :discussed
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with the Chief Ministers/Finance
Ministers of almost all the States in-
cluding the States ruled by the Janata
Party....”

“The Chief Ministera/Finance Mi-
nisters of States have generally
shown lack of enthusiasm for abo-
lition of sales tax.”

It answers everything.

SHRI ANNASAHEB GOTKHINDE:
I wanted to know specially about the
States run by the Janata Party.

MR. SPEAKER: “Generally” in-
cludes “specially” also.

SHRI ANNASAHEB GOTKHINDE:
My question is specific. My submis-
sion is, whether he jis prepared to
answer my question. It is a promise
of the Janata Party given to the
whole country that they will replace
sales tax by excise duty. I want to
know whether they will fulfil this
promise so far as the Stateg ruled by
the Janata Party are concerned.

SHRT H. M. PATEL: 1 am very
glad to see that the hon. Member
opposite is so anxious about a promise
given by the Janata Party. I have
already said that we do intend ta do
whatever we can to fulfil this promise
in sipte of the fact that there 15 a
reluctance on the part of the Chief
Minister. ...

MR. SPEAKER: It cannot be done
only in respect of some States.

SHRT H. M. PATEL: 1T have said
that this is a matter which cannot
be settleq immediately and callx for
continuing cfforts.

"WRITTEN ANSWERS TO QUESTIONS
Alumintum for utensil trade

*531. SHRI RAJKESHAR SINGH:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether he has recefved a memo-
randum from the Northern Indian
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Aluminfum Manufacturers’ Assocfation
regarding imposition of a ban on exe
port of semis of aluminium and alloca-
tion of aluminium to the utensi) trade
direct;

(b) it so,
thereto; and

Government's reactior

(c) steps taken or proposed to ban
the export of this item?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) and (c). There is no proposal 1o
ban export of aluminium semi-manu-
factures as the volume of exports is
small in relation to domestic consump~
tion of aluminjum. Considering that
the shorlage is a short-term feature
and that arrangements are being made
for impor{ of required quantities of
aluminium, there 15 at present no pro-
posal ta impose control on distribution
of non-levy aluminium required for
the utensil industry.

Import of valuable commoditics,

*533. DR. BHAGWAN DASS RAT-
HOR: Will the Minisler of COM-
MERCE. CIVIL SUPPLIES AND CO-
OPERATION be pleased to stufe:

(a) whether it is a2 fact ‘hat the
Ministry has restricted the import of
certain valuable commadities which
were banned till recently; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO
OPERATION (SHRI ARIF BFEG):
(a) and (b). Imports of certain items
which had been banned earlier were
later allowed to be imported on res~
tricteq basis. A statement giving de-
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tails of these items hag been on
the Table of the House. i

Statement

List of banned items alloweq on
restricted basis subsequent to the an-
nouncement of Import Policy for
1977-78.

for a further revision in the minimum
prites notified by the Government.
The growers have demanded a price
of at least Rs 800 per quintal for
RMA-I grade of rubber.

Government Jraised the minimum
price of RMA-I grade of rubber from
Rs. 520 to Rs, 655 per quintal, with

Name of Items differentials for other grades with
(1) Para Nitro Phenol. effect from 6-8-1977. The representa-
(2) Bronine. tiong for further increase in minimum

(3) Peataerythritol,

(%) Para Nitro Chlorobenzene,
(5) Camphor.

(8) Outside micrometers (ordi-

nary) of sizes over 3§00 mumn
and other special types of

price are under consideration,

Export 0 and import from East Ger-
many aund West Germany

*538. SHRI AGHAN SINGH THA-
KUR: Wi} the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-

micrometers. OPERATION be pleased to lay &

(7) Vitamin E. statement ghowing:
Further imcvease in the prices of (a) the quantity of goods exported
rubber to West and East Germany and the

*534. SHRI K. A, RAJAN: Wil the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the rubber growers in
Keralg have urged the Government
to further increase the priceg of rub-
ber; and

(b) if 5o, the details and Govern
ment's reaclion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):

quantity of goods imported into India
from there in 1977 as compared to
that in 1876;

(b) the detfails of the commodities
imported ag well ag exported; and

(c) future prospects of trade with
Wast and West Germany separately?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (2)
The figures of India's trade with
FRG and GDR during the last three
available, are indicated

(a) and (b). Representations have years, as
been received from rubber growers below:
(Rs. Crores)
et
Year Federal Republic of Germany ~ German Democratic Republic
Ttmports rts  Exports  Balance
Traports i’f\xc?.oke l:f.l'i‘:::lr Tmpo inc{.’nne- of Trade
exports exports
‘April-September 1977 . 2355 1157 ~—119'8 157 200 +4'3
April-September ' i
"3,’75‘ p. - 1549 1y 6 —4 3 148 23°9 491
197596 . . . . 370°0 174 =-252'6 a6:6 25'0  +10'7
1976-77 .+ . %70 2098 —772 g4 428 124

126 LS—2.
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(b) In the case of West Germany
the major items of Indian exports
are clothing, woollen carpets and
druggets, cotton textiles, engineering
goods, leather and leather manufac-
tures tea, Gem & Jewellery etc., while
the major items of imports are Elec-
tric Machinery, non-Electric Machi-
nery, Iron and Steel, Chemical ele-
ments and compounds, fertilisers.
transport equipment, scientific instru-
ments and apparatus, deiry products.
wheat, medical and pharmaceutical
products etc.

In the case of GDR the bulk of our
exports consisted of traditiona)l items
like ofl cakes, hides ang skins, crush-
ed bones, coffee, tea, mica, tobacco
cotton textiles and jute goods. Wow-

* ever, recently several non-traditional
items like engineering goods, shoe
uppers etc., have been added to our
list of exports. India’s imporis from
GDR include items like Muriate of
Potash, urea, cinematographic Slms,
ships, printing machinery, capital
goods, machine tools, chemicals and
pharmaceuticals ete,

(c) Propects of expansion of
India’s trade with West Germany ap-
pear to be pright firstly by diversific
ation of trade and secondly by colla-
boration, through transfer of techno-
logy in selected fieldg and export of
labour-intensive goods from India.

As regards East Germany it is ex~
pected that the trade between India
and GDR would also continue to grow
in future as it has been growing in
the past. While GDR promises to be
a good market for Indian maunufac-
tures such as machine tools, steel
pipes, samtary fittings ang  choe-up-
pers, it iy expected that it will conti-
nue fo be an important source nf our
supply for fertilisers, cinematographic
films, capital goods etc.

Seizure of smuggled goods from

Western Coast

*539. SHRI AHMED M PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that smug-
gling on Western coast of the country

MARCH 31, 1998
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hag again been brought to the notice
of the Government;

(b) if s0, whether any arrests have
been made during the last one year;
and

() the value and details of smug-

gled goods seized during the last one
year in that area?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (c). Gov=
ernment ig fully ylive to the fact that
the West Coast is gusceptible to smug-
gling. Necessary measures have been
taken to effectively combat smuggling
on the West Coast. Acrording to re-
ports received by the Government,
smuggling in this region fs well con-
tained. During the last one year
(March 1977 to February, 1978) con-
traband goods such as gold, watches,
diamonde, gynthetic Tabries, © ete,
worth Rs. 22.33 trores® were seiwzed
ang 025% persons were arrested for
their involvement in smuggling ¢both
these figureg are provisional).

qieel & wmrdw & rewif o W
ot ¥ Frorer Qwen

*542. st frT W@ ;. ®|
qdza sy wmre fewrm wet Og ¥
N FF R

(%) w1 adzwi @ gfemr 3 o
TRy F wraiw FqET Tv g As
oz +fer =y axret # vwegar
gfafram Fv7 §y Wt o faer
frm & frarrdm s gema d, o

(=) afzer, & a1 57 vowT o7
g gerdl & fammae e & fem
gz frarr grer e sqgearad wER?

qdz sit anre fesm sa (ot
geitew W) (%) AR (®).
g et § frerae #Y QA v wd

-
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mmmmtmat
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Re-export of Indian Steel Tubes and
Iron Ore based products to ether
countries

*543. SHRI C, K. CHANDRAPPAN:
Wil} the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Governmen{ are aware
of the fact that a number of foreign
firms buy steel tubes and iron ore
based products from India at lower
rates and re-export them to others;

(b) 1If so, the details thereof, and

(¢) hag Government taken decision
to thig effect to curb such practiees
at India’s cost?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1 ARIF BEG): (a)
to (¢) No information is available
with Government regarding the prices
at which foreign firms f any, have
re-exported steel tubes and iron ore
based products, imported from India.

Payment of Income Tax by large
Industria] Houses

*545. SHR] K. PRADHANI; will
the Minister of FINANCE be pleased
to state:

(a) what are the names of the large
industrial houses and companies

whose gross arrears of
exceeded Rs. 1p lakhs;

income-tax

(b) what 15 the number of the large
industria] houses which have since
paid Rs 26.17 crores as arrears of
income-tax and what are the getasls
thereof;

(c) the amount stil] outstanding;
and

(d) what steps Government have
taken to recover the arrears and the
results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Gross income-tax demand exceeding
Rs 10 lakhs in each case as on
31-3-1977 was outstanding against 63
tax-payers belonging to large inglus-
trial houses whose names are given
1n the statement laid on the Table ot
the House. Out of Rs. 26.17 crores
outstanding from these tax-payers on
31-3-1877, Rs. 4.52 crores had been
collected/reduced during the period
1-4-1977 to 30-9-1977 in the cases of
33 tax-payers, leaving a balance of
Rs. 21.65 crores as on 30-8-1977.

(d) Depending on the facts and
circumstances of each case, suitable
steps are taken from time to time by
the income-tax authorities conceirned
for recovery of tax arrears in accord-
ance with the provisions of the
Income-tax Act, 1961. These steps
include:—

(i) levy of interest on delayed
payment of tax;

(ii) imposition of penally for non-
payment of tax;

(iliy attachment of monies due to
the defaulters; and

(iv) attachment and sale of mov-
able/immovable properties.
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Statemeont
Sl. No. Name of the Case L.LH. to which the case
belongs
H a 3
1 Mys Associated Cement Co. Ltd. . ACC
8 M/s Amociated Marketing . . PR . R. K. Agarwala
3 M/s Auckland Jute Co. Ltd. . Bird Heilger
4 M/s Ashoka Marketing Ltd. e e Sahu Jain
5 M/s Asiatic Oxygen and Acetylene Co. Ltd. . Bajoria Jalan
6 M/s Beagal Jute Mills Co. Ltd. . e Bajoria Jalan.
7 M/s Bally Jute Co. Led. . . . Birla
. 8 M/s Bengal Coal Co. 1M, . . e Andrew Yule
9 M/s Birla Jute Mfg. Co. Ltd. .. Birla
to  M/s Champaran Sugar Co. Ltd. . Bajoriz Jalan
1t M/s Christian Mica Ind Id . . R. K. Agarwala
12 M/s Gbandpore Jute Co. Ltd. . Bajoria Jalan
13 "“Chitavalasah Jute Co. Ltd. . Bajoria Jalan
14 Hindustan Construction Co. Ltd. - . . Walchand
15 M/s Dalmia Dairy Industries (Dalmia Cement Ltd.) J. Dalmia
16 M/s Davenport & Co. (P) Ltd. . Surajmul Nagarmu}
17 M)s Fort Properties Ltd. . : Kilachand
18  M/s Ganges Printing Ink Factory Ltd. R. K. Agarwala
19 Shri G. D. Birla & B. M. Birla . Birla
20 Mj/s Howrah Trading Co. Ltd. . Bajoria Jalan
21  M/s Hashimgra Industries Ltd. . . Bajoiia Jalan
22 M/s Hindustan Aluminium Corpn. Ltd, . Birla
23 My/s Indian Rubber Mfg. Ltd R. K. Agarwala
24 M/ India Jute Co. Ltd. . Bajoria Jalan
25 M/s Jaipur Metal & Flect. Ltd. . Kamanl
26 M/s J. K. Synthetics Ltd. . . I.K.
a7 M/s Jiyajeerao Cotton Mills Ltd. . Rirla
28 M/s I. K. Charitable Trust . 1. K.
20 M/s Kamani Fngg. Comp. (P) Ltd. . . Kamani
30 M/s Karamchand Premchand (P) Ltd. . . Sarabhai

—_——— = ———— -

s st o e e ot -
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1 2 3

81 M/s Kanpur Sugar Works Ltd. . . . . Surajmul Nagarmul -
82 _M/s K. C. Thapar & Bros. Ltd. . Thapar

83 M/s Killick Nixon Ltd. . . . Kapadia

34 Mj/s The Moon Mills Pvt. Lid. . . Surajmul Nagarmul
85 Modi Industries (P) Ltd. Modi

36 M/s Mahindra and Mahindra Ltd. . Mahindra and Mahindra
37 M/s Modipon Ltd. ) . . B . Modi

38 M/s Modi Spg. & Wvg. Mills Co. . . Modi

39 Mj/s Mzattur Chermical & Industries Corpn. Ltd. Seshasayee

40 M/s Mukand Iron and Steel Works . . . Bajaj

41 M/s North Bengal Sugar Mills Co. Ltd. . . Bajozia Jalan

$2 M/s New Bhopal Textile Mills . J. P. Srivastava

43 M/s Narakarpara Jute Mills Co. Ltd. . . Bajoria Jalan

4 M Ncllln)a;la Jute Mills Co. Ltd. . . . Bajoria Jalan

48 M/s Orient Trading Corpn. Ltd.. e « Bajoria Jalan

46 M/s Raja Baldeodas Birla Santatikash Birla

47 M/s Ramkumar Agarwala and Bros. B . . R.K.Agarwala

48 M/s Rantangarh Viniyoga Vikas (P) Ltd. . . Bajoria Jalan

49 Radhakishan Mills Ltd. . . . . . + NaiduV.R.

g0 M/s Special SteelsLtd. . . . . . . Shahpurji Pallonji
&1 Sarabha: Sons (P) Ltd. . . . . Sarabhai

%2 Sarabhai lechnical D velopment Syndicate Pvt. 14d.' Sarabhai

53 Suhrid Geigy Ltd. . . . . . . . Sarabhal

84 Synbiotics Ltd. . . . . . . . « Sarabhai

85 M/s Snow White Food Products Co. Ltd. . . Jatia

86 M/s Surajmul Nagarmull . . . . «+ Bajoria Jalan

a7 Shree Digvijay Cement Mills Co. Ltd. . . . . Bangur

8 M/s Siemens India Ltd. . . . . N » Khatau

%9 M/t Swadeshi Cotton Co. Ltd. . . . . » S.Jaipuria
60 M/s Turncr Mortson & Co. Ltd. . « T. Morricon

61 I'twancore Rayons Ltd. Muthiah

62 Cata Iron and Steel Co. Ttd. . . . . « Tata

63 VI)s Western Bengal Coal Fields Co. . . « Birla
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Recruitment Rules for Recruitment of
Indian Civil Aceounts

*550. DR. MURLI MANOHAR
JOSHI: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that in the
departmentalised accounts offices the
recruitment rules for recruitment to
the Indian Civil Accounts (Group A)
provide for temporary appointment to
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posle in the genior time scale of Offi-
cers in Group ‘A’ from Group ‘B’ offi-
cers;

(b) whether it is a fact that several
senior Group ‘B' officers have been
supersedeq and their juniors promot-
ed on ad hoc basis to group ‘A’ posts
in the senior time-scale;

(e) whether it is also a fact that
none of the officers who have been
promoted to group ‘A’ posts was ever
considered fit for promotion to the
Indian Audit and Accounts Service.
so long they were working in the
Indian Audit Department, by the
Comptroller and Auditor General of
India; and

(d) if so, how their efficiency for
promotion to the ICAS came to be
defermined so soon after department-
alisation of accounts?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, The
Indian Civil Accounts Service Group
‘A’ Recruitment Rules provide that
Pay & Accounts Officers (Group B)
may, in consultation with the Union
Public Service Commission, be allow-
ed to officiate in the senior time scale
till such time as officers of the junior
time gcale are available for promotion
on regular basis to senior time scale.

(b) Yes. Ay selection of Group ‘B’
officers for officiating promotion fo
senior time scale is made on the basis
of merit with due regard to seniority.
supersession of some officers is in-
evitable.

(t) Yes. None of these officers was
promofed {o the Indian Audit and
Accounts Service,

(d) These officers have not been
promoted to the Indian Civil Accounts
Service, They have been provisional-
ly promoted to officiate in the senior
time scale till officers of the Indian
Civil Accounts Service are available
for regular promotion. These promo-
tions hecame necessary as a large
number of posis in the senior time

scale remained unfilled due to short-
age of officers initially transferred
from the Indian Andit & Accounts
Service. It may be pointed out that
these promotions are not comparable
with regular promotiong to the Indian
Audit & Accounts Service or to pro-
motions to the Indian Civil Accounts
Service which will be made in due
course according to Rules.

fraw gfeerenif sire ewit o Gt
COLBE L R
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Export of Silver

*553, SHRI DHARMAVIR VASH-
ISHT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleaseq to state:

(a) the quantity of silver exported
from Indla since the lifting of ban of
exports in February, 1974, together
with the amount of foreign exchange
earned therefrom;

(b) what factors are taken into ac-
count by the State Trading Corpora-
tion in fixing the silver price;

(c) whether the floor price fixed by
the S.T.C. in the current year was
realistic, if 50, in what respects; gnd

(d) the steps taken to mine new
silver?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d),
The quantity of silver exported as
well as the foreign exchange earned
therefrom, since the liflting of ban in
February, 1974 has been as follows:

MARCH 31, 1978

Year Qty. Value
{in M. Rs.
Tons) Crores

197475 - - 641 98

1975-76 . . . 1760 190
-~

197677 . . 1650 214

197778 . . . 633 8312

(upto 22-3-78) .
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2, There is no floor price of silver.
The day-to-dey movements in the
international market are kept under
continuous watch and the sales are
so timed and the levels so determined
that the realisation of the price ig the
maximum possible.

3. As far as is known, there is no
primary source of silver available in
the country. A very little quantity of
silver is produced as a by-product in
the processing of Zinc.

Small Savings Scheme Programme

5014. SHRI PARMANAND GOV-
INDJIWALA; Will the Minister of
FINANCE be pleaseq to state:

(a) whether it is a fact that in order
to make the small savings scheme pro-
gramme more reasonable and effective
the Finance Minister of Madhya Pra-
desh has placed certain suggestions
before Central Small Savings Advisory
Board on 3rd December, 1977;

(b) if so, what are the suggestions;

(c) whether the suggestions have
been examined and considered; and

(d) if so, the decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

(b) The suggestions biiefly are as
follows: —

(i) All deposits whether made in
the banks or in post offices should
be regarded as Notional Savings.
Certain categories of these deposits,
to be specified, may be classifled as
“smal] savings” against which loans
may be given to States by the Cen-
tral Government to the extent of
two-thirds as at present. The Na-
tiona} Savings Organisation and the
State Small Savings Departments
shoulg function purely as extension
agencies, educating the people in
savings and their targets should be
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fixed to cover deposits of specified
categorieg not only in post offices but
in the banks as well.

(ii) In order to attract rural sav-
ings, Government could introduce a
‘bearer security’ or ‘bearer bond’
that can be purchased by anyone
without undergoing the elaborate
and time consuming procedure of
Post Office Savings Bank account
and other existing securities, and
can be encashed by the purchaser or
anyone to whom it may be passed
on.

(iii) The rate of interest on ins-
litutional deposits in Post Office
Savings Bank should be the same as
that for individual deposits.

(iv) Institutional deposits should
be permitted in Nationa! Savings
Certificates (V Issue) and National
Development Bonds,

{c) and (d). These and similar sug-
gestions made by other members were
considered by the National Savings
Central Advisory Board in its meeting
held on 3rq December 19877, The
Board felt that suggestions at (i) and
(ii) above may not be pursued.

As regardg the suggestion at (iii)
above, the Board decided that the
matter should be examined by a Com-
mittee of officials, and action 1n this
behalft is in progress

As regards the suggestion at (iv)
above, the Board agreed that this
matter, inter glie, may be examined
by an Expert Group it proposed to
set up for making a comparative
study of the small savings schemes of
Government and those of the com-
mercial banks.

Absorption of surplus staff members
of the Farakka Barrage Project,
West Bengal

5015. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleaseq to state:

(a) whether it is a fact that a large
number of surplus staff members in-
cluding clerks, auditors and assistants
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were transferred from the Farakka
Barrage Project, West Bengal, and
were absorbed by the CDA  (Fac-
tories), Calcutta a few years back;

(b) if go, the details thereof includ-
ing the number of persons so transfer.
red and absorbed by the office of CDA
(Fys), Calcutta; and

(¢) whether it is also a fact that
their absorption has not yet been
regularised and has not been brought
at par with the existing counterparts
in the said office nor has the decision
been taken in the matter of fixation
of pay and allowances, counting of
seniority etc;

(d) if so, the reasons therefor; and

(e) the steps being proposed to be
taken to resolve the issue without any
further delay?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
15 surplus staff of the Farakka Bar-
rage Project consisting of clerks,
Upper Division Clerks and a Junior
Stenographer were absorbeq by the
CDA (Factories), Calcutta. The de-
tails gre as under:

Upper Division Clerks

(now Auditors) .12
Lower Division Clerks 2
Junior Stenographer P |

15

(¢) No, Sir, the absorption of all the
staff has been regularised except that
of 4 Upper Division Clerks, who have,
however, been given the benefit of
their past service for fixation of pay
and allowances and carry forwardq of
leave.

(d) The 4 Upper Division Clerks
mentioned at (c¢) above do not posses
the minimum education qualification
for the post,

(e) A decision has since been taken
to relax the educational qualification
in the case of the 4 Upper Division
Clerks,
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Collection of Revenue from North
Bengal

5016, SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
state how much revenuc js collected
by Union Government from different
sources from North Bengal compris-
ing five districts e.g. Jalpaiguri,
Cooch-Bihar, Darjeeling, West Dinaj-
pur and Maldah?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): Information is
being collected and will be laid on the

Table of the House.

Universal adoption of Farm Levy
proposed by Government of West
Bengal

5017. SHRI A. BALA PAJANOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of the
Minister has been drawn to the pro-
posed farm levy by Government of
West Bengal as seen from the Budget
speech of the State Finance Minister;

(b) the salient features of the levy
proposed: and

(¢) the reaction of Government
thereon and the possibilities of univer-
sal adoption of this method of raising
resources by all States including the
Centre?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) A Task Force has been set up
by the State Government to formu-
late the details of the proposed farm
holding tax and draw up appropriate
legislative proposals.

(e) Agricultural taxation is a State
subimt and other States can be ex-
perted ty consider thr West Bengal
measure onlv when it, full details be-
come available.
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Service conditions of Employels of
Public Sector Undertakings

5018. SHR! HALIMUDDIN AH-
MED: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have given
instructions to all public sector under-
takings, which are working as corpo-
rate bodies, not to negotiate with thelr!
respective employees for their service
conditions;

(by whether it is a fact that Sup-
reme Court in the case of Hindustan
Automobiles Ltd. a public undertak-
ing decided that the service conditions
of the employees in public sector
undertakings should be fixed on the
basis of industry-cum-region as the
wages prevailing in the private sector
undertakings; and

(c) if so, whether Government pro-
pose to adopt the policy as laid down
by Supreme Court in case of all Pub-
lic Undertakings Managements?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No ins-
truction of the type referred to has
been issued. However, Government
have decided that till a policy on in-
comes and wages is formulated on the
basia of the recommendations of the
Study Group on Wages, Incomeg and
Prices under the Chairmanship of
Shri S. Bhoothalingam set up in
October, 1977, no wage agreemen!
should be finalised by any Public Sec-
tor Enterprise without getting the
specific approva]l of Government,

(b) and (c). Presumably, the
Hon'ble Member is referring to the
verdict of the Supreme Court given
in October, 1966, in respect of the
workers in Hindustan Antibioties
Ltd.. a Public Enterprise. The rele-
vant extract from the judgement in
question is given in the attached
statement. Government keep in view
the principles enunciated in the
judgement as well as other relevant
factors like the need to bring about
rationalisation in the emolument$
structure of the employees in the
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different Public Enterprises while
considering proposals from the Pub-
lic Enterprises for the revision of
wages of their employees. In most
of these cases, formal wage settle-
ments, spelling out the pay and
allowances admissible, are entered
into by the Managements with the
workers.

Statement

. Ld . L4 L]

By and large, thereforc, the accep-
tance of the principle of region-cum-
industry will be more conducive to
industrial relations than that of the
Governmenta]l wage structure framed
on an Al] India basis. Nor can we
appreciate the argument that the
principle of region-cum-industry will
lead to discriminmtions. But, if the
expression ‘labour force” is under-
stood to mean the labour force em-
ployed in both the gectors, the alleg-
ed discrimination between different
parts of the public sector will dis-
appear, for, as far as possible, the
labour to whichever sector it may
belong in a particular region and in =
particular industry, will be treated on
equal basis

On a consideration of the relevant
material placed before us, we have
come to the conclusion that the same
principles evolved by the industriel
adijudication 1n regard to private sec-
tor undertakings will govern those in
the public sector undertakings having
a distinct corporate existence.

. . . .

Establishments maintained Abroad
by Public Undertakings

5019, SHRT S. s. SOMANI: Will
the Minister of FINANCE be pleased
to state:

(a) the number of establishments
maintained abroad by public under-
takings and agencies on the pattern of
Indian Missions; and

(b) the amount of foreign exchange
spent by these undertakings on these
establishments during the last three
years?

1
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THE MINISTER OF FINANCE.
(SHRI H. M. PATEL): (a) Accord-
ing to information obtained out of
157 public enterprises, 23 have foreign
offices.

(b) The information is given in the
Statement laid on the Teble of the
House. [Placed in Library. See No.
LT-1976/178].

Financiz] irregularity by United Com-
mercial Bm{, Calcutta

5020. DR, BIJOY MONDAL: Will
the Minister of FINANCE be pleased
to state:

(a) is the Government aware that
Chairman of United Commercial Bank
has allowed some loans to be granted
on political considerations without
adhering to the Banking norms;

(b) is it a fact that a loan of about
Rs. 60 lakhs has been given to Hima-
laya Paper Board Industrieg Ltd. by
the Calcutta branch of the Bank;

(c) is it also a fact some Ex-
Ministers of Congress Government
have interest in the said company;

(d) if yes, the name of Ministers
concerned;

(e) whether the amount of loan has
been recovered; and

(f) if not, the present position of the
account?

THE MINISTER OF FINANCE'
(SHRI H. M. PATEL): (a) to (f).
No advance has been granted by the-
United Commercial Bank to Himalaya
Paper Board Industries Ltd. How--
ever, three concerng viz. (i) Himea-
laya Paper and Board Mills (P) Ltd.,
(i1) P. G. Paper Mills (P) Ltd.,, and'
(iii) Himalaya Paper (Machinery)
(P) Ltd, in which Shri Parimal
Ghosh an cx-Minister of the Congress
Government is the promoter Director
enjov certain credit facilities at the
Bank's Dum Dum (Calcutta) Branch.
All tha three concerns are constituted
by Shr1 Ghosh and his family mem-
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bers. It is reported by the Reserve
‘Bank of India that mainly due to the
slump in the Paper Industry and cer-
tain labour troubles towards March/
April 1977 all the three concerns
suffered a set back. The concerns
being sick, the Bank has undertaken
a nursing programme thereof and
«<ertain enhancements in the existing
credit imits favouring P.G. Paper
Mulls Pvt. Ltd., are under considera-
tion of the Bank. In accordance with
the practices and usages customary
emong bankers and also in confor-
mity with the provisions of the
statutes governing the public sector
banks, information relating to indivi-
. dual constituents of banks cannot be
Aivulged,

Advanceg sanctioned by United Com-
mercia) Bank to various concerns

5021, SHRI HUKAM CHAND
KACHWAI: Wil the Minister of
FINANCE be pleased to state:

(a) is the Government aware that
during the period from November, '72
to March, '73 advances of more than
Rs. 25 croreg including Rs. 3.5 crores
to Kinnison Jute Mills, Calcutta, Rs. 6
crores to National ‘Cooperative housing
society, Rs. 1 crore each to Somam

- Steel, Kanpur, Hanuman Engineering
‘Works, Lucknow and Bilaspur Spin-
ning and Weaving Mills, Burrabaar
and Rs. 2 crores to vegetable products,
Bhavnagar were Ssanctioned by the
United Commercial Bank as per pro-
posals sent to head office by the
branches direct under a circular in
force from November, '72 to March,

- n3;

(b) it so, is the Government aware
that most of the advances have gone
bad; and

(¢) what is the position of the ac-
counts of all the advances sanctioned
in proposals directly received from
the branches?

THE FINANCE MINISTER (SHRI
H. M. PATEL): (a) to (c). The
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total outstanding advances in India
of the United Commercial Bank
showed an increase of about Rs. 26
crores between the last week of
November, 1972 and the ond of
March, 1973, which was in keeping
with the normal trend including
seasonal factors, United Commercial
Bank has reported that although re-
levant instruction quring that period
was that all proposals exceeding
Rs. 25 lakhs were to be sent gdirectly
by the branches to the Head Office,
the advances concerned were §ance,
tioned by the Head Ofice of the bank
only after going through the normal
procedure for scrutiny and after
complying with the wusual banking
norms and there were no contraven-
tion of rules or guidelines. As regards
the facilities given to the various
companies mentioned in the question,
Reserve Bank of India is looking into
them.

Discontinuance of benefits under Sec-
tion 35(B) of Income Tax Act

5022 SHRI DHARMA VIR VAS-
ISHT: Wil  the Minister of
FINANCE be pleased to state:

(a) whether the Discontinuance of
the Benefits under Section 35(B) of
the Income Tax Act has been resented
by the Engineering Exports Promo-
tion Council; and )

(b) if so, the Government position
regarding the review of the matter?

THF: MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! ZULFIQUARULLAH): (a)
The Enginecering Export Piomotion
Council has urged re-consideration of
the proposal contained in clause 8 of
the Finance Bill, 1978 for the discon-
tinuance of the tax concession under
section 35B of the Income-tax Act, ¢
1961 relating to export markets deve-
lopment allowance.
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(b) The representations received
by the Government in this regard,
including the representation made by
the Engineering Export Promotion
Council, are under consideration. The
Government will take a decision in
the matter before the Finance Bill,
1878 1s taken up for consideration in
the Lok Sabha.
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Registration of Exporiers with the
Reserve Bank of India

5025 SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of
FINANCE be pleased to refer to Un~
starred Question No. 1498 on 3rd
March, 1978, regarding registration
of exporters with Reserve Bank of
India and state

(a) how many of the 74992 ex-
porters registered with the Reserve
Bank on 1st January, 1978, were re-
gistered at different regional offices
of the Reserve Bank and what was
their number at each regional office
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when the scheme of registration came
into effect on 1st January, 1967;

(b) how many ot the exporters
holding code numbers with Reserve
Bank of India were foreign firms
and how many Indians when the
scheme of code number allotment
came intp effect and what are these
figures in respect of 1st January, 1970
and each of the year following till
1st January, 1977; and

(c) what is the criteria for cancel.
lation of code numbers and how many
code numbers have been cancelled in
each of the last three years?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
number of exporters registered with
the Regiona]l Offices of the Reserve
Bank of India as on 1st January, 1987
angd on 1st January, 1978 15 as
under; —

) (R) :nal 1-1-1967  1-1-1998
_a:p_‘t_ncdabad . . 668 2900
Ban galore . . * a6
Bombay . . 4027 22004
Calcutta . 1680 afiqr
Cochin . 1336
Kanpur 6oy L1339
Madras 032 11284
New Delhi . 802 21820

10316 74902

*Exchange Control work of the
Bangalore and Cochip regions was
being lookeq after by the Madras
Office ot the Bank in 1967.

(b) The Reserve Bank of India
does not maintayn separate statistics
of foreign firms and Indian firms to
which code numbers have been
allotted.
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(c) The system of allotment of
code numbers to exporters was intro-
duced to facilitate speedy collection
ang processing of statistics of exporis
and not to licence exporters. There
is accordingly no need for cancella-
tion of code numbers.

Development of New Tourist Spots
during current Financial Year

5026. SHRI MOERINDER SINGH
SAYIAN WALA: Wil] the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether he has some plans
during the current financial year to
develop new tourist spots in the coun-
try especially with emphasis on cheap
tourist hotels for foreign and Jocal
tourists; and

(b) if so, the names of the places
and the money earmarked for the
purpose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The emphasis during the
current financia] year and the
1978-79 Plan period is on the develop-
ment of facilities for budget tourists
both domestic and international In
this connection it is proposed to con-
struct Janata holels ot sclected
touris centres. The Janata hotel
scheme enwvisages the setting up of
units of 150 to 1250 beds to be located
at 1mportant tounst centres which
will hbe determined after undeirtaking
a survey The Janaia hotelc will
provide moderately priced, good,
clean accommodation for middle in-
come group domestic and foreign
tourists. The project to construct a
Janata hotel in New Delh: has been
cleareq by the Government,

It is also proposed to take up the
gmprovement/expansion of existing
dharamshalas, sarais and the develop-
ment of tourist village complexes
along major tourist routes and at
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places of Buddhist and werchaeologi-
cal interest. An amount of Rs. 33.43
lakhs has been proposed in the Bud-
get Estimate of'1978-79 for above-
mentioned schemes, excluding the
Jenata hotel.

Development of Indusiries Hampered
by Heavy Excise

5027. SHRI BHARAT SINGH CHO-
‘WHAN: Will the Minister of
FINANCE be pleaged to state:

(a) whether the Government pro-
pose to conduct study for the develop-
ment of industries whose growth rate
is strangled because of heavy excise;

(b) if so, the details thereof; and

{c) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! SATISH AGARWAL): (a)
and (b). There is no specific pro-
posal before the Government at pre-
sent for conducting a study for the
development of industries whose
growth rate is claimed to have been
affected due to excise duties. How-
ever, the Report of the Indirect Taxa-
tion Enquiry Committee covers the
entire gamut of indirect taxes; and
in this report, the Committee has,
among other things, gone into the
question whether and how far it
would be advisable to assist any par-
ticular industry or particular sectors
of an industry by grant of conces-
sions 1n indirect taxes. This Report
is presently beng studied by the
Government

(c) Does not arise.

wof, oA aq wgwaTE & A
frafem fawm &

5028. =Y wwwed mfre @ v
qiz Site anre fagrry 59 98 a9 Y
FAT T {5

(%) %1 av=rd, 7 Aun AEHETEIT
& dra Frafire fomm Jur ST AE wiw

62

§ W W gTEIR YW AT AT WTOW
AT AT THAEAE

(=) =fx g, a1 Ta a1¢ § an
1 § A gea ¥ fag wirenfaeie
feraT Qa1 HTCEY T G aTETOR
8| HEw 35T G § e goTH 7 A
Y ; W

() ag o7 w9 gF SUARH T
& srafr ?

qqzw WX Anre famram wwt (s
qeatery witfeer) : (%) e A fama
Rerr Y agX F A ¥ gfena qaEgy
) qWET, 1977 ¥ OF gfadz s
got ut | vy, famry 3% &7 aga @)
an feafa g % w17 gfegw nawarg=w
wr g & fod frr e afonfos
7 &1 fragre wrf geara g 1

(=) =Y (7). s I

Incomme-Tax Rebate

5029. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether under the present
Income Tax Act, the different avenues
which are available to a person to
claim full Income-tax rebate on the
first Rs. 4,000 of his gross emoluments
are: Life Insurance Premia, Em-
ployee’s Provident Fund, General
Provident Fund, Publc Provident
Fund, Post Office 10-year CTD and
Unit-link insurance; and

(b) if so, will the Government con
sider that 1nvestrnents in seven year
National Savings Certificates, five year
National Savings Certificates. five year
National Bond and Post Office five
year Recurring Deposit Accounts
should also be included n the exemp-
tion limit as most of the people have
lost faith in life insurance because of
its very poor yield at maturity?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir, Long-term savings through
specified modes, such as, life insu~
rance policies, certain provident
funds, public provident fund, 10-Year
and 15-Year Cumulative Time De-
posit Accounts, Unit-linkeq Insurance
Plan, etc, qualify for deduction
under section 80C of the Income-tax
Act, 1961.

(b) The tax concession under sec-
tion 80C is being liberalised in cer-
tain respects by clause 16 of the
Finance Bill, 1978. Government do
not propose to consider at present
wany further modification to the said
provision, including the modification
suggested by the Hon’ble Member.

Central Assistance to Orissa

5030. SHRY GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government of
Orissa fully utilised the money re-
leased by the Government of India as
a Central assistance to different de-
partments from the Ministries at Cen-
tre in the year 1977-78;

(b) if so, whether that State asked
Government of India to release rest
of the money to be released by the
Centre before end of 31st March-

(c) if not, the difficulties cominyg in
the way to utilise the money by the
different departments of that Stute in
time; and

(d) the administrative and financial
administrative set up proposed by that
State for speedy execution of schemes
and timely utilisation of funds?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Accord-
ing to the statement of anticipated
expenditure received from the Gov-
ernment of Orissa, the State Govern-
ment expect to utilise fully the
outlays approved for the Annual Plan
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1977-78, except for a marginal short-
fall in expenditure of Rs. 10 Jakhs 'on
Rengali Irrigation Project. Informa-
tion regarding utilisation of outlays
for Central and Centrally sponsored
schemes is being collected from the
various Ministries administering these
schemes.

(b) Central assistance for State
Plans is released in monthly instal-
ments. Central assistance for Cen-
trally sponsored schemes is released
by the various Ministries in suitable
periodical instalments. The Govern-
ment of Orissa recently requested
that the balance of Central assistance
due to the State Government should
be relpased.

(c) the position regarding utilisa~
tion of allacations for Central and
Centrally sponsored schemes will be
examined on receipt of details from
the various administrative Ministries
concerned,

(d) According to the State Govern-
ment, they have appropriate admin-
istrative and financia] set up for
execution of schemes and utilisation
of tunds. The State Government
have been urged to take effective
and determined action for proper and
timely utilisation of Plan allocations
and fulfilment of physical targets.
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Indian Airlines Fokker Friendship
Flights te Aizal, Mizoram

5032. DR. R. ROTHUAMA: Will the
DMinister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose
early introduction of regular Indian
Airlines Service by Fokker Frien-
ship to Aizal, Mizoram, at least thrice
a week in place of the present Private
Jamair Service;

(b) if so, steps taken to construect
pucca air field at LENGPUI about 15
km. West of Aizal; and

(c) whether the flights by Fokker
Friendships from Calcutta to the
North-Eastern States will be increased
in view of the present heavy air tra-
ffics in those areas?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir. Not
at present,

(b) The Survey of India have been
requested to carry out a detailed sur-
vey of the site at Langpui to ascess
its suitanility for pessible construction
of a new aerodrom.

(c) Yex &iv

- be wuchieved by raleasis air-

craft conszguent upon Iandian Alilines

having taken on lease one HS—748

aircraft from the Director General of
Civil Aviation.

BTOPO:
¥
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Advancement of Loans for Harijans
by Canara Bank in Madathukulam

5033. SHRI K. A. RAJAN: Will the
Minishter of FINANCE be pleased to
state:

(a) whether the Government are
aware that there was a token fast
undertaken by the memberg of
Madathukulam Harijan Milk Supply
society in front of Canara Bank, Ma-
dathukulam for denial of advance-
ment of loans for Harijans to purchase
mileh animals in Tamil-Nadu;

(b) whether the Government are
aware of the fact that the Manager of
Madathukulam Canara Bank in Coim-
batore is practising untouchability and
talking i1l of Harijans;

(¢) if so, what are the steps pro-
posed by the Government to prevent
recurrence of such incidents; and

(d) whether the genuine demands
of the Harijans of Madathukulam for
advancement of loans to purchase
milch animals from Canara Bank Ma-
dathukulam pe considered at an eariy
date?

THE MINISTER OF ' FINANCE
(SHRI H. M. PATEL) (a): Yes, Sir.

(b) to (d); The Bank has reported
that a Divisional Manager visited the
Madathukulam branch and did not find
the allegations levelled against the
Branch Manager true. He has issued
suitable instructiong to the Branch to
consider grant of dairy loans to the
Harijan Co-operative  Milk Supply
Society on merits, in consultation with
the Small Farmers Development
Agency. Loan applications are being
sanctioned without consideration of
of caste. religion and community.

cation of RMiui-
and Civi: Aviztico

Economy in Administy
stry of Tourism i

(ay what steps Government have
taken in 1977 to effect economy in
the administration of his Ministry;
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(b) what is the saving in terms of
weney as a result thereof; and

(¢) what further steps are kzing
take- in 1978 in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). The re-
quired information is being collected
and will be laid on the Table of the
Lok Sabha as soon as it becomes avail-
able.

Reason for not Exporting Silver to
Foreign Countries

5035. SHRI YASHWANT BOROLE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that in
spite of large stocks of silver with the
country it is not being exported for
SOme reasons;

(b) if so, the nature of these rea-
sons; and

(c) what is the estimated demand
abroad and the quantum of exports at
present?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI AFRIF BEG): (a) No, Sir.
Silver is permitted to be exported
under annual ceilings.

(») Does not arise.

(c) State Trading Corporation
through whom the export of Silver is
canalised has reported that the estimat-
ed demand abroad of  Silver during
1977-78 is 14,500 M. Tonnes. State
Trading Corporation hag exported 633
M. Tonnes of Silver during current
year upto 22nd March, 1978.
Improvement in Inadeguate Facilities

at Dabolin (Goa) Airport

5036. SHRI AMRUT KASAR: Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
facilities at the DABOLIM (Goa) Air-
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port are completely inadeguatz com-
pared ‘o the number of tourists visit-

ing ths (e ritery;

() whethor the essential facilities
like the telephone, water and waiting
lounges are not provided;

(¢) whether it is a fact that the
new CARAVILLE service introduced
from Bombay to Goa is regularly ir-
regular; and

(d) whether it is not a fact that it
affects the inflow of the tourists to the
Union Territory?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). The
existing facilities are partly provided
on the ground floor of the Naval Tech-
nical Block and partly in a purely tem-
porary structure constructed in 1973.
A new civil enclave for providing ade-
quate facilities is in advanced stages
of constryction at a new location. On
the commissioning of the new civil
enclave the present difficulties are ex-
pected to be solved and all essential
facilities will be provided. The first
phase of the civil enclave is expected
to be commissiongd shortly.

(¢) No, Sir.

(d) Does not arise.

Deletion of Tobaccg from Central
Excise and Salt Act, 1944

5037. SHRI MANOHAR LAL: Wil
the Minister of FINANCE be pleased
to state the reasons for which Tobacco
was also not deleted along with Tea
and Coffee from the Second Schedule
to the Central Excise and Salt Act,
1944, pertaining to restriction on pos-
session of excisable goods as provided
in Section 8 of the Act?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Copies of the
Second  Schedule to the Central
Excises and Salt Act 1944, prior to
and after its amendment through the
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Finance Act, 1956 (18 of 1956) are
annexed It will be seen therefrom
that tea and coflee were never includ-
ed in the list of commodities to which
restrictions 1n terms of Section 8 of
the Cental Excises and Sall Act, 1544,
could be applicd. On the other hand,
tobacco remained in this Iist both be-
yore and after the amendment. It
may, however, be mentioned that in
practice it hag not beep found neces-
gary to invoke the provisions of Sec-
tion 8 even in respect of Tobacco.

Annexure

(As in force prior to amendment in
19586)

THE SE(OND SCHEDULE
(See Section 6 and 8
PART-A

Excisable goods gpecified for the pur-
poses of section 6—

1. Tobacco.

2. Coffee—When supplied by a curer
to wholesale dealer. whether directly
or through a broke: or commission
agent.

PART—B

Excisable goods specified for the pur-
poses ot section 8—

1. Tobacco
' Annexure TI

[As mm force after amendment
through the Finance Act, 1956 (18 of
1956) ]

THE SECOND SCHEDULE
(See Section 8)
TOBACCO
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Losg incurred due to Export of Sugatr

5040 SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Government are
incurring losses due to export of
sugar; and

(b) if so, the loss incurred during
1977-78?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR1 ARIF BEG): (a) Yes, Sir.

(b) During 1877-78, a total of 0.69
lakh tonnes of Sugar valued at Rs. 16.33
crores is likely to be exported. The
loss on exports is estimated at about
Rs. 2 crores.

Air India’s Flight from Moscow with
the Prime Minister on Board made a
Technical Halt at Tehran

5041. SHRI MOHD. SHAFI QURE-
SHI: wWill the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
Air India Flight made a technical halt
at Tehran while flying back from
Moscow with the Prime Minister;

(b) if so, how many persons were
deplaned at Tehran; and

(c) how many belong to the Prime
Mimister’s party?

THF MIN'STER OF TOURIS\M AND
CIVIL. AVIATION (SHRI PURUSHOT-

TAM KAUSHIK): (a): Yee Sir
(b) One.

(c) One.
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Recovery of Income.Tax arrears

5043. SHRI S. R DAMANI: Wwill
the Minister of FINANCE be pleased
to state:

(a) the ~mount of mcome-tax
arrears out-tendinr upto 31st Decem-

ber, 1977

(b) how many cases are more ithan
five years old, the amount involved
and reasons for non-recovery; and
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(c) whether an estimate has been
made of the amount lkely to be
written off as unrecoverable ang the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
According to presently gvailable in-
formation, the gross and net arrears
of income-tax (including corpora-
tion tax) as on 3ist December, 1977
were as under: —

Gross arrears Rs. 1004.01 crores

Net arrears Rs. 720.62 crores

(b) Information regarding the
number of cases which are more than
five years old as on 31st December,
1977 and the amount involved therein
is not readily available. However,
information relating to 10 years and
older and 2t0-9 years old arrears
which were outstanding as on
31st December, 1977 [excepting the
arrears in respect of Delhi (Central)
chargel is available and is as under: —

(Amount in crores of rupees)

Gross Net
10 years and older
arrears . . 86 78 7811
2 to g years old
arrears . . . 12049 344° 14

Some of the major factors on
account of which tax arrears remmin
outstanding are as follows:—

(i) Amounts not fallen due.

(ii) Amounts for which stay/in-
stalments have been allowed.

(lii) Amounts pending settlement
of double income-tax relief.

(iv) Amounts due from com-~
panies under liquidation.

(v) Amounts due from persons
who have icft India or are other-
wise not traceable.
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(vi) Amounts disputed in appeals.
(c) No, Sir. However, the amounts
written off as irrecoverable during
the last three years are as under:—
(Amount in ctores of rupces)

Financial year Amount written off

1974-75 . . . . . 472
1975-76 . . . . . 532
1976-77 . . . . . 979

IA piaoed orders for Equipments
without Quotationg

5044¢. SHRI NARENDRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Indian
Airlines recently called for tenders
for supply of groundg equipments for
Aiibus aircraft and received cost of
tender form @ Rs. 15.00 {rom various
interested and qualified firms;

(b) whether Indian Airlines have
not supplied tender forms even upto
the closing date of the tender;

(c) is it also a fact that the Indian
Airlines have placeq orders for the
same equipments worth about Rs. 5
lakhs even without getting quotations
with a firm of Bombay;

(d) whether some equipments sup-
plied earlier by the same firm did
not meet the minimum technical spe-
cifications laid down by the Interna-
tional authorities;

(e) if so, the reaction of the Gov-
ernment therein; and

(f) steps that are proposed to be
taken to ensure for adopting proper
procedure while giving contracts?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSIK): (a)
and (b) After the requirements of
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Pallet Dolleys for the Airbug aircraft
were determined in December, 1977,
Indian Air lines intended to advertise
in the Press for their procurement.
However. in view of the urgency of
requirements and based on Past ex-
pericnce, it was later decided to can-
cel the tunder notice rcleased to the
newspapers. The ntwspapels cone-
cerned weie accordingly adwised not
to publish the advertisement How-
ever, despite an acknowledgement
dated 23rd December, 1977, the Tiumes
of India, Published the advertise~
ment through an oversight in its
Bombay Edition only on 25th Decem-
ber, 1977. Request for a tender form,
accompanieq by Postal Order for
Rs. 15/- was received on 28th Decem-
ber, 1977, from one party. The Postal
Order was returned to them on 3rd
TFebruary, 1978.

(c) and (d). This order was plac-
ed at the earlier rates, after ensuring
that the market rates of similar
equipment had gone up and the
equipment supplied earlier by the
party met the corporation’s technical
specifications and was giving satis-
factory service.

(e) and (f). Do not arise.
arftor At # Swt « qrend

5045. =t GeX w1 g 2 3AT
faer it 7z FATX A FOFG v

(%) tw & weRw gl F @
aug faf= 41 A Teas mad § ;

(=) fagreror & gAst H@w
Yhraird ; o<

(7) wd 1978~79 ¥ famv ¥
R Fradr wrard @y w1 e 2 ?

feer st (s qwe gEo Ww) :
(%) o (@) : feawaw, 1077 &
s & feafa & ware arfrfeas
A% A wrefror et (10,000 ¥ FH

MARCH 31, 1978

Pritten Answers 96

stardt @ et ) ¥ feger wma Ay
Vgor dwar 11002 Y 1 Ty aTO WY
ffaere & iy graftor e ¥ annfrfeaw
» &% Y 626 wrand oY |

} & (w) wredpr el A7 7 erfore
forv fFrasgzidfra o7s & fo@
AT NTFT-fAATT JraATE a1 ® o
sEame It s fe § 0 fo1 &
&% vfrr anfon w7 94 we afa-
dv-Frgtas wamear 1 9T, wiEd
Wty st @ wfaw gr ) 3 g
{1 7% guwey AT Er MEE ) Ty
foord &7 & gfug fear § v fageay,
1877 & wra &t feyfa & vy =
& qiy fagre & qeitor @iy & wrrAT
Qe ¥ 98 ATgET APR T |

Scheduled Castes/Tribes Employees in
the Public Undertakings under the

Ministry of Commerce

5046. SHRI SHIV NARAIN SAR-
SONIA: Will he Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the class-wise (I, II, III & 1IV)
total number of persons in each of the
following undertakings functioning
under his Ministry:

1. Cashew Corporation of India
Ltd.

2. Central Cottage Industries Cor
poration of India Ltd.

8. Export Credit & Guarantee Cor-
poration Ltd,

4, Handicrafts & Handlooms Ex-
port Corporation Ltd.

8. Mica Trading Corporation Ltd.

6. Minerals & Metals Trading Cor-
poration Ltd.

7. Projects & Equipment Corpora-
tion Ltd.

8. State Chemicals & Pharmaceu-
ticals Corporation of India.
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9. State Trading Corporation of
India Ltd.

10. Tea Trading Corporation of In-
dia Ltd.

(b) the number of Scheduled Castes
and Scheduled Tnbes in each class
and each undertak'ng :eparately;

(¢) whetnoy Governmeny of India’s
order 1elatinn o escivation of va-
cancies ate followed in the matter of
recruilment and promotion in these
undertakings; and

(d) if not, the rcasons thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to
{(d). The information is being col-
Jected and will be laid on the Table
of the House.

Proposal to export High-Ash Coal

5047, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be vleased !.o state:

(a) whether Government have a
proposal under consideration to ex-
port high-ash coal; and

(b) if so, the quantum of such coal
proposed to be exported, at what rate
and to which countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRy ARIF BEG)® (a) Coal
with ash content ranging hetween 14
to 20 per cent, which can be termed
as high ash coal, ig already being ex-
ported by India.

(b) MMTC, (through which export
of coal is canalised, except Nepal, to
which the exports are made by Coal
India Limited) proposes to export a
quantity of about 1.5 million tonnes
©of coal during 1978-79 as under: —

(i) About 5 lakh tonnes lo neigh-
bouring countries.

(ii) About 7-8 lakh tonnes to West
European Countries,

(iii) About 2-8 lakh tonnes to Far
Eastern Countries.

It would not be in the commercial
interest to disclose the prices, at wlich
cvoal ,» mowsed to be exported,

Loan Payable by Pakistan according
to Parlition Agreement

5048. SHRI R, K. MHALGI"
SHRI DAYA RAM SHAKYA:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of loan Pa-
kistan owes to India under financial
agreements entered into with that
country at the time of partition and
the total interest which accrued to
India in respect of this loan upto~
date; and

(b) what steps have been taken
during last one year to recover this
loan?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Pakistan’s
partition debt to India is of the order
of Rs. 300 crores; the precis2 amount
has not so far been agreed upon des-
pite efforts made on various occasions.
Under the partition arrangements con-

cluded in December 1947, this debt
was repayable by Pakistan in Indian
rupees in 50 annual equated instal-
ments of principal and interest (at
2-7|8 per annum) commencing from
the 15th August, 1952. In the absence
of any payment by Pakistan towards
repayment of principa] or inierest, the
accumulated interest, even at the
normal rate (2-7/8 per ccnt), now
exceeds the amount of debt due from
Pakistan.

(L) No fresh efforts have been made
during the last one year towards set-
tlement of thig issue.
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Dearness Allowance to Cemtra] Gov-
ernment Pensioners

5049. SHRI SURAJ BHAN Wi1ll the
Minister of FINANCE be pleased to
state

(a) whether any increase in  the
Dearness Allowance of the Central
Government Pensioners has become
due as a result of increase in the
average of cost of living index,

~
(b) it so, what action is proposed
to be taken; and

(c) if not, when will it become due?

THE MINISTER OF FINANCE
(SHRI H M. PATEL)' (a) No, Sir

(b) Does not arise

(¢) The next instalment of iehef
will become due when the twelve
monthly average of the All India
Working Class Consumer Price Index
(196n—100) reaches 328

Hall Mark for Export of Gold/Gold
Ornaments

5050 SHRI R KOLANTHAIVELU
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION bhe pleased to state

(a) whether Government are con-
templating to introduce Hall Mark for
export of Gold/Gold ornaments

(b) 1f so, whether qualty control
measures are also being introduced;

(c) whether Export Inspection Coun-
cil and Export Inspection Agency are
recognised for the purpose; and

(dy 1if there will be only Hall Mirk
of Gold/Gold Ornaments, is the work
going to be entrusted to Eaport Ins-
pection Council and Export Inspection
Agency”?

THF MINISTFR OF STATE IN THE
MINISIRY OF COMMERCE AND
(1ViL SUPPLIES AND COOPERA-
1ION (SHRI ARIF BEG) (a) to (d)
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No final decision i1n the matter has
been taken by the Government as yet

Remittance by Indians lHving In Socia-
list Countries

5051 SHRI AHMED HUSSAIN: Will
the Minister of FINANCE be pleased
to state

(a) whether Indians living 1n the
Socialist countries like East Germany
are not permitted to send money home
to dependents or open accounts In
their own names (non-resident
transfer), which facility is available to
the people of the Socialist countries
hving in India;

(b) 1if not, why not;

(c) action taken/proposed to  be
taken to make this faciity available
tc Indians m the aforesaid countries;
and

(d) the reason why the people of
the same countries are being allowed
to operate accounts while theirr Gov-
ernments do not make available the
same facihities to Indians abroad?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (d) All
foregn nationals including nationals
of Socialist countries employed n
India enjoy facilities to remut part of
their income out of India Indian na-
tionals employed in the Soviet Union
are permitted to remit part of their
income to India. Cases of Indian na-
tionals seeking simlar remittance fa
cilities 1n other East European So-
ciahist countries other than the German
Democratic Republic have not come
to the notice of Government The
GDR authorities do not normally ex-
tend remittance facilities to Indian na
tionais employed 1n that count:ty Gov-
virment have taken up with the GDR
authorifies the question of the exten-
st01 of remiltance facilities to these
Indian nationals on a reciprocal hasia
anl the response of the (DR authori-
ties 1 nwaited
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Ban on export of Cuminseeds

5062. SHRI MOTIBHAI R. CHOU-
DHARY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the total production of J-era
(cumin) 1n the country during the
past five years and also the quantily
exported during the same period, year-
wise:

(b) the production thereof estimated
for the current year (1977-78) and the
quantity proposed to be exported;

(c) whether the export thereof has
been banned recently and the years in
which the export was banned earlier;

(d) whether, because of hike in
price, cumin has been sown on a large
scale and a bumper production is ex-
pected @nd if so, whether the export
thereof will also he increased m the
sume -cale, and

(e) whelner ban on export will be
withdrawn immediately after the crop
has started arriving in mandis so that
farme:, who purchased cuminseeds at
Rs 800/- per 20 kg are not put to
loss”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVll. SUPPLIES AND COOFPERA-
TION (SHRI ARIF BFG): (a) and
() Government have recently ban-
ned the export of cuminseeds. The
fot.l annual production of Cuminseeds
in the country is estimated to be about
50.000 tonnes. Quantity exported of
cuminseeds during the last five years
has been as under:—

Year Quantity (M.T.)
107273 2170843
1073-74 3366.34
1974-75 1404 .44
107576 2492 77
197777 1334095

() and (e¢)  No accurate esti
mates of cwirent vear's  cuminseeds
product. m ig availahle vet  The prices
of cummzseeds are still prevailing very
high althongh they have shown a down-

ward trend recently. National Agri-
cultural Cooperative Marketing Fede-
ration of India Ltd. and National Co-
operative Consumer Federation Lta.
have been instructed to make purcha-
ses of cuminseeds this year and to
see that the prices at the mandis do
not fall below levels which are un-
remunerative to the growers.

Number and Nature of Advances
made by the Bank of Baroda and
their Recovery position

5053. SHRI SURENDRA BIKRAM:

Will the Minister of FINANCE be
pleased to state:

(a) how many proposals Bank ot
Baroda has approved during last 3
years at the instance of its General
Manager/Chairman and Managing
Director without proper scrutiny
through the zone/area the details of
such proposals and reasons for doing
so;

(h) 1in how many cases Bank of
Baroda has failed to recover finances
allocated by them during Emergency
ie. during 1975—T77; the parties, am-
ounts financed and recovery position,
and

‘¢ is 1t g fact that during emergen-
¢y, Chairman and Managing Director
approved proposals at the instance of
high-ups under pressure  without
proper scrutiny; if so, the number
and nature of advances and their
recovery position?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) According
to the Bank of Baroda, proposals for
advances are not initiated at the in-
stance of its Chairman and Managing
Director or the General Manager.
Applications for credit limits received:
by the bank are scrutinized and sanc-
tioned or rejected at different levels
hike the Branch, Regional Office, the
Central Office and by the Board. The
authorities helow the Board sanction
the proposals within the powers dele-
gitel {o them by the Board.

(h) In accordance with the practices
and usages customary among bankers,
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and also in conformity with the pro-
visions of the statutes governing the
public sector banks information relat-
ing to individual constituents of the
bank cannot be divulged. It will,
therciore, not be possible for the Bank
of Baiocda iu disclose details »ele 3
in whose cases  ads
. recalied Ly il or logol soez
ited  fo he mecovery of Lounk
The credit facilities are usually
sanctioned Ly a bank to a borrower
subject to a repayment schciule ac-
cording to the borrower’s cash genera-
tion, and the extreme step of recalling
an advance is taken only when the
overall position of conduct of the ac-
count would warrant such an aclion.
The balance-sheets of the Bank of
.Baroda as on December 31, 1975 and
December 31, 1976 do not indicate
that these carried any debts consider-
‘ed bad or doubtful which had not been

provided for.

(¢) The Bank of Baroda has reported
that no proposals for advances have
Dbeen sanctioned by the Chairman and
Managing Director under extraneous
wcircumstances and without usual scru-
tiny and appraisal at the appropriate
levels in terms of the procedures and
practices in vogue in the Bank.

_Alleged sale of £43,000 at unofficial
Exchange rate

5054. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of FINANCE be plea-

sed to state:

(a) has ‘Government investigation
-action resulted in finding the real cul-
prit regarding the alleged sale of
'£43,000 at unofficial exchange rate by
M. R. Jit Paul of Messrs Amin Chand
Pyarelal group to Mr, H. K. Jain,
Chairman M/s. Stretchlon P. Limited,

‘Bombay;

(b) if it is go, the details thereof;
-and

(¢) if not, how long this investiga-
tion will {ake to come to g conclusicn?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). (a) and (b).
The Direclorate of Enforcement has
undertaken certain investigations into
the allegeg sale of £43,000 a. unoffi-
clal excaanse raote vy Shri Jit Paul of
SL's Amadael od Prarclal arcur 0
Shel 150 . S .. Cholimor o, M s,
Stretehriom ve. Lo, PQombay a show
cause notice lias lzen issued 1o M/s.
Stretchion Pvt. Lid., Bombav ior vio-
lation of sections 4(1) and 4(2; of
Foreign Exchange Regulation Act, 1947
for illegal acquisition of foreign ex-
change at rates other than those autho-
rised by the Reserve Bank ocf India.
The adjudication proceedings in the

case are in progress.

(c) Further investigations are in
progress. They are expected {o be
completed soon.

Incentives introduced during the
current year to improve Econemy and
Production

5055. SHRI PRASANNBHAI MEHTA:
Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Re-
serve Bank of India Chief has stated
that the Indian economy required
was a System of rewards, incentives
and ownership of wealth which com.
mended a sufficient degree of accept-
ability by different groups;

(b) if so, whether the Ministry is
working out economic schemes while
keeping these in view;

(¢) if so, the details of the same;
and

(d) what new incentives have been
introduced during the current year
to improve our economy and produc-
tion?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.
In his inaugural remarks to the 60th
session of the Indian Economic Asso-
ciation at Madras on December 28,
1977, the Governor of the Reserve
Bank, reflecting on the problem of
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income disribution in our economy,
made the following observation:

“What is required ultimately is a
system of rewards, incentives and
ownership of wealth, which com-
mands a sufficient degree of accepl-
abllity on the part of dulerent
groups that constitute our society;
and il 1s here that econemic mat.ige-
ment and social or political manaze-
ment or t.unsformation get inevit-
ably inthrtwined.”

(b) and (e¢). The government has
noted the observation made by the
‘Governor of the Reserve Bank. The
problem of income distribution is a
multi-dimensional one and calls for
sustained efforts on various fronts.
Fortunately, there is sufficient con-
sensus in the country among the vari-
ous sections of the community for
achieving economic growth with dis-
tributive justice within the frame-
work of planning. Since the bulk of
the population lives in the rural areas
and is poor, a positive way of reducing
existing inequalities is to improve
their economic condition, while con-
tinuing with fiscal and other policies
to reach the goal of an egalitarian
society. As has been spelled out in
the draft Five Year Plan 1978—83, the
strategy of Planning would be oriented
towards achieving the following ob-
jectives;

(i) Removal of unemployment and
significant under-employment;

(ii) An appreciable increase in
the standard of living of the poorest
sections of the population; and

(iii) To meet the basic minimum
needs of the people.

(d) Among the various measures
taken by the Government in the cur-
rent year those which have a direct
bearing on the improvement of the
economy and production are; the step-
up in the annual plan outlay by 27 per
cent and larger allocation of plan
outlays to agriculture, rural infrastruc-
ture, power and irrigation; increase in
procurement prices of wheat, paddy
and groundnut; advance announcement
of enhanced suppori price for gram-

reduction in fertilizer grices; restora-
tion of minimum bonus to industrial
workers; exiension of investmeni al-
lowance to all industries except a few
specified as low priority ones and res
tructuring of interest rates.

Grant of exemption from Excise duty
and Customs duty on Ad hoe basis

3036. SHRI JYOTIRMOY BOSU: will
the Minsier of FINANCE be pleased
to state the pameg and addresses of
all manulacturers and importers who
were granied exemption {rom excise
duty and customs duty as the case
may be on ad-hoc basis, and not as a
matter of general exemption together
with the name of the commodity, tariff
value and the amount of duty waived
by way of exemption during the last
five years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): During the last
five years more than 3.000 ad-hoc ex-
emption orders under Section 25(2) of
the Customs Act, 1962, and Rule 8(2)
of the Central Excise Rules, 1944, were
issued. The work of collecting the
names and addresses of all the manu-
facturers and importers who get the
benefit of these exemptions, the names
of the commodity. tariff value and the
amount of duty involved in each of the
cases during the last five ycars will
mvolve a very large effort and time.
The relevant files are spread over a
number of places. some of them being
with agencies like Shah Commussion.
If the Iionourahle Member gives an
indication of any specific case or cases
in respect of which he desires a de=
tailed information, (the relevant de-
tails will be collected and furnished.

Food grains Pilfered from Godowna
of S.T.C.

5057. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that huge
guantity of foodgrains is being pilfer.
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ed from the godowns of the S.T.C.;
and

{b) 1f so, the quantity of foodgrains
pilfered during 1977, its value and
remedial measures taken?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SIIR1 ARIF BEQG) (a)
STC 1s not storing any food grains ip
its own godowns

(b) Does not arise
udtw &
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Excise duty on Free Sugar
5059 SHRI JAGDISH PRASAD

MATHUR Wil the Mmster of
FINANCE be pleased to state

(a) whether Government have stu-
died the effects of recent cut in excise
duty on sugar; and

(b) whether sugar manufacturers
have further demanded more cut in
excise duty on free sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

(b) Yes Sir, but considering the
trend of wholesale prices of free sale
sugar no reduction 1n basic excise
duty 1s considered necessary at pre-

gent, AT
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Proposal to abolish Mandatory Con.
vertibility Clause of Loan Agreements
with Companies

5060. SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:
SHRI SHYAM SUNDAR
GUPTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose
to abolish the mandatory converti-
bility clause and the right to change
management which the term lending
institutions have had in their loan
agreements with the private sector
companies; and

(b) if so, what is the object of the
contemplated change?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) and (b).
The policy inserting a mandatory
convertibility clause in the loan agree+
ments between the term lending in-
stitutions and their ussisted concerns
in the private sector is reviewed by
the Government from time to time,
time.

The right to change management in
assisted concerns is usually acquired
by public financial institutions through
appropriate covenant entered into bet-
ween the institutions and borrowers
on commercial considerations and
there is no proposal fo stop such
arrangements.

Re-employment of Officials in Gov-
ernmeny Offices or Public Undertakings

5081, SHRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE
be pleased to stater

(a) whether a large number of
retired Government servants are em-
ployed in Public Undertnkings there-
by depriving chances of employment
to the fresh cntiants;

(b) whether Government are con-
sidering to put a ban on the re-
employment of Government servants

in Government Offices or undertakings
in future; and

(c) if so, details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b). 1t
would not he correct to say that a
large number of retired Government’
servanls uare employed in public en
terprises, Employment of  super-
annuated persvns 15 to be resorted to
only 1n exceptional circumstances.
Appointment to senior posts in public
enterprises carrying a pay scale of
Rs. 2500-3000 and above of persons
who have attained the age of 58 years,
irrespective of their background, cam
be made only with the approval of
Government. Some of the public en-
terprises have felt the need for
appointing senior retired officers of
Government as Adviserg and Consul-
tants for lmited periods in order to
take advantage of their vast experience
for business purposes. These appoint-
ments are not expected 1o affect the
career prospects of others. There is
no proposal to put a total ban on such
re-employment.

(¢) Does not arise.
Price of Potato

5063. SHRI D. D. DESAI: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether potato prices have
sunk to uneconomic levels this season;

(b) if s0, whether National Agricul~
tural Cooperatinc Matketing Federa-
tion hag made purchases only after
prices slumped to uneconomic levels;
and

(¢) whethmt potato  [armers have
been ruined i the jrocess?

TIHIE MINISTIR QF STATE INTHE
MINISTRY OF  CulMMERCL, AND
CIVIL Sl PPLIES AND (QOPERA-
TION (SIIRl WRICNNA KUMAR
GOYAL) (a) No, Sir.

(b) and (c¢) Does not arise.
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Change in REP Import Policy

5004 SIIRE  (11.NDAN SINGH
Wil] the Mini tet of COMMERCE
CIVIL SLPrIILS AND (OOPERA-
TION be pleised to state

(a) what were the recommendations
fn deta1l of his Ministiy which led to
the 1ssue of Public Notice on 27th
September, 1977 for change in REP
import policy, and

(b) 1if so, why only one recommen-
dation was 1mplemented and the rea-
song for ignoring others?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIl, SUPPLIES AND COOPERA-
TION (SHR1 ARIF BEG) (a)
and (b) The Public Notice in ques-
tion, was issued based on inter-depart-
mental discussions held at the request
of the Ministry of Petroleum Chemi-
cals and Fertilizers to harmonise the
Registered Exports’ policy more apro-
priately with indigenous production

TAOR g T AU W GRTY R
w A
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»
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Re-Structuring of Pablic Undertakings

5069. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
be pleased to state:

(a) whether the government are
considering the need of re-structuring
the entire Public Undertakings to en-
hance produetion; and

(b) if so, what are the major chan~
ges which the Government propose to
make in this regard?

THF. MINISTER OF FINANCE
(SHRI il. M. PATEL): (a) The Gov-
ernment are not considering any gen-
eral restructuring of the public en-
terprises. However, it is the constant
endeavour of Government lo make
such changes 1in orgamsation and
working procedures where necessary
so as to improve efficiency and effec
tiveness of these enterprises.

(b) Does not arise.
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Writing off debt standing against 3rd
World Countries

5071 SIIRI VINODHBHAI B.
SHETH: Will the Minister of FINANCE.
be pleased to state:

(a) whether the reported decision
oi writing off debt by Britain and
other countries standing against Third
World countries ig correct,

(b) whether India will be benefited:
by this decision;

(c¢) it g0, to what extent; and

(d) whether India will approve of
writing off such debt?

THE MINISTER OF FINANCE
(SHIRI H. M. PATEL): (a) A Special
Session of the Trade and Development
Board of UNCTAD held at the Minis~
terial level in Geneva from 6th tfo
11th March, 1978 considered the pro-
blems of external indebtendness of
developing countries. The Session re-
solved inter glia that developed donor
countries will seek to adopt measures
for adjusting the terms of their past
bilateral official development  assis-
tance to poorer developing countries
in order to bring them in line with
the softer terms which are currently
prevailing for such  assistance, or
would adopt other equivalent measu-
res, as a means of improving the net
flows of official development assistance
to these countries. Union undertaking
such measures, each developed donor
country will determine the distribu-
tion and the net flows involved within
the context of its own aid policy.

(b) and (c¢). The above decision im-
phies that adjustment could be car-
ried out in a flexible manner and in &
number of ways. incluling writing off
of past debts The exient of which
India will bencfit from this decision
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will depend upon the form of imple-
mentation of the above decision by
various developed donor countries.

(d) India will, of course, welcome
adjustment of its past official debts
in order to bring them in line with the
present terms of such assistance from
-various bilateral sources.

‘Development of Kutoshwar in North
Bihar

5072. SHRI RAM SEWAK HAZARI:
“Will the Minister of TOURISM AND
«CIVIL AVIATION be pleased to state:

(a) whether Kutoshwar is an anci-
-ent and religious place in North Bihar;

(b) whether the above place is in
“backward area and tourists find it
«difficult to wvisit this spot; and

(c) if so, whether Government
“propose to develop this place as a
“tourism spot and build an Inspection
_House there?

';‘HE» MINISTER OF TOURISM
_AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): (a) and (b).
“Yes, Sir.

(¢) Kutoshwar is visited by people
~from neighbouring area to offer pray-
sers and perform religious caremony
on the occasion of Shivratri. Thus
being primarily a centre of local im-
-portance, any development to be un-
~dertaken at this place would be the
responsibility of the State Government.
There is, therefore, no proposal in
the Central sector to develop Kutosh-
“war.

Implementation of Reservation orders
for SC/ST in STC

5073. SHRI SHIV SAMPATI RAM:
Will the Minister of COMMERCE,
CIVIL SUPLIES AND COOPERA-
TION be pleased to state:

(a) whether reservation orders for
‘Scheduled Castes/Scheduled Tribes in
-recruitment in STC are implemented;
-if so, from which date;
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(b) what is the total strength of
employees category-wise in STC;

(¢) what is the proportionate cadre-
wise representation of SC/ST among
them;

(d) whether there is any b"ack—log)"

shortfall against recruitment quota;
and
(e) if so, what steps have been

taken by the Administration to wipe
ocut the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
Yes, Sir. Rosters are being maintained
with effect from January 1970.

(b) and (c). A statement is laid on
the Table of the House, [Placed in
Library. See No. LT-1977/78].

(d). Yes, Sir.

(e) A statement is laid on the Table
of the House. Plased in  Library.
See No. LT-1977/78].

Criteria for removal of Excise om
Sweets and Confectionaries

5074. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of FINANCE
be pleased to state:

(a) the criteria adopted in remov-
ing excise on sweets and confection-
aries in 1977-78: and

(b) whether there are any products
similar tn sweets and confectionaries
for qualifving for the exemption of
excise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The duty
of 10 per cent ad walorem leviable
under Item 1-A of the Cehtral Excise
Tariff on boiled sweets, toffees, can-
dies etc. was removed ag part of the
1977 Budget; this was done keeping
in view, amongst other things, the
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production trends and dutiability on
raw materials used in the manufac-
ture of the sweets and confectionaries.
However, the goods attract a levy of
5 per cent ad valorem under Item 58
CET.

(b) No Sir; items such as Cocoa
powder, Drinking chocolates, Chocolates
etc. continue to be assessed to duty
under Item 1-A of the Central Excise
Tariff.

Memorandum froem All India Paper

and Allied Manufacturers Association

regarding reduction in Customs and
other Duties

5075. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the All India Paper &
Allieg  Manufacturers  Association,
Bombay had submitted to him a
Memorandum on 24th February, 1978
inter alia suggesting;

(i) reduction in the existng cus-
toms and any other duties on
the imported wax sc as to
bring its price at a reasonable
level wis-a-vis indigenous
price of available wax; and

(ii) fixing the pool price of both
the imported and indigenous
wax;

(b) whether it is a fact that the
present high cost of duty is seriously
affecting the packaging units, using
wax as an essential raw-material for
preserving food, Pharmaceuticals and
other allied industries thus resulting
in their inability to utilise even half
of the installed capacity; and

(c) if so, the relief which he pro-
Poses to grant to this industry by way
of reduction in Customs and other
duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL (a) The Al

India Paper & Allied Manufacturers’

Association had submitted a represen-
tation dated 23rd February, 1978 con-
taining these suggestions.

(b) The paper based packaging
industry is facing recession in demand
and is not able to utilise the full capa-
city. The shortage of indigenous
paraffin wax and high price of import-
ed wax are factorg contributing to its
cost.

(¢) The matter is under considera-
tion of the Government.

Export of Essential Commodities

5076. SHRI SAMAR GUHA: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATICN be
pleased to refer to the reply given to
Unstarred Question No. 4274 on 16th
December 1977 regarding export of
Essential Commodities used as food
and state the steps taken by the Gov-
ernment in regard to export of Com-
modities for the year 1977-78 and
policy adopted for the purpose for the
year 1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AN
CIVIL SUPPLIES AND COOFERAY
TION (SHRI ARIF BEG): (a)
Essential commodities of mass cox_‘l;
sumption have been allowed to b?
exported during 1977-78 only to thf;e
extent that there has been a clegy
surplus. Commodities having .no supn
ply constraint have been allowed tp
be exported freely. During 1977-78,
iliustratively, the  exports of. freﬂp
vegetables, pdtato, jonions, . turmerig,
cummin seeds, Niger seed and oi%.,
Kardi seed and Oil, HPS groqndnuﬁ,
roasted and blanched peanuts, pulses,
Instant, dehyderated & Pre-cooked
pulses, Pomfret and dried Bombay
Duck have been either banned or re-
stricted.

Similarly, in view of increased avai-
lability and fall in demestic prices,
exports of gur and sugar have also
been allowed. ¢

The present policy approach to the
exports of essential commodities used
as food will be maintained in 1978-79.
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Working of Regiona] Rural Banks

5077 SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred  Question No. 802 on  5th
August, 1977 regarding loans advanc-
ed to Scheduled Casles and Schedul-
ed Tribes through rural banks and
state:

(a) whether Government have re-
ceived the report of the Commiftee
which was to go into the working of
Regional Rural Banks;

(b) if so, the salient features of the
report;

(¢) whether Government have ac-
cepted the recommendations,

(d) it not received by what time
the same is likely to be received; and

(e) steps being taken to implement
them? '

THE MINISTER OF FINANCE
{SHRI H M. PATEL)' (a) No, Sir

(b) to (e) The Dantwala Commit-
fee set up to review the working of
the Regional Rural Banks submitted
its Report of the Reserve Bank on
23-2 1978. Government have not yet
seceived the Report of the Committee
or the views of the Reserve Bank
thereon Decisions regarding imple-
mentation of the recommendations
contained 1in the Report will be taken
in the light of the advice/views of the
Reserve Bank after the same are re-
teived by Government
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Raids by Enforcement Authorities in
Alleppey District, Kerala

5079 SHRI VAYALAR RAVI
SHRI V M SUDHEERAN

SHRI N SREEKANTAN
NAIR

Will the Minister of FINANCE be
pleased to state

(a) whether the enforcement Au-
thorities made any raids in Alleppey
District, Kerala in 1977,

(b) if so, the places raided and

1tems seized, and

{c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) (a) to (¢) The
Directorate of Enforcement conducted
three searches under Section 37 of the
Foreign Exchange Regulation Act, 1973
in Alleppey District of Kerala, during
the year 1977
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Details of the searches conducted,
thereon are furnished below:
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itemg seized and further action taken

Premises searched and dates
of search

[tems seized

Action taken by the Dte. of Enforcemeunt

t; Mount Pleasant, Tourist
Home Roowm No 35
Chenganaur
Date 22-4-77

2 Annthriathu House, Near
Pullad Junction, Pullad,
Date  22-1-1977

Three bank pass
books

books

3 Ananthavaly, Malakkara.
Chenzanaur
Date 7-6-1977

Iadian currecny

and 13 papers

Two bank pass

Rs 11,50,000, U &
23, Freach Fr. 120

Enquiries in this caxe have shown no contra~
vention of Foreign Exchange Regulation
Act.

Show Cause Notice has been issued to the
concerned party on 1-3-1978 and the case
i under adjudication.

Indian currency of Rs 11-5 lakhs seized
were handed over to Income-iax Autho-
rities as the same were aot found to have
peen Imvolved 1n any violuton of ithe
Foreign Exchange Regulation- ‘Act. The
Foreign Exchange involved ‘has been
relcased for surrender to an authorised
dealer in foreign exchange. A ceriificate

has since beea produced from the autiorised ~

dealer evidencing the .urrender of the
foreign exchange.

Air Service hetwsen Amarkantak and
Capitai of Couniry

5080. SHRI SHYAMLAL DHURVE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are con-
sidering a scheme to introduce air
service  between Amarkantak, a
cultural and beautiful spot in Madhya
Pradesh and the capital of the coun-
try; and

(b) if so, the time by which the
scheme is likely to be implemented?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.
‘Not at present.

(b) Does not arise.

Proposal to change the norms for
Distribution of I¥mported Raw
Cashewnuts

5081. SHRI M. N. GOVINDAN
NAIR: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
CO-OPERATION be pleased to state:

(a) whether the Union Govern-
ment has proposed to change the

norms for the -distribution of impor-
ted raw Cashewnuts;,

(b) whether Government’s atten-
tion has been drawn to the possible
repurcussionsg of a change in norms;

(c) whether this' Governmen¢ has
been appealed by the Kerala State
Government not to take wunilateral
decigion in this regard; and

“(d) what .are the details thereof
and Goverr_lment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
to (d). A number of representations
have been received from Tamilnadu,
Karnataka. Maharashtra and Goa for
changing the norms of distribution
of imported raw cashewnuts, so as to
enable the large number of cashew
processing factories set up after 3lst
August, 1970. to get allotment of im-
ported raw cashewnuts. These re-
presentations are being examined. The
Central Government has also receive:“’/
a representation from the Government
of Kerala and also from M.Ps. of
Kerala to maintain status quo.

T

]
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There is no immediate proposal of
making any changes in the distrnibu-
tion policy of imported raw cashew-
nuts. However, the quantum of raw
cashewnuts likely to be available
through imports in future, would bLe
considerably reduced because the pro-
ducing countries have increased their
domestic processing capacities. The
Government are of the view that the
long range solution to the problem hes
in increasing indigenousg production of
raw cashewnuts, for which detailed
progremmes are under formulation and
implementation.

Report of Indian Institute of Public
Administration regarding alleged Mal-
practices in import of Edible Oil

5082. SHRI KISHORE LAL- will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to statle:

(a) whether Government have al-
ready received the report from Indian
Institute of Public Administration
regarding alleged malpractices in the
import of edible oil;

(b) when this was received;

(c) what action has been taken so
far in the matter; and

(d) whether the Ministry is pre-
pared to place the Report on the
Table of the House?

, . THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a)
Yes, Sir.

(b) The Report was submutted bLy
the Institute on December 12, 1977.

(¢) On the basis of the Report,
measures have been initiated for:

(i) the formulation of a perspec-
tive edible oil plan;

(ii) establishment of a Vegetable
Oilseeds and Oils Corporation; and
(iif) formation of a buffer-stock of
edible oil so that there is no dis-
1ocation in supply due to strikes etc.

Other recommendations are under con-
sideration.

(d) Major recommendations con-
tained in the Report of the Institute
have already bcen placed on the Table
of the House.

Approval of the Centre in Launching
the ‘Antodaya’ Project of Rajasthan
State Government

5083. SHRI CHATURBHUJ: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Rajasthan State
Government had sought consultation
and approval of the Centre before
launching the ‘antodaya’ project aimed
at upliftment of the poor in the rural
areas;

(b) whether the State Govern-
ment had furnished information in re-
gard to the philosophy, aim, objective
and possible benefits to accrue there.
from and if so, the details thereof;

(¢) whether the Central Govern-
ment had offered financial assistance
towards the implementation of the
‘antodaya’ project; and

(d) whether any evaluation had so
far been done about the results pro-
duced under this project; the détails
thereof?

THE MINISTEH OF FINANCE
(SHRI H. M. PATEL): (a) No. Sir

(b) The State Government have
forwarded the details of the scheme
to the Central Government, Accord-
ing to the scheme, five poorest fami-
lies in each of the villages of
Rajasthan are to be identified and
given economic agsistance through
allotment of surplus land. subsidies
for purchase of bullock carts, camel
carts, bulls, cows, buffalloes, poultry
and pigs, credit for purchase of agri-
cultural inputs and financial and
other assistance for setting up village
and cottage industries. The program-
me is to be gradually extended to
cover more and more families.
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(¢) The gcheme is included in the
State Plan for 1978-79. Central as-
sistance for financing the State Plan
as a whole is given to the State Gov-
ernment in the shape of block loans
and block grants.

(d) The scheme was launched on
the 2nd October, 1977 and according
to the State Government it is too
early to make an evaluation of the
results.

Opening of a Local Head Office of
S. B. L. in Orissa

5084 SHRI GANANATH PRA-
DHAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government has re-
ceived some represcntations for the
opening of a local Head Office of the
State Bank of India in Orissa;

(b) whether Government is consi-
dering to open more rural branches
of the State Bank of India to cater
to the needs of a large number of
agriculturists small scale entreprene-
urs in the State;

(c) what is the existing number of
such Branches; and

(d) when is the State Bank of

MARCH 381, 1978
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THE MINISTER OF FINANCE
(SHR]I H. M. PATEL): (a) and (b)
Yes, Sir.

(c) State Bank of India has report-
ed that, as at the end of December,
1977, it had 111 offices in rural areas
of Orissa out of a total of their 183
offices in that State,

(d). A review of the bank’s orga-
nisational structure, including loca-
tion of the Bank’s local Head Office
has been taken up. The review ia
not yet complete.

Aild given by India to other Countries

5085. SHRI R, VENKATARAMAN:
Will the Minister of FINANCE be
pleased to state:

(a) the names of countries to which
Government of India have given aid
during 1977-78;

(b) the amount given to each coun-
try, and.

(c) the purposes for which aid was
given?

THE MINISTER OF FINANCE
(SHRI H. M. MATEL): (a) to (¢)
Government have committed/extend-

India local Head Office likely to be ed assistance to various countries
opened? during 1977-78 as under:—
Loans Amount Purpose
— -.._..‘ﬁ
t Vietnam . . Rs 125 Millionx Supply of 70,000 tonnes of wheat flour
2 Sr Lanka . Rs 100 o For supply of Indian goods
3 Vietnam Rs 100 » ” ”» »
4 Mauritius Rs 100 ”» " m “
5 Afghanistan Rs 62°5 Supply of 50,000 tonnes of wheat
6. Bhutan Rs 286 ,, For Chukba Hydel Project.
7. Bangladesh Rs 12:8 ,, » Supply of equipment and com-
modities.
Grants
1. Nepal Re. go 9 ., » For projects in Nepal. .
2. Bangladesh Rs. 1'%, s  For purchase of commodities.
3. Bhutan Rs. 246:6 ,, »  For projects in Bhutan,
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Other Astistance
1. Under Colombo Plan

3. Under Indian Technical and
Fconomic Co-operation

Programme . Rs.

4. Under Technical Assistance to
Bangladesh

Rs. 8-:0 Million

2. Under the Special Commonwealth  Rs 80
African Assistance Plan (SCAAP) Rs. 2 4

Rs. 1-3

} Purpose as stated below.

)

Aid to various countries is extend-
ed on the basis of the requests rece-
ived from and the priority require-
ments of these countries and in the
light of relations with these countries.
Technical Assistance under the Colo-
mbo Plan is extended to countries in
the Asian and Pacific region and
under SCAAP to Commonwealth
countries in Africa. The countries
in receipt of Colombo Plan and
SCAAP assistance are listed below:

Colombo Plan SCAAP
t- Afghanistan. . 1 Botswana

2. Bangladesh 2. Ghana

3. Bhutan . + 3 Kenya

4- Burma . 4. Lesotho

5. Fiji 5. Malawi

6. Indonesia 6. Mauritius

7. Iran . . . 7. Nigeria

8. Korea (South) . 8. Sierra Leone

9. Malaysia . . 9. Swaziland
10. Nepal to. Tanzania
11. Phillippines 11. Uganda
12. Sri Lanka . 12. Zambia

13. Singapore
14. Thailand

Assistance under the ITEC Pro-
gramme has been extended to:

Afghanistan, Angola, Algeria,
Barbados, Botswana, Brazil, Burma,
Cyprus, Ethopia, Arab Republic of
Egypt. Fiji, Ghana, Guinea,
Guyana, Indonesia, Laos, Liberia,
Lesotho, Malaysia, Mauritius,
Mauritania Malta, Maldives, Moza-
mbique, PDRY, Seychelles, Sri
Lanka, Somalia, Sudan, Syria,
Tanzania ang Zanzibar, Tonga,
SRVN Upper Volta, YAR, Zimbabwe,
Zaire.

g & fog foamat sat faaew
aran fewe

5086, st wrjww s i :
T qfew s Ave fmmw WAt ag
AT WY T w6 o

(%) wTITHISATT 8UTH, 1978
¥ “fgeqam TgE” ¥ “egre W
FoT AwE W’ wrdw ¥ o @A A
MR faeray ot @ ok afz g, &
foargeY aroe famra grar fewd war
¥ w7z e € § ol qroet g &
far firamt Fomady fraar qr @ik 7w
aua focaT feaar & |l a@ 41X
a5 # o7 77 aqT ST waTe ¥
forg o frerar &y 28 3, ST gERTERE
faqrrery ;
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(=) zoq fom laa & wfgs &
afrroier iy § scag wag feaar
wafy aw aqaTd , WX

(w) azr & fam wfigs qdzsr &
mafaa 73 F forg wewrOem wrderdy
T TE & waar w37 ?

qfza st Amre faarw st
(st gesrem wifae) : (%) O, T
A7 (grq) & fan fawra o &
HEUT -9 FY AR F FTO0
1975 % = s far mmar 1 gq
Ffrr e fearaataredt faare frog
g 71 PreAY/ §eq Aa1 TR/,
* fra amrg ferm, fomd Gead
1974 & Fv§ afvqda 7y M
fet I T —

fem -5 & 165%9C
Lo 70 T4

areq vz fawm fam goe ar
et ¥ ey A/t #w afeqrea @
v 81 fearaa o oz fawrm farm
gAY & A A, forrg degt

foraTor
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o wizs ate qur OF gt S w1
TR FY ¥ OF Tew 79y &7 af e
Far | fredr me aet & gAY
Zaiy 219 OF AT fago ana
¥ (aaw T)

(%) o9 T g1 w7 & fog
qdzF Atam To7 wdw § 9w AT AW
aar fagrae T saga T )

() v afes gdew it wye
w04 & fag, wafyga grfgson g
g frrr  ufwafg qan wifsfea &
wac feg a1 /2 8 ) wrea wdaw fawr
famm & oA 9T AT F A FTAY
qtat v faere 73 F fag g
TrAr (1978-83) ¥ 40 ¥TE 9
#raageqr F1 ¥ A9 TR w17 F1 fafgar
IS A FT HyEq ¥ qreew faan
ot fgataw 93w quew fasra farg
NI A 14TE *q19 § qfg F7F qaqrg fAan
W &FgT #1 gfaasn s e
TR AT ATV Y | Ty wAER
fawrr &t gfime AT ™ oY ¥
FeAt F7 faqra T4 FY AT

7 A1 AN § FvErr gram & fHod s kw3 fra
1 T o7 wareft 7 9 viza Freve frw & ary Atm ¥ Bl

gufaas dvsa £ ARAEY AT ]
Ti* farmeq weaw ®W  [AMw ®W  TAA wH
B S o
1973~74 K — 40 00 70 00
1974~75
1975-76 | 30.00 45 00  65.00 115 00
1976—-77

197778 AT (AII-FFIT) 40 00
% AVAT (FAFIT-HTA) 25,00

60 00 80 00 140 00
40 00 65 00 120 00

* i gEgaT ¥ fAgsay as
£ ®aw out w7 fHwar

$ A7 awa ¥ QX Wraa afga s w1 o aferfaa 3
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11. fgaraer w3w qdzx fasrg farm & wravs & 7wy
JATHY 197475 1975-76 1976~77 1977-78
Y 90 L3r) T
1. afr g 80.00 100.00 125.00 150.00
2. qdzg Fwer 18,00 30.00 30.00 40.00
3. fasm &e 20.00 50.00 75.00  80.00
4. gydex wiw 5.00 5.00 5 00 8.00
5. 7AT FeEw .00 2.00 2,00 3.00
e
1. 9dzF FTAT FAA 18.00 30.00 35.00 35.00
Transfer of Chemical Assistants in these officers at one station. Trans-

the Central Revenue Control
Laboratories

5087. SHRI R. L. KUREEL: Will
the Minister of FINANCE be
pleased i state:

(a) whether Grade-1 Chemical
Agsistants in Central Revenue Con-
tro) Laboratories are transferred nor-
mally after completion of three years
of posting at particular place;

(b) if so, how many officers are
there who have been working for
more than three years; and

(c) the reasons for their not trans-
ferring even after serving for 4-5
years?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) (a):
No. Sir

(b): There are 21 Chemical Assis-~
tants Grade-1 who have put in more
than threc years service in the
various Central Revenue Control
Laboratories.

(c): There are no specific orders
prescriing the tenure of posting of

fer of these officers are made on com-
passionate or administrative grounds
or on promotion, There are a few
officers who are in the zone for consi-
deration for promotion as Chemical
Examiner and their transfer will be
linked up with their promotion.

Liberalisation of the Policy for import
of Cloves

5088. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether policy for import of
cloves has been liberalised in 1977-78
and procedure for grant of import
licences made cumbersome and ad-
vantageous to foreign suppliers as the
importers have been asked to obtain
confirmed contracts with foreign sup-
pliers before applying for import li-
cence; and

(b) why contracts with Indian
agents of foreign supplierg are not al-
lowed under the procedure to save the
importers from considerable bothera-
tion and expense?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Import of cloves is now allowed
under Open General Licence, i.e.
without any insistence on prior, firm
contracts, as it was earlier.

(b) Does not arise.

Impact of Gold Control Order on high
prices of Gold

5089 SHRI DALPAT SINGH
PARASTE: Will the MINISTER OF
FINANCE be pleased to state the
effect of the Golg Control Order, as
amended recently on the high prices
of gold in the market?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) The
concessions given to certified golds-
miths recently through the issue of
notifications/orders  dated 14.2.1978
are primarily aimed at the improve-
ment of their means of lvelihood.
They may have no direct impact on
the prices of gold in the market.

fgre & miferd WA ¥ g
Wt &t eqmean

5090. St gwow: Fav fuer
qat 7y Fary FT P F9 fr fagre
& wiferdy  d@ady & o d9 €
Ty #Y Ay o afg @i, & eer
g W o g foet F ]
wei-vgt 9T worfaa frg s ?

forey s (st qwo qWo qiw ) :
Iwr ¥ wrdca asqfy it I A
¥ 7 v fmE ¥ E fodl & or
foram dare GTET ©Y WA F@T § |
fagre afga 3w & AT ety 4 &
AT ¥ e TX FiawrAT afafa o
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fawrfont &Y sqrr & 7w w¢ aEIR
frare w00, fady Qe arior &Y
¥ w1 &1 weiter X & fog afsw
fopar mar &1

Relaxation for Entrance Examination
and Departmental Promotion to 8C/
ST in Income Tax Department

5091. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether relaxation of 10 per
cent marks for the entrance examina-
tion and departmental promotion is
allowed to SC/ST in the Income Tax
Department and if so, how many SC/
ST candidates have derived the bene-
fit so far during the last three years
for recruitment and promotion in
non-gazetted and gazetted cadres and
what is contemplated to be done fur-
ther to make up the shortfall;

(b) whether there is a heavy short-
fall of ST in gazetted cadre in Income
Tax, Customs and Central Excise de-
partments and if so, what action Gov-
ernment contemplates to take;

(c) is it a fact that one ST candi-
date from Bombay office who has pass-
ed departmental examination for pro-
motion to Income tax officer’s post has
not been promoted and if so, what was
the fun in allowing him to appear for
the examination; and

(d) is it a fact that one General
candidate at Bombay office of Income
Tax Department has been given ad
hoc prumotion as an officer from the
category which is not eligible for pro-
motion, thus ignoring the rights of
other SC/ST candidates senior to him?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (d).
The required information Ia being.
collected and will be laid on the Table
of the House as soon as possible.
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Reduction of duties on various items

5092. SHR] G, Y. KRISHNAN: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment has announced withdrawal of
excise duty on cotton fabrics printed
by roller machines without the aid
of power and steam; and

(b) if so, the details regarding re-
duction of duties on other items par-
ticularly on hand-operated, on roller
printing machine and the relief given
to the dyed power.processed fabrics?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

(b) There are a number of notifica-
tions exempting central excise duty
in respect of goods produced without
the aid of power. In so far as textiles
are concerned spun yarnsg are excisa-
ble only when produced with the aid
of power, In respect of fabrics also
duties are normally chargeable when
fabrics are produced on powerlooms
or when they are processed with the
axd of power,

While no excise duty is leviable on
cotton fabrics printed on hand opera-
ted roller printing machines, a duty
of 12 per cent ad valorem is charge-
able on fine and superfine power-
loom cotton fabrics when printed on
roller printing machines operated
with the aid of power.

N relief is available to dyed power
processed cotton fabrics.

Value of Rupee

5093. SHRI G. M. BANATWALLA:
Will the Minister of FINANCE be
pleased to state the yearwise real
value of Rupee from 1947 to 19777

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): A statement
showing the value of Rupee as mea-

sured by the All-India Industrial
‘Workers’ Consumer Price Index (base
1549-100) is attached.

Statement
Value of Rupee

(In paise)

Year Value of Year Value
Rupee Rupec

1949 .  100°00 1964 6579
1950 . 99° 00 1965 60 24
1951 .« 95° 24 1966 5435
1952 . 97° 09 1967 47'85
1953 94" 34 1968 46- 51
1954 - 99° 00 1969 4695
1955 104 17 1970 4464
1956 . 9524 1971 4348
1957 . 90 09 1972 4082
1958 . 86 21 1973 8484
1959 . 82-64 1974 27 10
1960 . 80:65 1975 a5 6¢
1961 . 79-37 1976 27' 78
1962 . 76- 92 1977 25° 64
1963 . 74 63

Restoration of Commuteq Pension

5084. SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased ty state:

(a) is it a fact that the question of
restoration of commuted pension is
under review in the Ministry of Fin-
ance as a result of the recommenda-
tions made by the Committee on Peti-
tions of the Lok Sabha; and

(b) when will this question be de-
cided as this affects all cases of com-
muted pension?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise,
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Generation of Black Money in District
Dhanbad

§095. SHRI AMAR ROY PRADHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that in
Dhanbag Coalfield there are many
trade union leaders having luxurious
life with cars, buildings and other
properties but not paying any income
tax;

(b) whether it is a fact that this ex-
emption from tax has encouraged
generation of black money in the Dis-
trict; and

(¢) whether Government proposes
to have a thorough probe into the
affair?

THE MINISTER OF STATE IN
THE MINITRY OF FINANCE (SHRI
ZULFIQUARULLAH)* (a) to (s).
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Survey is being conducted to detect
new ggsessees.

According to available information
the cases of three trade union leaders

of Dhanbad District are under
enquiry.
Excise on Ingredients of Aerated
Waterg

5096 SHRI GOVINDA MUNDA:
will fhe Minister of FINANCE be
pleased to state:

(a) what is the excise on the various
ingredientg of aerated waters; and

(b) whether it is a fact that the
finished product is also heavily ex-
cised? .

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Rates of
excise duty on ingredients of aerated
waters are given hereunder:—

—

t Sugar: . . . . Hasc cxone duty @ 209, af valorem plus 59 ol the bawe
dwv as special excise and @ 7+ 5°% ad valorem a~ additiunal

excie duty

a Carbom dioxade . . Rs 1°20 per kg as basic exese  duty  olus 79, of
hasic duty as speaial exaise duty

q Citric'Phusphonic Acid

4 Sodwm Benzoate . ¥5°/ advalorem

5 Flavours,

(b) Rates of duty ¢oaerated waters are as under :

-

tain no other added ingredicnts

All othcrs . . . .

Acrated waters which are onlv charge 1 with car-
bon dioxide gas under pressure and which con-

25/, ad valorem rate of dutv plus 59 Spuel
excise duty

55% ad valmem plus 5° Special duny.

The first clearance of 50 lakhs
bottles by or on behalf of the manu-
facturer, of areated waters but not
containing extract of Cola (Kola) are
subject to a concessional rate of basic
duty of 25 per cent ad valorem only,
plus 5§ per cent of the basic duty as
special excise duty.

Again, the first clearances of aerated
waters for home consumption up to
an aggregate value mnot exceeding
Rs. 5 1akhs and cleared on or after the

1st of April in any financial year by
or on behalf of a manufacturer, are
also exempted from the whole of duty
of excise leviable thereon if clearances
during the preceding financial year,
had pot exceeded Rs. 15 lakhs. (For
the vear 1978-79 this exemption is
available only if clearance in the pre-
ceding financial year ie, up to 28-2-78
had not exceeded Rs. 13.75 lakhs).

It will thus be seen that the finished
product is not heavily excised.
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fawen
qargaf  IwTgAt m mftes  frfras
1 2 3 3 4 5
gy
(i) ===t 1 7 35 260 1205
(i) gar 1 2 19 149 699
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T
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(i) atar 1 3 14 166 830
AT MW
(i) gegra= 1 1 19 142 658
(il) wrge 1 3 18 128 593
ofren amw
(1) weran 1 5 21 182 854
(ii) ofeam T,
FawAl 1 3 19 192 907
fagre
qZAT 1 2 22 137 613

Merger ot LA.C, and Air India into
single unit

5098 PROF P G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
merge the Indian Airlineg Corporation
and Air India into single unit and if
so, when and how;

(b) 1f not, why not,
(¢) the names, qualifications, ex-

perience etc of the members of the
present two Beards of Directors of

these two units and whether there are
some common Directors; and

(d) it so, reasons therefor”?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir.

(b) The present arrangement fis
working satisfactorily,

(c) The statement is
attached

requisite

The two Boards have a common
Chairman and § common Directors.
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(d) Common Directors have been appointed for achieving better mana-

gement of the two airlines.

STATEMENT

Name of the member of the Board
Director

of

AIR-INDIA
1. ACMP. C. Lal

2. Shri K. G. Appusamy

3. Shri C. B. Jain
4 Dr. (Miss) Kaumudi

5. Shri M. C. Sarin . o
6 Shri N. H. Dastur o

7. Shri Narottam Sahgal

8. Km. Thangam E. Philip 5

9 Shri J. M. Chudasama . .

INDIAN AIRLINES
1. ACM P. C. Lal

2. Shri M. C. Sarin . .

3. Shri C. B. Jain . o .
4. Dr. (Miss) Kaumudi

5. Shri K. G. Appusamy

6. Shri G. D. Mathur

7. Km. Thangam E. Philip
8. Shri M. S. Appa Rao . .

9. Shri Mamendra Prasad Barooah

. Cnairman Ex-Chiefl of Air Staf and also Ex-Chair-
man and Managing Director, 1.

. Director Managing Director of Air-India
(Official)

5 © Director General of Tourism

Joint Secretary, Ministry of Tourism and Civil
Aviation:

32

o o Managing Director, Indian Airlines

., Deputy Managing Director, Air-India
Director I.C.S. former-Secretary, Ministry of Tourism
Non- and Civil Aviation {Retd )
official)

0 Do. M. Sc. in institutional Management from

Kansas State University, USA; Fellow of -
Hotel Catering and Institutional Mana-
gement Association UK ; Presently Prin-
cipal Institute of Hotel Managemet,
Catering Technology and Applied Nutri-
tion, Bombay.

Do. A progressive industrialist, Bombays

See S. No. 1 above .

See S. No. 5 above.

o See S. No. 3 aboves,

See S. No. 4 above.
See S. No. 2 above.

. Director Dy. Managing Director, Indian Airlines.
(othcial)

o See S. No. 8 above.

Director M.A. (Economics and Politics), also
(non- holds degree of Bachclor of laws.
official) Has been a director in  Jayanti
Shipping Co. Ltd. and Orient L.ongman

Lid
Directors Graduate of the Harward Business School,
(Non- Presently Director of Barooahs and Asso-
official) ciates Pvt. Ltd. who own some important

Tea Gardens.
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Swits filed against Authorities of
Export Inspection Council

5009 SHRY V M SUDHEERAN
Will the Minmister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether 1t 18 a fact that many
suitg have been filed against the autho-
rities of the Export Inspection Council
by the employees

(b) if so total number of court
cases pending and reasons for such
large numbe:r of cases filed 2zainst
the Council and

(¢) the steps taken to avoid the in~
crease 1n the court cases on service
matters?

THF MIVISTIFR OF STATE IN THE
MINISTRY OF COMMFRCE CIVII
SUPPLIES AND COOPFRATION
(SHRI ARIF BEG) (a) to (c) 9 peti-
tion fled bv the emplovee- of the
Fxport Inspection Counct'/Fxport In
spection Agencies regarding cservice
mattirs are pending for decision 1n
various courts

A1l efforts are made bv the Export
Inspection Council/Agencies to
ensure that service rules are adhered
to and no mjusiice 1s done to the em-
ployees numbering over 2000 Nothing
prevents however an emplovee from
moving a court of law in his diceretion
and right to seek remedy in -rervice
matters

Combined Computerised Reservation
System for both AY & 1A

5100 SHRIMATI P CHAVAN Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether proposal to have a
combined computerised reservation
system for both Air India and Indian
Airhineg 15 pending before the Govern
ment fo: many years,
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(b) whether a foreign Airline was
retained as consultants,

(c) whether any decisions have
been taken and if so details thereof,
ang

(d) if pot reasons for delay?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) (a) (c¢) and
(d) At present Air-India is partici-
pating m the British Airwavs Com-
puter System for providing computer-
1ised reservations facilitius to Air-
India stations 1n, UK Europe and
USA Thi, computcrised rescivations
facility 14 proposcd to be (xtended to
Indian stitiong of An Incha Subse-
quently the reservations system for
all stations of An India  including
those 1n UK Europe nd US A will
be transferred to the Computey syst
tcms to be installed in India for ser-
ving the need of both Air Indir and
Indian Airrlincs stve tng Iinks {from
British Antways

(b) No foreign urline his buen re-
tained as consultants by Air India

Ban on Export of 1urmeric

5101 SHRI ANANT DAVF Wil the
Mnister of COMMERCF CIVIL SUP-
PLIES AND COOPERATION be
pleased to state

(a) whether 1t 1 true that the ex-
port of turmeric was bann~d on 4th
January 1978,

(b) whether 1 the meeting of
Cochin Export Promotion Council
2000 tons of turmeric for export was
allowed by an Officer of the Mimstry
when export was banned,

(c) 1t 1s true that the farmers of
Tamil Nadu Andhra and Maharashtra
are facing worst situation due to ban
when production 15 double than last
year and

(d) what actions Government de-
sires to take in this pegard?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG); (a)
to (d). Government have banned the
export of turmeric with effect from
4-1-1078. One variety of turmeric viz.
“Alleppey Pinger turmeric” is grown
mainly for export purpose and not
for consumption in the internal mar-
ket. It was, therefore, decided at Com-
merce Minister’s level to allow export
of this variety within a ceiling of
2,000 tonnes, during the current year
1978. Officer of the Ministry simply
informed the trade about the said
decision taken by the Commerce Minis~
ter at Cochin. The domestic prices
are still at a high level compared to
last year and cannot be regarded es
uneconomic for the growers.

Functioning of West Bengal Industrial
Development Corporation of India

5102 SHRI SAUGATA ROY: Will
the Minister of FINANCE be pleased
to state.

(a) whether the Industrial Develop-
ment Bank of India in a report has
expressed unhappiness over the func-
tioning of West Bengal Industrial De-
velopment Corporation, and pointed
out suveral defects about its function-
ing;

(b) 1f so, if it has suggested any
measureg to improve the functioning
of the corporation; and

(¢) if so, the follow up action, if
any. taken by the WBIDC which has
beep, intimateq to Industrial Develop-
ment Bank of Mndia?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL); (a) to (c). The
West Bengal Industrial Development
Corporation Ltd. has been set up by
the Government of West Bengal and
functions uynder the administrative
control of that Government. Central
Government is, therefore, not vrima-
rily concerned with that Corporation.

126 LS5,

Representation to IAF ang IAAI om
Recounstifiited Board of Directory of
Air Indfa

5104. SHRI VASANT SATHE: Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it ig a fact that in the
reconstituted Board of Directors of
Air India, the Indian Air Force and
Internationa)] Airport Authority are
not represented although the Indian
Air Force and the Indian Navy exclu-
sively control several of our aero-
dromes;

(b) if so, the reasons therefor;

(c) what ig the justification for giv-
ing representation for catering inte-
rests on Board of Directors; and

(d) reaction of Government to the
various observations made in this
regard m a Special report appearing
in the BLITZ gated 18t February,
19787

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRL
PURUSHOTTAM KAUSHIK) : (a),
(b) and (d). In accordance with the
provisions of the Air Corporations
Act 1953, the Board of Directors shall
consist of a Chairman and not less
than 8 and not more than 14 other
Directors. Government have the dis-
cretion to fix from time to time the
strength of the Board ot Darectors
within thesc limits, as well as decide
the nature of representation in, the
best interests of the Corporation

(c) Km. Thangam E. Philip, Prin-
cipal of the Institute of Hotel Mana-
gement Catering Technology and ap-
plied Nutrition, Bombay, has been
appointed on the Boards of both Air-
India and Indian Airlines, as her ad-
vice and guidance would be available
for improving the standard of cater-
ing by these Corporations, in their
flights
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Representative of RBJI, in the Board
of Federal Bank of Trivandrum

5105 SHRI K LAKKAPPA Will
the Minster of FINANCE be pleased
to state

(a) whether 1t 13 a fact that no re-
presentative of Reserve Bank of India
1s there jn the Board of Federal Bank
of Trivandrum, and

(b) 1f so, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Yes, Sir

(b) It 15 not the practice of the
Reserve Bank to appoint Directors on
the Board of Directors of each and
every private scctor commercial bank
Such appointments are made by the
Reserve Bank only when they are of
the opmmion that 1n the interests of
the banking company or its deposi-
tors or 1n public interest it 1s neces-
sary to do so

Trade in Edible Ofls

5106 SHRI PRADYUMNA BAL
Will the Mimster of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pieaseq to state

(a) whether the main conclusion of
Goyal Committee on edible oils that
has emerged from the commuittee’s 1e-
port 1g that the trade in edible oils
in India 15 a bilhon rupee racket as
reported 1n ‘Blitz’ dated the 21st
January, 1978, and

(b) the reaction of Government
thereto and the steps taken to improve
the situation®

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)
(a) The Government had asked the
Indian Institute of Public Administra~
tion New Delh: 1n May 1977 to under-
take o comprehensive study of all as-
pects relating to the import of edible
oils by private trade under the free
licensing scheme of January, 1977
The Institute undertook the study and

MARCH 31, 1978

Wrnitten Answers 132

submitted their Report on December
12, 1977 The main conclusions of the
Report are as under —

(1) The Report provideg a review
of the edible o1l economy of the
country and brings out the impor-
tant considerations which should
be taken intp account in evolving
coordinated policies for regulation
ang development of edible oils 1n
India

(n) The Report exammes the
decision of the former Government
to allow free imports of edible ol
through private trade ang brings
out that the decision wag defective
1in following respects —

(a) The import licences were
1ssued freely under the OGL
Scheme which wag meant for the
actua] users of small scale sector,

(b) no value limit was placed
on g licence,

(¢) no conditton or obligations
were laid on the importers

(d) the vabidity period of licen-
€ts was one year when the need
was to import as quickly as possi~
ble,

(e) all piocedural formalities
were drastreally (ut down

(f) there was ne scrutiny,
whatsoever  with regard to the
capacity of the apphcants,

(g) long term financial imph-
cations of the deciston were not
taken into account

(h) there was no proper agency
to follow up the ymplementation
of the licences,

(1) alternatives available to
control prices ang ensure larger
imports by using institutions like
STC were not explored

(m) The Report points out that
the reliance of the former Govern-
ment on private trade as 5 mecha-
nism of meeting a national scarcity
situation was a musplaceq one,
particularly as the edible oil trade
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is concentrated at a few cemtres
ang is in the hands of a small num-
ber of Jarge traders

(iv) The Report makes a detailed
analysis of the utilisation of the
import licences and comes to the
conclusion that nearly 80 per cent
of the total licensed value was cor-
nered by a small minority of licen-
sees and the utilisation rate was
very low. The big traders and im-
porters, have a tendency to operate
in a manner that gives them the
maximum financial advantage viz.,
to restrict imports and phase the
import programmes in a manner
that would yield maximum advan-
tage.

(v) The Report makes a number
of recommendations with regard to
the future management of the edible
oils economy The recommenda-
tions cover the role of the state
agency, the need for a long term
perspective for imports and e¢xports,
the importance of a single agency
to coordinate policies and adminis-
trative action for the development
and rcgulation of edible oils, the
necd for statutory price controls
and makes supgestions for improv-
ing the functioning of the Office of
CCI&E, for the proper management
of the imports

(b)Y Measures have already  been
initiated for (i) the formulation of a
perspective edible oil plan; (ii) estab-
lishment of a Vegetable Oilseeds and
Oils Corporation; ang (iii) formation
of a buffer stock.

Scheme to attract Tourists in Bihar

5107. SHRI B. P. MANDAL: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether in view of the fact that
there are many places of tourist
attraction in Bihar to visit Rajgir, Na-
' landa, Pawapuri, Bodhgaya National
Park, Kosi Dam, Gandak Dam,
Baduay Dam, angd so on does the Cen-
tral Government intend to do some.
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thing to attract tourisis to the State
as the present arrangements are mea-
gre and inadequate;

(b) if so, what; and
(c) if not, why?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a) to
(c). In the Central sector emphasis
is being placed on the development of
Buddhist centres in Bihar which
attract a large number of Buddhist
pilgrims from India and abroad. For
this purpose the Central Department
of Tourism has had master plans
(land-use plans) of Rajgir and Na-
landa prepared, and that of Bodhgaya
is under preparation. Based on these
master plang (land-use plans) tourist
facilities such as different types of
accommodation, cafetaria, camping
site and car park will be developed,
measures for environmental jmprove-
ment will also be taken to enhance
the natural setting of the monuments.

The development of tourist centres
of local or regiona] interest would be
the responsibility of the State Gov-
ernment

Patiern of Operation of Smugglers

5108. SHRI C. K. JAFER SHARIEF.
Will the Minister of FINANCE be
pleased to state:

(a) whether Government gre aware
that smugglers in coastal strips of
South Gujarat and on the Indo-Pak-
istan Border of Kutch gy Once again
getting active;

(b) whether it is a fact that mas-
sive illegal import of foreign luxury
goodg and mechanical padgets have
been curbed during last one year;

(¢) whether it is also a fact that
the smugglers have changed the pat-
tern of illegal operations and have
apparently switched over to illegal
export of essential items to Pakistan
oia Kutch and Dubai and other Gult
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countrieg through coastal regions of
South Gujarat; gnd

(d) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Reports received by the Government
indicate that smuggling in the Coastal
area of South Gujarat and Kutch re-
gion of Indo-Pak border continues to
be effectively contamed.

(b) Reports do not suggest any
large scale smuggling of foreign
luxury goods and mechanical gadgets
during the last one year.

(c) and (d). Enquiries made in this
behalf go not confirm this. Necessary
steps have however been takep to
thwart any such attempts at smug-
gling

Expansion of Mangalore Airport

5109. SHRI JANARDHANA POO-
JARY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

(a) wha¢ steps have been taken by
the Government to expand Mangalore
Air Port to cope with he increasing
traffic in thig area; and

(b) how long will it take to com-
plete the pending work?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The runway ang associated
pavements are suitable for operation
of advanced version of Boeing 787
arcraft fitted with Jow pressure tyres.
Indian Airlines introduceq Boeing 737
service on Bombay~Mangalore sector
effective 7th December, 1977. Certain
modifications to the terminal building
are proposed to br made by 81-3-1879
to provide additional area for pas-
senger handling facilities. A new fire
station is already under construction.
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First All India Conference of Urban

Cooperative Banks and Credjt Socities

held at Ahmedabad .

511¢ SHRI1 SHANKERSINHJI

VAGHELA: Will the Minister of

COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it 18 a fact that the
First All India Conference of Urban
Cooperative Banks and Credit Socie-
ties was held at Ahmedabad on March
§ and 6, 1978;

(b) what are the main recommen-
dationg of the Conference and whether
any ot the said recommendation has
since been accepted and implemented;
and

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIE§S AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes, Sir.

(b) The main recommendations of
the Conference gre at attached state-
ment. The Expert Committee on
Urban Cooperative Banks appointed
by the Reserve Bank of India will
examince the recommendationg in the
first instance  Thereafter, they will
be considered by the Government

(¢) Does not arise
Statement

ANNEXE ‘A’

1 The existing norms for registra-
tion of new urban cooperative banks
should be liberalised by the Reserve
Bank of India for organising urban
banks in uncovered areas/centres for
future development in order to re-
move regional imbalances.

2 The RB.I may set up a gpecial
cell in ijtc Agricultural Credit Depart-
ment to look after the affairs pro-
blems/needs of the cooperative urban
banks,

3. As there were a large number of
cases of urban banks not being gran-
ted licences, even for two yearg In
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certain cases, the Reserve Bank of
India may take steps {o expedite issue
of licences to the urban banks.

4, The banks identified as weak
oneg should be given a chance by the
R.B.I. for jmprovement, The banks
which could not be improved, may be
amalgamated with nearby gooq urban
banks. Caseg where this is not feasi~
ble, such bankg should be liquidated.

5. Government of India may consi-
der spreading out the interest earned
on fixed deposits and cumulative time
deposits over a period of every year
angd not in the year in which the de-
posits mature for payment, for income
tax purposes,

6. The RB.I may direct Industrial
Development Bank of India, Industria]
Finance Corporation etc, to recognise
urban cooperative banks at par with
commercial/scheduled banks to extend
refinance facilities against industrial
financing, bill market scheme and the
participation certificate ete.

7 The Reserve Bank of India may
extend all banking facilities to the
urban cooperative banks at par with
the commercial banks such as dis-
counting of bills and guarantee for
term loans etc

8. Since the urban cooperative
banks are subject to dual control, the
State Governments may confine the
control to management aspects and
operation of the banks in accordance
with the cooperative principles and
the RBI may restrict its control to
‘banking gperationg and financial disci-
pline.

9 The facilities of fixeq deposit in-
surance scheme extendeq by the RBI
in a few Stateg to urban cooperative
banks may be extended to these banks
invariably in all the States

10 The State Governments should
set up a separate cell under the con-
trol of rank of Joint Registrar with
supporting staff to look jnto the ad-
ministrative problems of the urban
banks.

11, Since the wurban cooperative
banks and thrift anq credit societies
are larger in number, there should be
a separate Nationa] Federation for
urban Cooperative Banks and also for
Thrift and Credit Societies,

12. States where there are no apex
level federations of urban cooperative
banks and thrift and credit gocieties,
such federationg should be get up.

13. Government may allow income
tax rebate on compulsory deposits,
such as thrift fund, personal guaran-
tee fund etc.

14. The Reserve Bank of India may
withhold indiscriminate issue of licen-
ces to financial/commercial institutions
to attract depositg at lucrative rate of
interest, causing competition to the
urban banks for mobilisation of de-
posits.

15. RB.I. may make arrangement
for introducing training programme
both for the members as well as bank
functionaries at different levels of co-
operative urban bankg ang thrift and
credit societies at its Cooperative
Agricultural Banking Training Col-
lege at Poona.

Apprenticeship in STC

5111 DR, SUBRAMANIAM
SWAMY: Will the Mmister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the policy, being followed by
the State Trading Corporation in res-
pect of their apprenticeship scheme;
and

(b) whether ihe apprentices who
have been imparted training for the
last about one year are being absorbed
on regular basis; if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR] ARIF BSG) : (a)
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Apprenticeg are recruited im the STC
for trainmg in various trades for a
specified period each year as per the
quota fixed by the Central Gevern-
ment under the Apprenticeship Act.
The policy is to provide opportunities
to persons {0 gequure proficiency in
particular trades and thwg help in
enlarging the scope of employment and
training

(b) Apprenticeship is g contractual
obligation under which an employer
undertakes by contract to engage per-
song to train them for a trade or oc-
cupation for g fixed pertod It s
not obligatory on the part of the em-
Ployer to absorb them in regular em-
ployment Moreovelr, no fresh re-
cruitment 1, at present being made by
the STC except for SC/ST candidates.

Decanaligation of the Import of
Cashew by C.CI

5112 SHRI N SREEKANTAN
NAIR. Wil the Mimister of COM-
MERCE, CIVIl SUPPI IES AND
COOPERATION he pleased to state

(a) whether Government have
decided to decanalise the import of
cashew by the Cashew Corporation of
India;

(b) if so what are the reasong for
the same, and

(c) total quantity of raw Cashew-
nuts 1mported by the CCI for the
last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Sir

(b) Does not anse
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(c) Total quantity of raw cashew-
nuts imported by the C.C.I. during the
last three yearg was ag follows:=—

Quantity Value
(MT) (Rs. crcres)

1975-76 1,35:710 33 23‘

1976~77 . 71,835 177 41
[ 4

1977-78% 59,585 19 45

*Figures for 1977-78 are provisional.
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80 weafaq) #Y ga¥ fagay w1 areT
7 W T WIOT Ay Afed wrdr fnd
g aqr 7eeofl & fasy wiwdrow
srdaY STevEY e 18 weefe
FY IHMCT EFTT FEAT a7 5@ &

/A" T {a FT qoaeeE (et aEw faz awid *T
& e FY FTA AT Ireft aeafaar
weyfear
1 2 3 4

1> 8t . . 72 9 81
£ 130 5 185
afer 125 5 130
qfexdy 22 1 23
afwars 267 3 270
"[‘T(RT 5 34 39
gy, TwA A D 1 — 1
qoT AT 2 64 66
e 40 22 62
WAH 6 115 121
fagre 4 109 113
I 1 6 7
qfeasly ™ 37 71 108
afige — 2 2
v — 6 6
Aneve — 2 2
faga — 1 1
L LR 8 3 11
fasoft 172 27 199
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Audtion cash stelen from Custom
Ware House, Calcutta

5116. SHRI SHYAM SUNDER
GUPTA: Will the Muinister of FIN-
ANCE be pleased to state:

(a) whether Government have
since 1nquired into the circumstances
under which auction cash worth
Rs 26,400 were stolen from the Cus-
tom Ware House, Calcutta in the year
of 1976;

(b) if not, the reasong for sucH a
long delay; and

(c) 1if the reply to part (a) is in
the affirmative, the details of the in-
quiry made?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL) (a) Yes,
Sir,

(b) Does not arise,

(¢) On 6-8-~1976 when the Sales
Shed of the Calcutta Custom House
was opened, g steel cash box contain-
ing an amount of Rs. 26,243, which
had been received as deposit money
from the bidders who hag participa-
ted in an auction on 5-8-1976, was
found broken ang the entire amount
of Rs 26,243 was founq missing, The
matter wag reported to the Police.

In May, 1977, the Commissioner of
Police, Calcutta, informed the Collec~
tor that despite thorough investigation
intp the case, neither the stolen money
nor the suspect could be traced. A
Departmental Enquiry was also held
on the conclusion of which, depart-
menta] action was taken ggainst the
Ware House Inspector and the Sales
Officer concerned. A claim lodged
under the fidelity insurance policy is
still pending consideration with the
insurer.

Indirect Taxation Enquiry Committee
Report

6117 SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Indirect Taxation Enquiry Committee
headed by Shri L. K Jha in its Report
Part-1 (October, 1977) hag suggested
the encouragement of hand-spun and
hand.woven synthetics like polyester
fibre by removal of high rate of in-
direct taxes;

(b) 1 so,
thereto; and

Government’s reaction

(c) the reliefs which Government
proposes to grant to promote usage of
Polyester for Khadi Fabrics?



147 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) (a) The In-
direct laxation Enquiry Commuttee
has observed that there coulg be a
case for lowering of dutieg on some
of the raw materials for textiles such
as synthetic fibres on the ground that
cheap ang plentiful supply of such
raw materials would not only benefit
the consumer but also generate addi-
tiona)] decentralised employment as in
the case of synthetic fibres which are
hand-spun and hand-woven

(b) and (c) The various recom-
mendations of the Indirect Taxation
Enquiry Committee are under consi-
deration of Government It may,
however, be added that certain excise
reliefs are already available for khadi
fabries (including polyester blended
khad; fabrics)

National Centre for Trade Information

5118 SHRI K RAMAMURTHY
Wil the Mimister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is any proposal
to set up a national centre for trade
information

(b) 1f so the details of orgamsation-
al set up and the annual recurring
expenditure involved in this, and

(c) whether the Ahmedabad Insti-
tute of Management has submitted 1ts
survey report in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)
(a) and (b) Yes, Sir A propocal
for getting up a National Centre for
Tradc Information 1s under considera-
'ion, details of which are being work-
ed out by the Trade Development
Authority  In this connection, the
Indian Institute of Management,
Ahmedabad has heen commissioned to
conduct a sources and users survey
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Their survey report will, inter-alia
make recommendations regarding the
possible location and the organisa-
tional set-up of the Centre a8 well
as give an estimate of the imitial cost
and annua] recurring expenditure

(¢) No, Sir The Indian Institute
of Management, Ahmedabad 18 to
submit 1itg report by 31st March, 1878

Bonus to Class Il and IV Employees
of L. I C.

5119 SHRI SHARAD YADAV:

SHRI AMAR ROY PRA-
DHAN

Will the Minuster of FINANCE be
pleased to state

(a) whether Government’s attention
has been drawn to the judgement of
the Supreme Court delivered on 21st
February 1978 or so declaring the
LIC (Modification of Settlement) Act
as void,

(b) 1if vo whether instructions have
now been 1ssued to the Chairman of
Life Insurance Corporation of India,
for releasing the Bonu. to all class
111 and 1V employees of LIC of India
at the rate of 15 per cent for the year
1975-76 1976-77, and

(c) if not, the rcasons for the delay?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (c)
The Supreme Court in 1ts judgement
dated 21-2-1978 struck down the LIC
(Modification of Settlements) Act,
1976 and directed the Lafe Insurance
Corporation of India to pay bonus to
Class TII and IV employees at the
rate 1! 15 per cent of the galary for
the yvears 1975-76 and 1976-77 as
provided 1n the Settlements of 1874.
The LIC has taken necessary action
to pay bonus to class III end
IV employees at the rate of 15 per cent
of their annual salary for the years
1975-78 nand 1876-77 as provided in‘'
the settlements of 1974
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Price of standarq Gold on various
dates

5121 SHRI AMARSINH v
RATHWA: Will the Mmster of
FINANCE be pleased to state:

(a) the price of Standard Gold on
31st December, 1977 and on 31st Janu-
ary, 1978 as compared to the corres-
ponding years of 1976, 1875 and 1974;

(by whether it ig a fact that the
price of Standard Gold has gone up
considerably after the demonetisation
of high denomination currency notes;

(c) it s0, to what extent;
(d) the reasons therefor; and

(e) the gteps taken or proposed to
be taken to bring down the prices of
Standard Gold and Silver?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) The price
of standard gold on 31st December,
1977 1n Bombay was Rs 681 per 10
grammes and on 31st January, 1978
Rs 697 per 10 grammes Prices in the
years 1878, 1975 and 1974 were as
under —

(Rs per 10 grammes)

315t Jan 315t Dec.
1976 541 561
1975 537 531
1974 417 524

goth December

(b) to (d) The price of gold touch-
ed an all time high of Rs 710 per 10
grammes on January 17th following
demonetisation on January 16th, Thig
was due to speculative demand gene-
rated by apprehensiong of demonetisa~
tion of notes of other denominations.
However, this spurt was short-lived
and the price of gold declined soon
thereafter to predemonetisation levels.

(e) Government proposals to bring
down the prices of gold have been
given 1n the latest Budget Exports
of silver are bemng regulated and
canalised through the STC, in order
to check the pressurc on domestic
prices of silver

Quality Complaints of Carpets

5122 SHRI C N  VISHWANA-
THAN-"

SHRI M A HANNAN
ALHAJ-

Will the Mimster of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there are quality com~
plaintg of carpets since March, 1977;
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(b) whether he is aware that ex-
port of carpet has declined both in
volume and value after Government
baye relaxed quality control aspects
of Carpet since March, 1977; and

(c) whether he has stated in Par-
liament on 28th July, 1877 in connec-
tion with restriction of Carpet Inspec-
tion (Quality Control) above 3200
knots that behaviour of exporters as
well as foreign buyers should be kept
on the constant watch; whether
scheme Wag reviewed in light of com-
plaints received/behaviour of exports/
declining export of carpet if so, what
are the results?

MINISTER OF STATE IN
TIEI?E MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir A few complaints had
been recetved by the Export Inspec-
tion Council.

(b) From the provisional figures of
export for the period April 1977
fanuary, 1978 it appears that though
there hag been a £all 1n the volume
of export, there has been a rise in the
value as compared fo the respective
Jevels of the previous financial year.

(c) Yes, Sir The complaints from
foreign buyers and the behaviour of
exporters are reviewed from time to
time The scheme has not been
amended

Export of Pineapples and Jack Fruits
from Tripura

5123 SHRI SAMAR MUKHERJEE:
Wil] the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleascd to state:

(a) whether Government are aware
that there gre bright prospects of ex-
porting pineapples and jack fruits
which grow in abundance in Tripura;

(b) whether Government are also
aware that two or three countries
have already shown keen interest in
importing pineapples and pineappie
juice; and
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(¢) whethey Government gre gonsi-
dering to give assistance to the Tri-
pura State Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Fresh pimeapple and pineapple
products are presently being exported
from India. There are good prospects
of increasing export of pineapple pro-
ducts., Export of jack fruit has been
negligible ang prospects of itg export
in future are not bright.

(b) Fresh pineapples are being ex-
ported mainly to Middle East count-
ries Demand for pineapple juice has
been chiefly from Yugoslavia and
German Democratic Republic

(¢) There 1s no specific scheme for
giving assistance to Tripura State for
exports of pineapple and jack fruit

S. T C. allowed import of Filament
Yarn

5124 SHRI L. L. KAPOOR: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state*

(a) whether the S.TC. allowed
actual users to import directly huge
quantity of Polyester filament yarn
and that this additional quantity was
400 tonnes more than the 1100 tonnes
during the ycar 1976-77;

(b) whether it is a fact that the
ymported yarn was allotted by STC
to certain firms after charging a small
percentage ag handling charges,
though there was premium of about
300 per cent on polyester yarn;

(c) if so, the list of such firms,
quantity allotted/lmported; and

(d) is there any price control on
the goods manufactured out of this
yarn, it not, the reasons for allowing
import of such huge quantity of this
yarn?
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THE MINISTER OF STATE IN
THE WMINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHR] ARIF BEG):
(a) No, sfr

(b) Does not arise.”

(¢) Does not arise

(d) No, Sir During 1977-78 STC
arranged import of Polyester filament

yarn to supplement indigenoug pro-
duction

Ww, qura FaT W@ Jo & A wr
faggvww
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Sale of Imported Raw Groundnut Oil
to Private Refineries by STC

5128 SHRI G S REDDI Wil the
Minister of COMMERCE CIVIL SUP-
FLIES AND COOPERATION be
pleased to -tate

(a) whether State Trading Corpora-
tion hag decided to sell ymported raw
groundnut o1l to private refiners,

(b) 1f s0, whether this will pot push
up prices of rchined o1l through man-
pulation by private refiners and

(c) if so what steps are being
taken by the STC to protect the con-
sumer and also ensure quality?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL) (a) to (¢) State
Trading Corporation 1s considering a
proposal to call for offers for sale of
the imported groundnut o1l The terms
and conditions of sale are yet to be
finahised
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Proposal to review the Appointments
of Managers of Tea Gardens

5129, SHRI K. B, CHETTRI; Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) the names of the Managers of
those sick tea gardens, taken over by
Government and the criteria adopted
in their gelections;

(b) is it a fact that the labourers
of Peshok Tea Estate are not getting
the facilities as per Plantation Labour
Act;

(¢) if so, whether it js because of
the inefficiency of Management of thr
gardens; and

(d) whether the reviewing of the
appointments of Managers of tea gar-
dens. taken over by Government is
under the consideration of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CcO-
OPERATION (SHRI ARIF BEG):
(a) The names of managerg of the
four tea gardens in West Benga] taken
over so far hy the Central Govern-
ment are as follows:

Vah-Tuk Uar Tea
Estate

Shri ¥. R. Subba

Shri D. C. Mukhericc Pashok Tea Estate

Shri A K Bose t.ooksan Tea Estate

Shri 8. Pandey Kumai Tea  Estate

The criterie adopted by Tea Trad-
ing Corporation of India in the selec-
tion of the firsi three managers inter
alia includes practical experience in
the tea gardens as manager/deputy
manager/acting manager and reputa-
tion of the incumhent in the tea in-
dustry ete. Shri Pandey, appointed by
the previous management, is continu-

ing even after the take-over as his
1etention for the sake of continuity
was considered desirable by the West
Bengal Tea Development Corporation.

(b) and (¢). Prior to the take-over,
the previoug management was not
observing many of the obligations en-
joined under the Plantation Labour
Act. Tea Trading Corporation of
India is now making every effort to
ohserve these provisions and to fulfil
the obligations to the maximum extent
possible. The obligations fulfilled so
far jnclude timely distribution of
firewood and rations, annual repairs
of quarters and tubewells, Dbetter
medical and hospital facilities, pro-
viding creches, deduction and deposit
of Provident Fund.

(d¢) No, Sir,

Recruitmént/Promotion of SC/ST in
STC, New Delhi

5130. SHRI R. D. RAM: Wil] the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether reservation orders for
Scheduleq Castes/Tribeg in recruit-
ment/promotion are implemented in
State Trading Corporation of India
Ltd., New Delhi; jf so from which
date:

(b) what is the total strength of
employces working in STC, give
figures of general class and SC/ST
separately;

(¢) whether there is any back-log/
short-fal] for SC/ST in recruitment
as well ag against promotion quota;
and

(d) if so, how do vou propose to
fill-up the Yback-log/short-fall  for
Scheduleq Castes/Scheduleq Tribes
in recruitment and promotion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(z) Yes, Sir Rosters are being main.
tained for direct recruitments and

promotion by selection with effact
- S——
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from January 1970 and for promotion
by seniority-cum-fitness with effect
from 27-11-1972

(b) Tota] strength of employees
working in STC and the number of
employees in the general class and
SC and ST 1s given below —

General 2050
c 137
ST .9

- Torat - —m;ﬁ
(c) Yes, Sir

(d) A statement ;s attached
Statement

(1) Advertisementgs have been
1ssued from time to time to cover
the backlog of unfilleq reserved
posts 1n varioug cadres

(11} In cadres hike Finance where
ne applications were received, the
unfilled posts have been carried
forward

(1) Qualifications have been re-
Jaxed mm certamn cadres

(1v) Instructiong have been 1ssued
that a reserved post will be kept
vacant til] a suitable SC/ST candi-
date becomes available and wail not
be de-reserved

(v) Promotions will be effacted
from within the organisation against
unfilled reserveq vacancies where-
ver eligible incumbents are gvail-
able ag per the rules of the Cor-
poration and the directives received
from the Government from time to
time '

Wt & frafe-ema w1 g1 fem armn
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Import of Casein

5132 SHRI KACHARU LAL HEM-
RAJ JAIN Wil the Mimster of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state.

(a) whethey Government has allow-
ed the mmport of casein;

(b) if so, the quantity of casein to

be mmported, from which country 1t is
to be imported and at what cost,
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{c) whether it is a fact that casein is
available in abupdance indigenously
in the country and there has never
been a complaint of its shortage;

(d) what prompted Government to
allow import of casein; and

(e) whether in view of above
Government propose to cancel the
licence already given or to be given
to the Indian Dairy Corporation for
the import of casein and thus give re-
lief to small farmers who manufac-
ture casein in cottage industries?

THE MINISTER OP STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES ANp CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir. Only to the Indian Dairy
Corporation, Baroda.

(b) An order has been placeq for
Import of 105 M/Tonnes of Casein
irom New Zealand at a total cost of
ahout Rs. 13 lakhs.

(¢) Casein is gvailable indigenously,
Government is not aware of its short-

age.

(d) Cascin was alloweq to be im-
purted through the Indian Dairy Cor-
poration, ag canalising agency, to
meet the requirementg of Actual Users
engaged in the manufacture of pant,
glue, peper, varnish, pharmaceutical
industry ete.

(e) Indian Dairy Corporation,
Baroda has been advised not to take
any Aurther action to import Casein.

wrawe feafr & qf s et ¥ W
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Establisfinient of an Export Proces-
sing Zene at Salt Lake

5134, SHRI ROBIN SEN: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether GGovernment of West
Bengal has requested the Commerce
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Ministry with a proposal for the es-
tablishment of an export processing
zone at Salt Lake area

(b) whether 200 acres of land in
the Salt Lake area has been set apart
by the Government of West Bengal
for the proposed zone; and

(¢) it so, whether Government are
considering the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (¢). The Government of West
Bengal had sent a proposal to the
Central Government in 1973 regarding
setting up an export processing zone
near Calcutta. In May-June 19786,
a general decision was taken by the
Central Government not to set up
any further free trade zones in the
country. This decision was communi-
cated to the West Bengal Government
in June, 1976. Thereafter in reply to
Lok Sabha Unstarred Question No.
1709 answered on 24th June, 1977 and
Lok Sabha Unstarred Question No.
968 answered on 18-11-1977. it was
mentioned that no proposal for revi-
sion of the general decision taken in
May-June 1976, of not having any fur-
ther free trade zones, was presently
under consideration

2. In view of the above, the Ques-
tien of setting up an export poces-
sing zone in the Salt Lake Area
does not arise at present,

Names of Indian Companies which
have Licensed Forelgn Companies

5135. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of FIN-
ANCE be pleased to state:

(a) what are names of the indus-
tries and products in respect of which
Indiap, companies have licensed
foreign companies in foreign countries
to produce these products for gverseas
markets under licence;
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(b) what is the number of Indw's
joint ventureg functioning abroad cur-
rently alongwith their names and
address and products produced by
them; and

(c) what are the names and addres-
ses of fully Indian owned subsidiaries
or companieg that are both manufac-

turing anq selling their goods in
foreign countries?
THE MINISTER OF FINANCE

(SHRI H. M. PATEL): (a) to (¢).
Three statemcnts are placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-—1978/78],

There are 90 joint ventures estab-
lished by Indian entrepreneurs abroad.

Loan given to Bengal Lamps

5136. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Indus.
trial Credit and Investment Corpora-
tion of India, Industrial Development
Bank of India, Bank of Baroda etc,
have given a huge loan to Bengal
Lamps despite poor and deficient
balance sheets; and

(b) if it is so, the detaijls thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Presumably, the Hon'ble Member
has in mind the assistance ganc-
tioned by the all-India public
financial institutions and public sec-
tor banks to M/s. Bengal Electric
Lanip Works Ltd., Calcutta. Of the
public sector financial institutions, the
Industrial Credit & Investment Cor-
poration of India has sanctioned to
the company loans aggregating Rs.
212 lakhs between 1966 and 1977 of
which about Rs. 114 lakhs was out-
standing as at the end of December.
1977. The Corporation has reported
that the company has maintained a,
satisfactory debt servicing record on
its borrowings. The company has
also been wmintaining  satisfactory

'
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profitability secord in spite of diffi-
<cult conditions faced by the lamp in-
dustry in the recent years and the
balance sheets of the company reveal
fairly strong equity debt and current
ratios.

M/s. Bengal Electric Lamp Works
Ltd. has also been granted certain cash
credit facilities by Bank of Baroda
and United Bank of India. In accord-
ance with the practice an usage cus-
tomary among bankers and also in
conformity with the provisions of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
information relating to or to the affairs
of the constituents of the nationalised
‘banks cannot be divulged

amet & fret § faea & wrw
ot gf wawe Wt e wfe
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Stady of port facilities by Chinese
Delegation

5138 SHRI R KOLANTHAIVELU
Wil the Mimster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) the particulars of the study of
port facilities made by the members
of the Chinese delegation from Na-
tional Metals and Minerals Import and
Export Corporation which came to
Taml Nadu in connection with the
import of iron ore from India for their
won and steel units,

(b) the concrete proposals made by
them and

(c) the reactions of Government
therecn and the particularg of any
policy formulated as a result?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCF
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
and b) The delegation from the
N tional Metals and Mineral, Import
and Export Corporation of China visit
ed the Madras Outer Harbour but did
not make any concrete proposals
either 1n regard to the auantum of
iron ore required by China or about
further development of the port facili-
tieg 1r India for the purpose

(c) Does not arise

Deputation of oOfficers from ome
Department to another

5139 SHRI L. L. KAPOOR will
thte Minister of FINANCE be pleased
to <tate

(a) whether any gudelines t{o the
terms and conditions of employment
of persons on depusgtion from onme
department to another have been laid
down,

(b) 1# so0 details thereof,

(¢) whether these gwdelines are
being followed 1n all cases including
the staff deployed at the personal
establistiments of Ministers,
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(d) whether 1t 1s also a fact that
complaints have been received to the
effect that employing persons on depu.
tation in  non-technical posts which
are purely administrative has given
rise to nepotism and development of
centres of vested interest and

(e) whether Government intend to
enforce the guidlines strictly?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and
(b) A copy of the Mimstry of
Finance Department of Cxpenditure
OM No F1 (II-EIII(B)/75 dated
7-11-7% 15 lai@ on the Table of the
House [Placed in ILibrary See No
LT—1979/78}

(¢) The principleg laig down in the
said Office Memorandum are followed
m all cases of deputation ubject to
the following relaxations in the cases
of thowe taken on deputation on the
persona] Staff of Mimsters Chairman
or Member, of any Board Tribunal
Commission etc —

(1) The term of deputation 18
gener lly co-terminus with the
tenure of the Mimster, Chairman
ete and

(11) the pay of such of the depu-
tationists who opt for the pay scale
of the post 1s fixed gt the mummum
of the pay scale or below the mmm-
mum so thai{ the difference between
the pay so fixed and ther giade
pav does not exceed 50 p~r cent of
their grade pay 1in relaxation of the
provisions of para 44 of the general
orderg referreq to above
{d) No Sir

(ey Yes Sir

Offer to sel} power plants in Exchange
of Iron Ore by a British Firm

5140 SHRI SUKHENDRA SiINGH
SHRI P K KODIYAN
Will  the Mimster of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether 1t 18 a fact that one Bri-
tish Firm has offered to sell power
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plants to India in exchange for Indian
Tron Ore; and

(b) if so, whether any agreement
has been reached in this regard and
it s0, the details thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
‘Government is not aware of any
proposal by a British Firm offering to
sell power plants to India in cxchange
for Indian Iron Ore.

(b) Does not arise

AW I GATGT W7 T
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Suspension/Supersession of Board of
Divectors of Co-operative Banks in
States

8142, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
that a few States have suspended or
superseded the Board of Directors of
Co-operative Bankg in their States;

(b) it so, the details thereof;

(c) whether the suspension and
supersession of those is within the
rules governing such Banks; and

(d) it not, Government’s reaction in
the matter?

THE MINISTER OF STATEL IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) to (a) "he
information s being collectei irom
the State Governments and Umon Ter-
ritories and will be laid on the Table
of the Hou<e

Credit given by Nationalised Banks
to remove Rural Indebtedness

5143 SHR; D B. THANDRE
GOWDA: Will the Mimster of
FINANCE be pleased to state:

(a) the number of peasants and
other rural poor people who were
given credits by the nationalised
Banks since the present Government
has taken charge in order to save
them from the hands of money-len-
ders as per Government's programme;
and

(b) the number and names of the
States which have wiped off rural in-
debtedness as a part of the imple-
mentation of this programme and the
details thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a)
According to data made available by
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the Reserve Bank of India, the Public
sector banks, including the 14
nationalised vanks had outstanding
direct finance to farmers amounting to
Rs. 951 crores involving 39,868,010 bor-
rowal accounts ag at the end of June
1977 compared to Rs. 922 croreg in-
volving 39,80,975 borrowal accounts as
at the end of March 1977.

In addition to the direct finance
indicateq above, the public sector
banks also finance farmers through the
primary agricultural credit societies.
The outstanding amount of such
finance was Rs. 46.5 crores involving
492,020 borrowal accounts psg :t the
end of Jung 1977 compared to Rs. 45.1
crores involving 4,54,408 borrowal
accounts 55 at the end of March 1977.

(b) As per information availahle the
following  States/Union  Territories
have passed legislation for liquidation
of rural indebtedness:—

1. Andhra Pradesh 2 Assam
3. Bthar 4- Gujarat
5. Haryana 6. Himachal Pradesh

7 Jammu & Kashmir 8. Karpataka

9. Kerala 10. Madhya Pradesh
11, Maharashtia 12 Meghalava

13. Oussa 14. Punjab

15. Rajasthan 16. Manipur

17. Tamil Nadu 18 Tripura

19. Uttar Pradesh 20. West Bengal

21. Andaman Nicobarz22. Dadra & Nagar
Islands Haveli

23. Lakshdweep 24. Pondicherry
2%5. Delhi

27. Chandigarh

26. Goa, Daman &
Du

The legislation provideg relief in the
form of discharge of debt to categories
Hke the small and marginal farmers,
landless agricultural labourers, rural
artisang and share croppers. The
criterla for discharge of debt differ
from State to State.

MARCH 31, 1978

Written Answers 172

Collaboration between LT.C. and M/s.
Sheraton Corporation for Constrmc-
tion of Five Star Hotels in India

5144. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether India Tobacco Com-
pany (ITC) a foreign Multi-National
firm has been allowed to enter mto a
foreign collaboration agreement with
M/s. Sheraton Corporation of America
a wholly-owneq subsidiary of Inter-
national Telephone and Telegraph Far
East and Pacific Inc. for construction
of a chan of five-star hotels in India;

(b) it so, what are the terms and
conditions of this collaboration agree-
ment;

(¢) whether Government of India
had laid down a firm policy that there
will be no further foreign collabora-
tion in the hotel industry; and

(d) it so, why the Government is
now gomg back upon this policy?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
India Tobacco Company's proposed
collaboration  agreement with M/s.
Sheraton International Inc; USA broad-
ly covers world-wide marketing and
advertising of the 3 hotels of the
India Tobacco Co., through the Shera-
ton system of sales, advertising. pro-
motion public relations and reserva-
tions M/s. Sheraton will also provide
assistance in system and procedures
for hotels’ sales departments and help
in training the staff in hotel manage-
ment. The matter is under consi-
deration.

(c) Proposals for foreign coliabora-
tion in the hotel industry are consi-
dereq on meritg in the light of the role
assigned to foreign Investment in the
new Industrial Policy of the Govern-
ment. Specifically foreign btollabora-
tions involving management with a
hotel by a foreign party are not per-
mitted, '

(d) Does not arise.
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Barter deal with Pakistan regarding
Iron Ore and Natural Gas

5145, SHRI D. B. CHANDRA
GOWDA; Will the Minister of COM~-
MERCE AND CIWIL SUPPLIES AND
COOPERATION be pleased to state:

(r) whether there has recently been
any talk between India and Pakistan
on a bartar deal involving iron ore
from Goa and natural gas from the Sui
fields of Baluchistan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No, Sir.

(b) Does not arise,

Appointment of Harijang & Adivasis
in public Undertakings

5146, DR. RAMJI SINGH: Will the
Minmister of FINANCE be pleased to
slate:

(a) the number of Harijans and
Adivasis appointed on Class I, Class II,
Class III and Class IV posts in the
Central Government Public Under-
takings during 1976-77 and 1977-78.
and

(b) whether Government propose to
appoint more Harijans and Adivasis
on senior posts during the current
year?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a)
and (b). The latest information in
regarq te employment of Scheduled
Cas*es/Scheduled Tribes is being ob-
tained and will be placed on the Table
of the House.

Excise duty and Tax on Fertilizers

5147. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of
FINANCE be pleased to state:

(a) the excise duty and the taxes
imposed by the Central Government

at present on the fertilizers per tonne
or on Fertilizers worth one hundred
rupees;

(b) the date by which the tax or
excise duty imposed by the Central
Government on fertilizers will be eli-
minated;

(c) the reduction made in the taxes
or excise duty since the Janata Go-
vernment came into power and when’
such a reduction was made; and

(d) whether it is a fact that the
farmers cannot make full use of fer-
tilizers as it is very costly due to in.
cidence of taxes and excise duty and
it so, the steps proposed to be taken
by Government to ensure m.ore use of
fertilizers by farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The infor-
mation regarding central excise and
customg dutieg leviable on Iertilisers
is given in the statement annexed.

(b) There is as yet no decision of
Government for elimination of excise
or customs duty on fertilisers in the
near future.

(c) With effect from 1st December,
1977, excise duty in respect{ of Triple
Superphosphate fertiliser has been re-
duced from 15 per cent to 74 per cent
ad valorem; effective from the 12th
May, 1977, imported Potassium Sul-
phate hag also been exempted from
whole of the additional (countervail-
ing) duty leviable under section 3 of
the Customg Tariff Act, 1975.

(d) The presumption that fertilisers
are very costly due to the incidence of
excise and customs duties is not cor-
rect. It iz the constant endeavour of
the Government to make fertilisers
available to farmers at suitable prices.
In fact the priceg of fertilisers have
been reduced gix times during the
period from 18-7-75 to 12-10-77. The
Government have also taken a number
of other steps such as grant of exemp-
tions from excise/customs duty where.
ever called for, grant of gubsidy ete.
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for keeping the fertiliser prices as low
ag possible and ensuring more use
thereof by farmers,

Statement
1. Central excise duty-—

A duty of Central Excise is leviable
on fertilisers, all sorts, other than
natural animsal or vegetable fertilisers
when mnot chemically treated at the
rate of 15 per cent ad walorem. (On
and from 1-4.1978 and upto 31-3-1979,
special duty of excise will also be
leviable in addition on all fertilisers
at the rate of 5 per cent of the basic
excise duty). However, Single Super
phosphate and Triple Super phosphate
fertilisers are already exempt from
duty in excess of 7% per cent ad valo-
rem; fertilisers made without the aid
of power, and mixed fertilisers made
with the aid of power, out of duty
paid fertilisers, are also exempt from
the whole of the duty; fertilisers used
for certain specified industrial pur-
poses ag well as fertilisers known as
agricultural fritted trace elements or
micronutrients or soil stabilisers have
also been exempted from full excise
duty.

II Customs duty-—

No basic customg duty 1s leviable on
any variety of importeq fert:lisers.
However, auxilliary duty of customs
attherateof 5 per cent ad valorem is
leviabe on cerfain varieties, namely,
Ammonium Sulphate, Potassium Sul-
phate containing not more than 52 per
cent weight of K,O Sodium nitrate
containing not more that 16.3 per cent
by weight of nitrogen, Composite
fertilizers, Di Ammonium phosphate
(18:46:0), Ammonium nitrophosphate
(20:20:0), Ammonium phosphate, Urea,
Muriate of potash and Kyanite salts.
Besides, additional (countervailing)
duty equal to Central  Excise
duty s leviable on all the afore-
said imported fertilisers at the
rate of 15 per centad valorem
except in the case of Potas-
sium Sulphate containing mot more
then 52 per oemt by weight of K, O
and Muriate of potash which have
been exempted. [Effective from 1st
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April, 1078, the rate of additional
(countervailing) duty will be increas-
ed on imported {fertilisers aforesaid
(excluding those already exempt) by
an amount equal to 5 per cent of the
basic effective duty.)
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Export of Sugar through S. T. C.

6149. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) ig it a fact that the Govern.
ment has decided to export sugar
through STC;

(d) it is also a fact that the Govern-
ment are giving subsidy to the expor-
ters through the STC;

(c) it so, what is expected amount
which will be paid by way of subsidy;
and

(d) is it also a fact that the STC
has decided to purchase sugar for ex-
port only from the mills near no
major ports, if so, why?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The Government have decided to ex-
port 6.50 lakh tonnes of Sugar during
the calendar year 1978. Exports of
Sugar are canalised through S.T.C.

(b) As the current International
price of Sugar [about fstg 100 (Rs.
1885) per MT] js much less then the
cost of production of sugar of most of
the countries including India, Sugar

exports cannot he undertaken without
incurring losses, However, Sugar is
exported by STC on Government ac-
count, and no subsidy is paid to pri~
vate exporters,

(t) For the present it is estimated
that during 1978 the subsidy on ex-

ports of Sugar might be about Rs. 30
crores. ’

(d) Sugar for exports ig procured by
STC against the Release Orders/Allo~
cations made by the Department of
Food, Government of India S.T.C, have
no authority to decide the mills from
which it will purchase sugar.
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Chit Fund Companies

5153. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(8) whuether the Government are
aware about the number of Chit Fund
Companies rhroughout the couatry, if
s0, the number thereof;

(b) whether it is also a fact that a
number of State Governments have
enacted legislation for the proper
control on the business of these com-
panies; and

(c) if so, the names of the States?

THE WMINISTER OF FINANCE
(SHRI H M. PATEL): (a)
As per the Reserve Bank's records,
2098 chit fund and prize chit comp~
anieg were functioning in the country
as on January 81, 1978,

(b) and (¢). The Governments of
Tamil Nadu, Delhi, Andhra Pradesh,
Maharashtra, Kerala, Uttar Pradesh,
Goa, Daman & Diu, Chandigarh and
Pondicherry have enacted legislation
for the proper conduct of chit fund
business of the conventional type.
Legislation hag also been enacted by
the ‘Government of, Andhra Pradesh
to prohibit the conduct of prize chits
and by the Government of Madhya
Pradesh to prohibit conduct of both
conventional and non-conventional
chits.

Percentage of Growth of Exports

5154. SHRI MADHAVRAO  SCIN-
DIA: Wil the Minister of COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION be pleased to state:

(a) the percentage of growth of
exports during the current financial
year upto February, 1978;
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(b) whether Government consider
that the growth rate is much higher
compared to last year; and

(c) it so, the figures for the last
two years?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE, AND

CIVIL SUPPLIES AND COOPERA.
TION (SHRI ARIF BEG): (a) to (c).
Based on latest provisional  data,
India’s overall exports including re-
exports during AprlsDecember, 1977
amounted to Rs. 3952 crores register~
ing an increase of 8.7 per cent over
the corresponding period of the pre-
vious year. The growth rates of ex-
ports including re-exports during 1975~
76 and 1976-77 were 21.3 per cent and
274 per cent respectively,
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Advance sanctionsd to States by
LELO

5157. SHRI SARAT KAR: Will the
Minister of FINANCE be pleased to-
state:

(a) the amount advanced to each:
State out of the sanctioneq amount
which the Life Insurance Corporation
had agreed to advance in addition to
the special loan of the already advane-
ed loan by it to the State Housing
Boards; and

(b) the amount which has been
received back by the Life Insurance
Corporation out of the previous loan?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
During the year 1976-77, loang sanc-
tioned and disbursed by the L.I.C. to
State  Governments including Delhi
Development Authority for their
various social housing schemes (in-
cluding Special flood loan etc.) amoun.
ted to Rs. 20.25 crores and Rs. 22.06
crores respectively. A statement
showing the state-wise break up ot
these amounts is attached.

Information relating to the amounts
which have been received back by the
L.1.C. from the State Governments out
of the previous loans is being collect-
ed and will be laid on the Table of
the House as soon as it is available.

As regards the loans granted to State
Housing Boards, the LIC as a matter
of policy had stopped granting loans
to these Boards after the formation
of Housing and Urban Development
Corporation Ltd. Total loans granted
by the LIC and the loans repaid by
the State Housing Boards as on date
amounted to Rs. 9.75 crores and Rs
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2.17 crores respectively. Break-up of these figures is given below:—

N1n~ of Hoaung [Boards Loan advanced Loan repaid
Rs. Rs.
Anlira Py ln Hoaung Board . . ° . . 1,00,00,000 15,00,000
G yarat H) ving Board . B . . . . 1,50,00,000 47,50,000
Maharashtra Housing Board . . . . 9,00,00,600 1,02,81,500
ivajas 140 Housing Board . . . . . . 1,28,00,000 6,125,000
st ¢ -ousing soard . . . . . . 1,00,00,000 25 00,000
2Jtrar k. . aesh Hoasng an 1 Development Board . . 2,00,00,000 40,00,000
ToraL . . : 9,75,00,000 2,16,56,500
Statement
Name Amount Amount
of sanctioned  dis-
o (In erores of r—l:lEti—!) State
Name of State Amount  Amount Tripura . . o 25 o 25
sanc- dis-
tioned bursed Uttar Pradesh . 1 60 1 6o
t .
Andhra Pradesh 1 70 1 70 West Bengal 155 155
Sikkim . . . 0 ug o og
Assam . . o 20 o 20
Delli  Developmen!
Bibar . . 1 00 1 o0 Authonty . . 2 50 4 12
Gujarat . 0 qo 0 qo — -
Haryana o 50 o 50 ‘ToTaL 20 25 22 of
Himachal Pradesh o 50 o 50
Jammu & Kashmr o 50 o 50 Orissa Government Master Plan for
Tourism sent to Government of India
Karnataka 1 00 119
Kerala ©ooe tee 1 5158 SHRI GIRIDHAR GOMANGO:
Madhya Pradesh . 125 125 Will the Minister of TOURISM AND
AVIATI le; H
Maharashtra . ) 0 g0 o %0 CIVIL ATION be pleased to state
Mampur . o1 o1 (a) whether the Government of
mp 5 5 Orissa prepared a Master Plan for the
‘Meghahya . . 015 o 13 development of tourism and submitted
Nagaland . 015 o 15 to Government of India for approval;
(b) it s0, what are those program-
Orssa . ' ' '3 Tes mes and the assistance asked from the
Punjab . . . o 8o o' 80 Government of India;
Rajasthan . . 110 110 (c) the names of the districts in-
cluded in the Master Plan for the
Tamil Nadu . . 1°25 125

tourist development; and
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(d) the reasons thereof, it any, for
non-inclusion of districts having
beautitul tourist resorts, historical
‘sites, flora and fauna ang the like?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The Central Department of Tourism
has received from the Government of
Orissa a general ‘note on fourism
potential of Orissa’. This will be dis-
cussed with the State Government at
the time of finalisation of their next
Five Year Plan (1078—83), and de-
pending upon the availability of re-
sourres it will be determined which
Places would be taken up for deve-
lopment in the Central and State
Sectors.

(c) The places included in the above
note sent by the State Government
are—

(1) Tourist centres of national
importance mainly visited by do.
mestic tourists :

Puri, Konurka, Pradeep, Kapilas,
Rourkela, Behrampur Gupteswar, Jey-
pore, Changaneshwar, Atri, Bangri
Post, Hirakud, Barkul, Chandrakhol

(u) Miscellaneous;

Youth hostels at placegs of tourist

interest.

(iii) Tourist centres of inter-
national importance :
Bhubaneswar, Puri, Konarka,

Rathnagiri, Udaigiri, Gopalpur-on-sea,
Chenatipur-on-sea, Chandeshwar,
Balighat, Chilka Lake, Simlipal Natio-
nal Park, Tikarpara Gorge, Chandaka
Reserve Forest, Khandagiri-Udaigiri
Hills,

(d) No reasons have been assigned
for non-inclusion of other centres in
the note received from the State Gov-
ernment.

Change of Financial Year

5169, SBHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE De
pleased to state:

(a) whether thig Ministry discussed
with Central Ministries and the States

regarding the change of financial year
from 31st March to June 15th;

(b) if so, the views by the Minis-
tries and Stateg regarding the exten-
sion of the financia]l year; and

(c) it not, the change in financial
administrative set up at Centre level *
and State level proposed to get
through the difficulties arising due to
climatic condition in rural India at
the time of implementation and exe-
cution and clearance of projects and
programmes in time by Centre and
States?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No Sir.

(b) Does not arise

(c) While no proposal for change
of the financial year from 31st March
to 15th June was considered, pro-
posals for starting the financial year
from a different date (such as 1st
July, 1st August, 1st November, etc.)
instead of 1st April have been consi-
dered by Government from time to
time. The National Development
Council, which considered the matter
in Apnl 1969, wag generally of the
view that no change nced be made in
the financial year. In the light of this
view, Government considered the mat-
ter further and decided in May 1969
that the status quo should be main.
tained. This decision was also brought
to the notice of Parliament in July
1969 In coming to this decision, the
various relevant factors like the
behaviour of principal monsoon, the
advantage of having the entire work-
ing season in one financial year. the
need to have the same financial year
for the Central Government and all
the State Governments etc. were duly
taken into account When the matter
was examined again m subsequent
years it was decided that the present
financial year may be retained as
there were no new grounds warrant-
ing a change in the earlier decision.
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Instructions to States regarding delay
in utilising the Earmarked Funds

5160. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether this Ministry issued
instructions to the States to study the
delay in utilising eatmarked funds of
different departments and intimate
the steps adopted by them to utilise
the funds in time particularly the
funds for the Minimum Needs Pro-
gramme, Rura] Development Pro-
gramme and triba] development pro-
grammes;

{b) whether this Ministry is aware
of the fact that some States are un-
able to utilise the funds in time so
far; and

(c) the reaction of Government of

India regarding the utilisation of
funds by the States?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
While mo specific instructionss have
been issued by the Ministry of Finance
to the State Governments to study the
delay 1n utilising earmarked funds,
the State Governments have been
urged from time to time to gear up
their machinery for implementation
of Plan schemes and to take effective
and determined action for proper utili-
sation of Plan allocations, including
funds for the minimum needs program
me, rural development and tribal
development programme. Under the
existing procedure for release of Cen-
tral assistance for State Plans, any
ghortfall in the expenditure on the
earmarked sectors/projects results in
a proportionate reduction in the Cen-
tral assistance and there is thus an
inbuilt measure of deterrence against
poor performance.
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Direct flight between Coimbatore and

New Delhi

5162. SHRI K. A RAJU; Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether therc is any proposal
with the Government of India to in-
troduce a direct flight between Coim-
batore and New Delhi; and

(b) if so, when will the proposed
flight be introduced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir. Not
at present.

(b) Does not arise.

Economy in Administration

5163. SHRI DURGA CHAND: Wwill
the 'Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what steps Government have
taken in 1977 fo effect economy in the
sdministration of his Ministry;
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(b) what is the saving in terms of
money as a result thereof; and

(c¢) what further steps are being
taken in 1978 in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) The steps
taken in 1977 by the Ministry of Com-
merce, Civil Supplies and Co-opera-
tion to effect economy in the adminis-
tration of the Ministry are as fol-
lows: —

(i) The detailed instructions is-
sued in May 1977 by the Ministry
of Finance for effecting economy in
administrative  expenditure parti-
cularly in regard to creation and
filling up posts, travelling allowance,
over-time allowance, staff cars, tele-
phones and contingent expenditure
were brought to the notice of all the
officers in the Ministry and were
also circulated to all the attached
and subordinate offices, commodity
boards, granted organisations and
public sector undertakings under
the administrative control of the
Ministry for strict observance.

(ii) On the basis of a quick re-
view of the staff strength in the
Ministry and in the subordinate
organisations a number of posts at
various’ lebels were either abolished
or held in abeyance including one
post of Secretary to the Govern-
ment in the Department of Com-
merce. All fresh proposals for crea-
tion of additional posts are subject-
ed to very rigorous scrutiny and
normally no new posts are allowed
to be created unless they are in
connection with approved plan sche-
mes or are found absolutely neces-
sary. There hag also been reduc-
tion in the number of posts and
consequent economy owing to intro-
duction of Desk Officer system of
working.

(iii) Payment of overtime allow-
ance to all categories of employees
in the Ministry and its attached and

127 LS—T7 -

subordinate offices is subjected to
review and strict control is being
exercised on such expenditure.

(iv) Tours both within the coun-
iry ang abroad are restricted to in-
escapable occasions and the expendi.
ture thereon is restricted to the mj-
nimum,_ Proposals for sending dele-
gations abroad are scrutinised with
particular care and are approved
only when the need for such delega-
tiong is established beyond  doubt.
The duration of the delegations and
the number of persong to be includ-
ed in .the delegation are also kept to
the absolute minimum, As far as
possible our Ambassadors or High
Commissioners or Commercial re-
presentatives in foreign countries
are asked to participate in interna-
tional forums at various levels.

(b) While it is difficult fo precisely
quantify the savings in terms of money
as a result of the economy measures
mentioned at (a) above, an idea of
the extent of savings effected can be
had from the following:—

(i) The abolition of the post of
Secretary to the Government in the
~Deptt. of Commerce along with his
personal staff has resulted in an
annual recurring saving of Rs.
75000/ -.

(ii) The abolition/holding in
abeyance of 78 posts in the Depart-
ment of Civil Supplies and Co-ope-~
ration and its attached offices has
resulted in a saving of Rs. 5 lakhs
per annum,

(iii) The abolition of a large num-
ber of posts in the organisation of
C.C.I&E. involves a recurring saving
of Rs. 9.7 lakhs per annum.

(iv) The anticipated expenditure
under the sub-head ‘Office expenses’
in the year 1977-78 in the Depit. of
Commerce is expected to be less by
Rs. 1.85 lakhs compared to the
previous year.

The above mentioned items of sav-
ing are only illustrative and not ex-
haustive. The cumulative effect of
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the observance of the economy 1n-
structions 1ssued by the Government
15 expected to be considerable

(c) During the year 1978-79 also, the
economy 1nstructions will continue to
be observed and all efforts made to
contain the growth in admimstrative
expenditure It 1s also proposed to
subject as many organisations as pos
sible to detailed wotk-study with a
view to regulaling strength of staff on
a more scientific basis

Export Publicity

5164 SHR] YASHWANT BOROLE
Will the Mumster ot C OMMERCE
CIVII SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether he 1s aware of the fact
that all 15 not well wmaith cur export
publicity and many a buyer abroad
does not cven know what India can
sell im and

(b) fso what steps 1r¢ being taken
to 1mproy e the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMFR(E AND
CIVII SUPPLIFS AND COOPERA-
TION (SHRI ARIF BEG) (a) and (b)
The Government 1s fully seized of the
recd [ar utens ve publhicty of Indias
grow ng export potent als abroad and
ha e undertaken various measures 1™
this direction Somec of the imp
tant steps taken by the Governm
are —

(1) (Hllection and  dissemination
of information regarding India’s ex
port potentialities through the ex-
port-oriented publications of the
Commercial Putliaty Wing of the
Trade Fair Authority the Trade
Development Authority Export Pro-
motion Counuls (ommodity Boards
etc

(n) Participation 1n the trade
fairs abroad and holding wholly
Indian exhibitions 1n selected mar
kets 1 order to publicise India’s
vast export potentialities

(in) Regular collection of material
relating to market intelligence
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abroad, ag well as Tender notices
1ssued by purchasing orgamsations
1in the foreign countries through the
Indian Missions and publishing them
11 the Export Service Bulletin To
ensure expeditious pubhcity of
overseas tenders a mid-week supple
ment of the Bulletin 1s also publish-
ed Information on liberalisation
of imports 1n foreign countries
GSP concessions and trade
arran.cments between India  and
other countries are collected from
official sources and published in the
Bulletin regularly so that our enter-
preneurs could avail themselves of
the export opportunities

(1v) The Trade Development
Authority wnter-ala compiles and
brings out special publieity cata-
logues and Orgamses Buyer-Scller
Meets

(v) Financial assistance itrom the
Market Development Fund 1s being
extended on schemes ind projects
for development of markets abroad
for Indian products and commod
tiss Grants-in Aid from the MDF
infer~-alie also over publ ation of
tournals directories brochures
pamphlets etc for distribution
abroad, adverticements of India’s
¢xport products by the approved
organcations publicity films <etting
up of show.rooms ete

Goa Allowance to Emplovees ot State
Bank of India

5165 SHRI AMRUT KASAR Will
the Min ster of FINANCE he pleased
to refer to the reply mven to part (b)
of 1/SQ No 6794 on 5th August 1977
regarding Goa Aliowance to emplovees
of State Bank of India and subsidiary
Danks and lay on the Tlable of the
House a copy of the agreement bet-
ween the State Bank of India and All
Indie State Bank of India Staft
Federation authorising the State Bank
of I1dia to withdraw the Goa Allowance
pald to 1ts employees in Goa”

THE  MINISTER OF FINANCE
(SHRI H M PATEL) State Bank of
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India has reported that though no for-
mal settlement wag signed with the
All India State Bunk of India Staff
Federation regarding the withdrawal
of Goa Allowance, an understanding
was reached with the Federation
about 1ts phased withdrawal in one
of tbe bipartite discussions held ‘tet-
ween the Bank and the Federation on
30th-31st May and lst June, 1877. A
copy of the letter dated 13th June 1977
from the State Bank of Indipg  ad-
dressed to the State Bank ot India
Staft Federation conveying the under-
standing reached 1s i1n the given 1n
the attached statement

Statement

Copy of State Bank of India letter
No. PER/IR/23912 dateq the 13th
June, 1977 addressed to the State Bank
of India Stafl Federation.

With reference to your .etter No
FED/?81 dated the 24th March 1977.
and our reply thereto vide our letter
No. PER/IR/16230 dated the 15th
April 1977, the matter was further dis-
cussed hetween us at the Bipartiie
Meeting held at this Office on the 30th
and 3lst May and the 1st June, 1977.

2 Although no reasons could be
assigned to justify continuance of the
allowance, as a gesture of goodwill,
and with a view to avoid hardship
which may result on account of sub-
stantial reduction 1n cary-home pay,
wc agreed to consider withdrawal of
the allowance 1n 4, equal annual wstal
ments. In a further gesture to meet
the Federations demand to the extent
possible, we agreed to consider ‘"2
beginning of withdrawal from the .’
July 1977

3. Acrordingly, we are advising our
Bombay and Ahmedabad Local Head
Offices that the Goa Allowance may
now be withdrawn in 4 equal annual
'instalmﬂnts with effect from the 1Ist
July 1977 thereby reducing it by 25
per cent on the ist July 1977. by
another 25 per cent on the 1st July,
1978 by further 25 per cent on the 1st

July, 1979. No allowance will be pay=-
able as from the 1st July 1880.

4. The above Scheme will exclude
Pannm at present, but will apply to
Daman,

Export of Canneg Fish

5166 SHRI AMRUT KASAR- Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION he pleased to state:

(a) whether due to the export of
canneq fish to the foreign countries,
the coastal States and the Union Ter.
ritory of Goa where fish is an essen-
tial commodity are facing acute short.
age of fish;

(b) whether 1t 1s a fact that the
fi,h caught by the mechanised hoats
used by big business houses has beem
exported at the cost of the local con-
sumers; and

(¢) what steps Government have
taken to divert the supply of fish to
local markets in order to reach the
local consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG)- (a) No re-
port of shortage of fish in the coastal
States and the Union Territory of Goa
has so far been received. The export
of canne fish from India s  too
meagre to create a shortage of fish

(b) Fish caught by mechanised
boats used by big business houses
are high priced items like shrimp and
lobsters which are not mass consump-
tion items for domestic consumers.
The exports are not at the cost of
local consumers.

(¢) The Government has restricted
the export of Pomfret and dried Bom-
bay duck in order to ensure supply of
these fish to domestic consumers at
a reasonable price.
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Release of Forelgn Exchange fo
Exportery

5167 SHRI VIJAY KUMAR MALHO
TRA Will the Minister of FINANCE
be pleased to state

(a) how much forelgn exchange
was released and to how many expor-
ters for advertising  expenditures
abroad during the last year ang what
were these figureg during the last
years of the First and the Third Five
Year Plans respectively, and

(b) how much foreign exchange
was released and to how many ex-
porters for participating in trace tairs
and exhibitions abroad in the past
Year and what were these figures for
the last years of the First and the
Third Five Year Plans respectively?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b)
As the records of the Reserve Bank of
India pertaining to the last years of
the First and Third Five Year Plans
have been destioyed under normal
departmental rules 1t 1s not possible
to furnish the intormation partaining
to those years Informaton for the
year 1977 1s being collected and will be
laid on the table of the House

Foreign Exchange released to
businessmen

2168 SHRI VIJAY KUMAR MALHO-
TRA Will the Minister of FINANCE
be pleased to state

(a) how much foraign exchange
was released and to how many export
personnel on overseas busirgss tours
1n the past year and what were these
figures for the last years of the First
and the Third Five Year Plans

(b) how much foreigh exchange
was a'lowed to and how many busi-
nessmen holding blanket permits gur-
1ing the past flve years and what were
the figures for the last years of the
First and Third Five Year Plans, and

(¢) how much money 1n foreign ex-
chanre was released for paying
agency commission to exporters
agents abroad last year of the First
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and the Third Five Year Plans res-
pectively?

THE MINISTER OF FINANCE
(SHKI H M PATEL) (a) to (c) As
the records of the Reserve Bank of
India pertaining to the last years of
the First and the Third Five Year
Plans haie been destroyed according
to depnrtmental rules 1t is not possi-
ble to furmish information for those
vears The information pertaining to
1977 n respect of parts (a) and (c)
and the information pertaiming to the
last three years 1n respect of part (b)
are being collected and will be laid
on the table of the House

Application ot selt removal procedure
to 'Tobacco Warehouses

5160 SHRI MANOHAR LAL Will
the Minister of FINANCE be
pleased to state the reason why
‘Sel¢ Removal Procedure’ Scheme was
not Applied In case of rematning to-
bacco  warehouses not attached to
Cigarette Factories when system of
‘Physical Control’ was dispensed with
in case of all other Excsable Goods
on the ground that there was abuse
of power associated with the ‘System
of Physical Control’?

TBF MINISTER OF STATE IN THF
MIN'STTY OF TINANCT (SHRI
SATISH AG\ARWAL) When the deci-
sion wag taken to extend the system
of self-assessment cmbodied mm the
Self Removal Procedurce exceptions
were made in respeci of a few ex-
cisable ~ommodities which were found
to present complications in assessment
or where there was substantial move-
ment in bond There 1s substantial
movement of unmanufactured tobac
co in bond and it was not found suita-
ble for being covered hy the Self Re-
moval Procedure The Self Removal
Procedure was however allowed in
the case of tobacco 1 warehouses at-
tached to cigarette factornies since
cigarette factories were to be covered
by the Self Removal Procedure and
the movement of tobacco from such
warehouses was normally made to the
cigarette factories on payment of
duty
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Self.Assessment Scheme of Inoome-
Tax Assessoes

5171. SHRI S. R. DAMANI: Wwill
the Minister of FINANCE be pleased
to state:

(a) how many income.tax cases are
pending for more than two years as
on 31st December, 1077;

(b) whether the self-assessment
scheme is working satisfactorily and
what is their number and how does
it work ag percentage of total income-
tax assessees; and

(c) whether all assessments under
this scheme are completed and, if not,
tow many are pending and for what
reasons?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The in-
formation is being collected and will
be laid on the Table of the House as
soon as it is available.

(b) Self-assessment in fact is a re
quirement under the Income-tax Act,
1961 by which an assessee is made
liable to deposit the tax payable by
him according to his total income be-
fore filing the return of income. There
fs no h of self-ass t for
ihe completion of assessments,

Perhaps the intention of the Hon.
Member is to enquire ahout the work-
ing of Summary Assessment Scheme.
According to this Scheme, Income.tax
assessments in all non-company cases
(subject to certain exceptions) where
the returned income in the assessment
year under consideration and the
assessed income in any of the two
preceding assessments is less  than
Rs. 75.008/- in the cases of registered
firms or Rs. 50,000/-in other cases
will be completed under section 143(1)
of the Income-tax Act, ie, without
calling the assessees to the Income-
tax Office.

This Scheme is working  saisfac-
torily. According to information avail-
able with the Central Board of Direct

Taxes, out of a fotal of 354,065 as-
sessments completed upto the end of
February, 1978, 27,13,829 assessments
have been completed under this Sche-
me which includes both arrear and
current assessments. The number of
assessments completed during the last
year under this scheme in the corres~
ponding period was 23,42,388,

Number of assesses who are being
assessed under this Scheme is 28,08,435
which is 885 per cent of the total
number of 33,71,339 of the effective
Income-tax assessees,

(c) At the end of February, 1978,
6,88.872 assessments were pending
under the Summary Assessment Sche-
me. These assessments are pending
due to a veriety of reasons such as
ahsence of complete details, delay in
submission of return of income and
non-furnishing of the documents along
with the return. It is, however, expec-
ted that at the end of March, 1978,
the pendency of the Summary As-
sessments will be considerably reduc~
ed.

Ban on export of Cumminseeds

5172. SHRI ANANT DAVE: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleased
to state:

(a) whether it is true that the cum-
minseeds export is banned;

(b) whether Government are aware
that bumper crop of cumminseeds are
Jaying in the flelds and the present ex-
ports are just about 1 to 2 per cent of
normal production;

(c) whether this step will only
harass the farmers who are producing
cumminseeds; and

(d) what steps are being taken by
Government to protect the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
Government have recently banned the
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export of cumminseed because of ab-
normal rise in its prices in the country,
The National Agricultural Cooperative
Marketing Federation Ltd. and the
Nat.cnal Cooperative Consumer
Federation Ltd have been directed by
the Government to make purchases of
cumminsceds and to see that the pri-
ces do not fall below the remunera-
tive levels to the growers.

Criteria adopted by [Federation of
Indian Export Organisation and De-
partment of Commercial Intelligence
ang Statistics, Calcutta for inclusion of
Names of Export Firms in Directories

5173 SIRI NALHU SINGH Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state.

(a) what 1> the difference n the
criter.a adopted bv 1ne Federation of
Indian Export Orgamsation (FIEO)
and Department of Comimercial In-
teligence and Statistics Caleutia
(DCIS) for inclusion of names of ex-
port firms in ther respective direc-
tortes of the Indian exporters and
how do theiwr directories of exporters
differ from each othel

(b) what percentage «f tota] Indian
exports (value and weight) are expor-
ted to foreign countries by (1) Air,
(2) land and (3) Sea presently and
what were the figures at the end of
the First and the Third Five Year
Plans respectively;

(c) what percentage of Indian ex.
ports (value and weight) are carried
by (1) Rail, (2) Road, (3) Inland
waterways to International ports and
aiwrports from the hinterland present.
ly and what were the figures at the
end of the First and the Third Five
Year Plans respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
F.LE.O.’s Directory of Exporters in-
cludes names of exporters who are
memberg of R1EO. or any of their
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constituents, whereas the Directory of
Indian Exporters of the D.G.C.I&S.
includes names of exporters who have
good financial standing, export per-
Iormance/manufaeturing experience.
Hence, the two directories are not
comparable.

(b) and (c). Statistics showing quan-
tum and value of exports carried
by different modes of transport from
hinterland are not maintained.

During 1975-76 about 84 per cent of
India’s total exports including re-
exports 1n terms of value were by land
and seca

Number of persons in Undertakings
under Ministry of Finance

5174 SHRI SHIV NARAIN SAR-
SONIA Will the Minister of FINANCE
be pleased to state

(a) the class-wise (I, 1I, IIl and
IV) total number of persons in each
of the following Undertakings tunc-
tioning under his Ministry-

1 General Insurance Corporation
of India.

2 Life Insurance Corporation of
India,

3 Nationa] Insurance Corporation
Lta.,

4 New India Assurance Company
Ltd.

5. Oriental Fue and General In-
surance Corporation.

6. United India Fire & Genera)
Insurance Company Ltd.;

(b) the number of Scheduled Castes
and Scheduled Tribes in each class
and each Undertakings separately;

(c) whether the Government of
India's Ordersg relating to reservation
of vacancies are followeq in the mat-
ter of recruitment and promotion m
these Undertakings; and

(d) if not, the reasony thereof?
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206
THE MINISTER OF FINANCE (SHRI H. M. PATEL)
Officers  Develop-  Clerical Others
ment
Staff
‘National’ 957 1146 4025 1050
‘New India . 296 1668 3881 706
G.1C 79 156 33
‘United India’ 970 1319 4034 K143
*Onental’ 1187 1292 4280 1110
ToraL . - 3789 5425 16376 4042
L1c . 4086 7350 36719 P, 7997
GranD ToTAL . B 7875 12781 53005 12039
(b) Schel L 1 ( vet Scheduled Tnbss (€7 mduwated in brackets)
Officers Develop Clencal Others
ment
Stafl’
‘National . . =) 211 8)  68(x 6)  33(3 1)
‘New India 2 (3 —~(=) 40(t 3) 314 3)
G1¢cC . . 1(12) (=) 12(7 6)  10(30)
‘United India . . 10 1) 1(0°8) 170(4 2) 98(B°5)
‘Oriental’ —(—) 2(0-6) 124(2 9) 110(3°3) '
LI . 29(a5) 30(68) 1335(3 6) 1327(27)

(c) and (d) The LIC has been pro
viding for reservation for SC/8.T, in
its services from 1965 onwards After
nationalisation of the Life Insurance
Business 1n 1956 most of the employees
belonging to various grades were in-
herited from the erstwhile hife insur-
ance companies where there was no
provision for reservation of SC and
ST For the first time the Corporation
introduced reservations for §C. and
ST with effect from 1965 However.
as no direct recruitment to Class I
could be held from 19685-66 to 1975-76
it could not be possible to increase
the intake of SC/ST candidates 1n
Clasg I service of LIC. The direct re-

cruitment to Class I service has been
resumed since last year and provision
for reservation of posts for SC/ST.
has been made As regards recruit.
ment to Class II posts (Development
Officers) generally selection to this
cadre 18 made from amongst success-
ful agents The Corporation has
1ssued instructions to its Zonal and
Divisional Offices to make efforts to
enroll more and more candidates be-
longing to SC/ST communities as
insurance agentg 5o that sufficient
number of suitable candidates belong-
ing to these communities would be
available for appointment to this cadre
of development officers in the nesr
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future To improve the intake of
SC/ST in the service of the Corpora-
tion the Corporation has taken the
following special measures —

(1) relaxation of 10 per cent marks
at each of the three stages of selec-
tion viz (1) ehgibuuty (2) pre
recruitment test and (3) interview,

(1) Relaxation of upper age Limit
by 5 years

(111) Separate interview for SC/
ST candidates,

(iv) Re imbursement of TA for
candidates called for interview

(v) Recourse to ad hoc  recruit
ment 1n the event of unsatisfactory
responge from SC/ST candidates
at the time of general selection

(v1) Extention of reservation and
other concessions in the matter of
promotion as well, and

(vi1) Appomtment of Liasion Offi
cers for the effective implementa-
tion of the Reservation orders

After nationalisation of general in-
surance business it took some time for
the various general insurance com
panies to be fully integrated and they
started functioning on an integrated
basis only from 1975 Most of the em-
ployees of GIC and 1its subsidiaries
are transferred employees from over
100 insurance companies which were
not following any reservation rules
In Recruitment Rules the GIC has
provided for 20 per cent of vacancies
for members of Scheduled Castes and
10 per cent for members of Scheduled
Tribes
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Reservation for Promotion and Re-

cruitment of SC/ST in Undertakings

under Ministry of Tourism & Civil
Aviation

5175 SHRI SHIV NARAIN SAR-
SONIA Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) the class-wise (I II III &
IV) total number of persohg in each
of the following Undertakingg func-
tioning under his Mimstry

1 Air India
Air India Charters Ltd,
Hotel Corporation of India Ltd
Indian Airhnes

International Airports Autho-
rity of India

(S BT VI X

(-]

India Tourism
Corporation Ltd

Development

(b) the number of Scheduled Castes
and Scheduled Tribes in each class
and each Undertaking separately

(¢) whether the Government of
India's Orders relating to reservation
of vacancles are followed in the mat-
ter of recruitment and promotion in
these Undertakings and

(d) 1f not the reasons thereof’

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK) (a) and (b) The
information 1s given wn the attached
statement. N

(c) Yes Sir
(d) Does not arise

Statement
5]l No Name of the Organisation Totalnumber  Number of Number of Remarks
of employees Scheduled Scheduled
Castes Tribes
employces employees
1 2 3 4 5 6
& 2 Asir India and Aur India Class T 2,243 64 13 Ason
! Charters Ltd (Group A) 31-18277
Clnss I1 2,535 180 58

(Group B)

et e
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1 2 4 5 6
Class II1 5,804 1428 187
(Group C)
Class IV 108 94
(Group D)
f IndiaLtd.  Class I 49 2 .
3 Hotel Corporation of 1a (Group A)
Class 11 43 1
(Group B)
Class 11X 778 61 6
(Group C)
Class IV 704 819 16
(Group D)
. . . . Class 1 2,107 42 9 Ason
4 Indian Airhne (Group A) > e
Class 11 8,087 591 130
(Group B)
Class II 4,871 778 79
(Group C) ’
Class IV No wuch posts
(Group D)
! Arrports Authority of Class L 104 7 1 as on
3 lnze;::lt;:::na e (Group A) SI-12e77
Class II 148 12 4
(Group B)
Class 111 1,545 280 38
(Grou{ C)
Class IV 1,234 541 36
{Group D)
G Incha Tourssm Development Cor- (CGrlus I N 392 14 2 as on
d oul g1-12-
poration Lt Claos ﬁ Lo ; 3 77
(Group B)
Class 111 3,373 611 20
(Group C)
Class IV 1,976 570 26
(Group D)

Complaints against the Management of
(Kurtha) Gaya Branch of Union Bank
of India

5176 SHRIMATI PARVATH] KRI-
SHNAN: Will the Minister of FINANCE
be pleased to state

(a) whether Finance Minister has
received any complaint from the resi-
dents of village Musari, Thana
Kurtha (Gaya), Bihar against the ma-

nagement of Kurtha (Gaya) Branch
of Union Bank of India;

(b) 1if so, the details,

(c) whether Gdvernment are aware
that residents approached Bank
authorities for loan for purchasing
pumping set from authorised dealer

Hmdustan Machinery and  Pipe,
Kurtha (Gaya);

(d) whether it is a fact that the
Bank management sanctioned loan and
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.nsisted Lhat pump set be purchased
from another dealer (long distance)
Adarsh Machinery Kinjar,

(e) whether they have complained
that this cost them transport charges
of Rs 50/ and the pump set supphed
is of inferior material, and

(f) i so, whether gny enquiry will
be made?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Yes Sir

{b) to (e) The signatories have
complained that the Kurtha Branch
of the Union Bank of India wanted the
pumping set and accessories for which
they had appiied for a loan purchased
from a non authorised dealer whose
shop was located at a distance of 15
KM resulting in an extra transporta
tion expenditure of Rs 50 The
material supplied by the dealer was
also substandard The signatories have
prayed that such mal practices should
be stopped and defaulting offic als
punished

(f) 1he complaint has been forward-
ed to the Umon Bank who have also
received a similar complaint directly
The Regional Manager of the Union
Bank has been instructed to proceed
to Kurtha and investigate thoroughly
mto the complaint on the spot and take
suitable remed:al action

I wfrefe & afafeesd
fieraat oY wrw wvR W w7 Ao
o fereg Ferevad Wt ook §

5177 s wrTm  Wne ar
odza it A ferw g3 oz aary
1 a1 78 fF

(%) war g A= frafe
wfgFTe ot fawm ¥ farg wiva-
faaamay Y Few wrT e firerae
# Jrt & A d&T forwrmat & wiw
wx &7 widw Iy wigwfat B
faar e § AN IEF AT N § W
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wan fasgaeat g faodw s
gzaT &,

(&) #a1 ag W eagfrgm®
fearae, 1977 7 xfenm qoTarg=
N gfga @ q@ ¥ 5o wfanfa@ ¥
farg Jaoiv &1 fsrge & € W@
forrae &Y v 7 wTY IR QY
fzaqr H gia fam mr ¢ e

() wfx gwdma oo (7)) WX
() TISAT eTHE AT FT TWFR
TE FUTHY BT AR FT AOF 17 F1%
woraT fawer w1 @O &7 g
FHT ?

9fzA W AW faamw Gt (s
quarem ®tfars ) (7)) W aFv

() wwww & fafoee fagvo 7
sH1e 7 uAY frar fwwga #71 qar
AT AN AFTET £ )

() W] I

Bringing of Nationalised Banks, LIC
and Public Undertakings under Comp-
troller gng Awvditor General

5178 SHRT K A RAJAN Wil the
Minister of FINANCE be pleased to
state

(a) whether Government have
a proposal under consideration for
bringing the Nationalised Banks LIC
and Public Undertakings under the
audit umbrella of the Comptroller
and Auditor General, and

(b) 1f so, what action 1s proposed
to be mmt ated in this direction”

THE MINISTER OF FINANCF
(SHRI H M PATEL) (a) and (b).
The powers of the Comptroller and
Auditor General in connection with
audit of accounts are regulated in ac
cordance with the provisions of the
Comptroller and  Auditor General's
(Duties, Powers and Conditions of
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Service) Act, 1871, This Act provides
that his duties and powers in relation
to the audit of accounts of Government
companies shall be performed and ex-
ercised by him jn accordance with the
provisions of the Companies Act, 1956,
and in relation to the audit of the ac-
counts of corporations (not being com-
panies) established by or under law
made by Parlhament in  accordance
with the provisions of the respective
legislations. Accordingly the accounts
of Nationalised Banks and Life Insur-
ance Corporation of India are not
subject to the audit of the Comptroller
and Auditor General of India and there
1s no proposal under consideration of
Government for bringing them under
his audit.

Selection grade Auditors in the Audit
Department

5174, SHR!I K. A. RAJAN: Will the
Minister of FINANCE be pleased to
state.

(a) whether it is a fact that a Sub-
committee of the Departmental Coun-
cil of the Indian Audit and Accounts
Department has recommended that
the selection Grade Auditors in the
Audit Department be given a higher
Scale of Rs, 425--800 in order to
remove the stagnation in that Cadre;

(b) if so, whether any action has
been taken thereon;

(¢) if so, the details; and

(d) if not, the reasons for delay?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d). No,
Sir. An item “removal of stagnation
in the Selection Grade Auditor’s Cadre”
had come up for discussion in the third
ordinary meeting of the Departmental
Council, Indian Audit and Accounts
Department. This item was remitted
to a Committee of the Council for
further consideration and report. The
report of the Committee is awaited.
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Leave Reserve for ITOs in Income
Tax Department

5180. SHRI RAGHAVJI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that some
Leave Reserve Posts were sanctioned
in the cadre of ITO Clasg I in the
Income-Tax Department in the year
1977, and it so, how many;

(b) whether similar posts were
sanctioned in the cadre of I.T.O, Class
11; and

(c) if not, what are the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) Yes, Sir. One
hundred posts of ITOs, Class I (Juniox
Scale) were sanctioned as leave reserve
posts 1n August, 1977.

(b) and (c), In the cadre of ITOs,
Class II, 135 leave reserve posts exist-
ed till December, 1975 when all those
posts were converted into duty posts.
The question of sanctioning leave ve-
serve posts in this cadre is under
active consideration.

fafew w2 @ o Tenw

5181, Wt vemwY : FoT fae
A T qIT FY g7 w47 %

(¥) 197576, 1976~77 WX
1977-78 & 91 § o ¥ AIw,
gEET YEF, UV qAT JIGITHT
& srte faand g ww #y At
T O OR TAF gWEE F oSy
oI gIedtaE Qe ¥ sgiws v
g

(&) s a6t §  Qwmw
g st graaz §  foa
viaform  awew ax@  fear o,
i
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Y ¥ 3w ary v I Ay gt
TgY AT FWE, A, FOfRT wTHTH
wqr arefas i 1 g g

s vy —

(¥0® woay &)

faela ad AT g qeitfa arafas

T Fgay

1 2 3 4

I wmwx aar frm-wt

1975-76 1571 50 1800 00 2076 06*
1976-77 1982 00 2078 00 2104 95*
1977-78 2336 40 2300 00 1705 86
(wvadt, 1978 77F)

*EIY W AT YA ¥ GwSqT SHEA Wgktaw 1976 & WS 1975-76 A4T

1976-77 & faq 9w

199 24 FAT o q4r 33 42 FUAT To A #Fr a4k

agferar & wfasr &1
II @vm qew
1975-76 9 25 9 25 11 18
1976—77 8 75 10 75 11 69
1977-78 10 75 11 00 9 92
(w7aft 1978
ax)
Il s=wc
1975-76 43 00 52 00 54 46%%
1976-77 52 00 59 00 62 26**
1977~78 45 00 50 00 42 05
(verdr 1978
a%)

SN AT AT A F ReBATIHTT wiafraw 1976 ¥ wrta 1975-76 AT 1976~77
Ffauwm: 5 11908 Toqur 1 53 F0T Go W, M A agfoar iy

miva &1
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1 2 3 4
VI. wat
197576 4 50 475 5.17
1976~77 4.75 5 35 5.54
1977-78 5 50 5 75 4.73
(P7adr 1978
)

(m) faefrs ad 1975-76 TaT 1976~77 F YO Frafag & fratoon & qu
frd a1 ar @ ad w7 A W F At ¥ gowew gowm A9 R aqaw
r

(vew *TrT Fgar &)

TV 1975~76 1976~77
wig 7 (frad frmr w3 @ wfeer &) 241 24 299 07
R EE . . . 11 18 11 69
g 4T . . . 9 90 9 07
ZA-TT . . . 3 21 3 16
() (W *0T w9 ¥)

faeira a4 a5 wfafaaw 1961 FY QA
143(1) & gewta wTd N
o€ wr

1975-76 87 08

1976~77 . . . 93 69

1977~78 B . . 74 93

(31 femsay, 1977 &%)
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W A et & siwid W
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5182, w1 gt w gam
F}r qdzx W Arre fawre war

g I FY $97 F7 5

(%) #or ararers oEar ag
¥ 3w § weare et dEY @ T¢
fra s @ § foad wwrtw wwrw
FA gasNr & rhfafaar w1 W,
frar aik amar-oes 7 formm @ 8=
AT SHT RY gfaar Ay A,
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(=) afz g, a1 Favged sutar
30 g 13 Ar3a% w0 Froow
g7

TEq WY AR faama @ (o
gedte  wifrs) @ (%) ut (@)
qurs J oA ¥ fwe wrew
WAT A TAFAT AR KT FeEATT
qqzw fram s fgqae wrf ree
agyr g Anfy, wwERAga gre
aqr qdTm g & fawbor fear 8
gl 9T AEy Fram aq e &
ITTLQIq ITAET F | TN IFIT -
WA AUE WE 7 GO w7 Ay
X0 AT AT 7 F AT T AGT
qET WT AT AT & ZAM T4EHT H
qEE AT 07 q14q B giaam
93T A A AFN &1 HIT AT AW
® A qrAe T qfaar ¥ ¥ fAg 1w
ferraay frrm geg7 Fer )

Renuttances by Indian Residents from
Abroag

5183 SHR1 K MALLANNA wil
the Minister of FINANCE be pleased
to state

(a) whether any cases have been
brought to the notice of Government
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regarding the Indian residents abroad
who remit money to India through
compensatory payments, and

(b) 1if so, the action Government
have taken in this regard?

THE MINISTER IN THE MINISTRY
OF FINANCE (SHRI SATISH AGAR-
WAL) (a) and (b) Several cases
have come to the notice of the Gov
ernment where Indians abroad remut
money to India through compensatory
payments (1e otherwise than through
authorised dealers, as provided under
the Foleign Exchange Regulation Act,
1973) 1n contravention of the prov:-
sions contained 1n Sections Y(1)(b),
a9(1)(d) and 9(3) of the Foreign Ex-
change Regulation Act, 1973 In such
cases wherever the parties are found
guilty, penalties are imposed in the
adjudication proceedings as providel
under the Foreign Exchange Regula
tion Act, 1873 Wherever necessaiy,
prosecution 1s launched

Involvement of Grindlays Bank Ltd
in Maruti Motors Ltd .

5184 DR VASANI KUMAR FAN-
DIT Will the Minister of FINANCE
be pleased to state

(a) has the Government inquired
from Grindlays Bank Ltd about its
mvolvement 1n Maruti Motors Limit-
ed 1f so what was the reply received
from their Bank at Bombay and its
other Branches 1n the Country,

(b) has the Department of Mer-
chant Banking Division of Grindlays
Bank wrnitten off Rs 25000|- for pre-
paring project report of Marut
Motors, and

(c) 1n view of the questionable
methods like commussion, discount,
advertisement, finance brokerage etc.
in the books of Grindlays Bank per-
taining to Maruti Motors, Government
propose to 1nvestigate or initiate a
thorough probe of this Bank 1in the
above matter?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
dealings of the banks with their con-
stituents, including dealings of the
type referred to in the question, are
looked into by the Reserve Bank dur
ing the course of their regular/ad hoc
inspections and if any corrective action
is necessary the matter is taken up
with the banks. The Reserve Bank
have, however, advised that according
to the practices and usages customary
among bankers any information relat-
ing to individual constituents is not to
he divulged.

Payment of Excise duty by Jute Mills
in West Bengal

5185. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether a number of jute mills
in West Bengal are removing jute
goods without paying excise duty;

(b) if so, whether Government have
made any 1nvestigation to this effect;

(c) 1If so, the details thercof; and

{d) what action has been taken
against those jute mill owners?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). The
reports received by the Government
do not indicate that a large number
of Jute Mills in West Bengal are re-
moving jute goods without paying
excise duty. However, the information
in regard to the Jute Mills which are
indulging in this type of malpractice,
in the recent past, is being collected
and will be laid down on the Table
of the House.

Exemption of farmerg from Wealth
Tax and Death dutles

5188 SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Chief Minister of

Punjab has recently sent a proposal
to the effect that the farmers should
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be exempted from Wealth Tax and
death duties; and

(b) if so, the reaction of the Gov.
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Gov~
ernment of Punjab have staled that,
according to the custom prevalent in
Punjab, agricultural land and imple-
ments used for agriculture, which, in
fact, belong to the members of the
family, are shown as assets owned by
the head of the family. Hence, the
vaiue of such assets also gets included
in the value of the property passing
on the death of the head of the family.
The Government of Punjab have sug-
gested that having regard to this con.
sideration and with a view to improv-
ing the lot of agriculturists, who have
contributed a lot to the development
of the State of Punjab and to the
economy of the country as a whole. the
value of agricultural land and imple-
ments used for agriculture by farmers
in that State should be exempted from
estate dutly.

(b) The suggestion made by the
Government of Puniab 1s under con-
sideration.

Fertilizer Loan from Canada

5187. SHRI M. RAM GOPAL REDDY:
will the Minister of FINANCE bhe

pleased to state:

(a) whether Canada has recently
given Fertilizer loan to India; and

(b) if so, the total loan given and
its terms and condition3?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Yes, Sir. By an Agreement signed on
22nd February, 1978, Canada has pro-
vided a loan of C$ 10 million for
financing the import of fertilizers and
fertilizer materials (ie. Muriate of
Potash, Urea and Sulphur, etc.) The
loan will also finance 90 per cent of
the ocean freight costs involved in the
transportation of these commodities.
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The loan 18 supplementary to the
loan of C$ 32 milhion provided by
Canada on 6th October, 1877 for the
same commodities

The loan carnes no interest service
or commitment charges and is repay-
able in 50 years with an initial grace
period of 10 years

House Rent Allowance and Bonus fo
Tea Board Employees

5188 SHRI CHITTA BASU Will the
Minister of COMMERCE CIVIL SUP
PLIES AND COOPFRATION be pleas-
ed to state

(a) whether Government are aware
of the long standing grievances of the
employees of the Tea Board in respect
of House Rent Allowance payment of
bonus etec and

(b) 1t so the action taken for the
redressal of their grievances?

THE MINISTLR OF STATE IN IHC
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND (OOPERA-
TION (SHRI ARIF BEG) (a) Yes
Sir The main demnnds ot the Tea
Board emplovees are as under —

(1) Enhancement of House Rent
Allowance

(1) Piyment of Bonus

(u1) Introduction of
grades in the Tea Board

selcction

(b) Increased rate of House Rent
allowance to the employees of the Tea
Board has already Yeen sanctioned by
the Government from 1st March 1978

Since the Tca Board is not an insti-
tution established for purposes of
profit hence provisions regarding pay-
mert of bonus do not apply to the
employees of the I'ea Board

The other demands concerning selec-
tion grade have been considered by
the Government and grant of selec
tion grade to Group C’ and D’ cadres
excluding staff car drivers has already
been approved in principle and the Tea
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Board directed to proceas the creation
of selection grade posts, 1n gccordance
with the guidelines given in Ministry
of Finance OM dated 10-1-1977 Other
demands within the purview of the
Tea Board are being looked into by
the Board

Increase 1n Productive Potential in
Public Sector

5189 SHRI PRASANNBHAI MEHTA
Will the Mimister of FINANCE be
pleastd to state

(a) whethrr during the 1977-78 the
publy ector has 1awed 1its productive
p~tential mm companson to 1976-77,

(b) if so, to what extent,

(¢) the ma n reasons for this in-
c1ease

(d) whethir the Government have
approved various projects for expan-
sion of existing capacity and new
schemes,

(e) 1f o what mie the projects for
expansion and

(f) the details of the new scheme?

THE MINISTER OF FINANCE
(SHRI H M PATLEL) (a) and (b)
The information iegarding enterprises
mn which production increised signi-
ficantly duung 1977-78 as compared
to the previous vear 1s given in the
statement laid on the Ilable ot the
House ([Placed in Library Sce No
LT 1980/78]

(c) the major reasons for improve
ment 1n performance are

(1) Higher demand resulting
better utilisation of capacity,

(1) Commissioning of new pro-
jects,

(1) Better utihsation of capacity
by diversification and

(iv) Provisioning of balancing

facilities

(@) to (f) Information regarding
investments exceeding Rs crores,



225  Written Answers CHAITRA 10, 1000 (SAKA) Written Answers 226

which require the approval of the Gov-
ernment of India that have been sanc-
tioned is given in the statement laid
on the Table of the House, [Placed in
Library. See No. LT-1080/78].
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Misuse of Staff Oars

5191. SHRI MAHI LAL: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived complaints that the official
staff cars are being misused for per-
sonal work by the senior officers and
drivers of various offices of Govern-
ment of India; and

(b) i so, the steps taken by the
Government to check the misuse of
Government vehicles?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b). No
specific complaints about the misuse
of Staff Cars for personal work by
the senior officers and drivers of
various offices of the Government of
India have been brought to the notice
of the Finance Ministry in the recent
past. However, certain instances of
improper use of Staff Cars for private
purposes were brought to the notice
of Government in earlier years and
detailed instructions were issued to
ensure that the rules framed for regu-
lating the use of staff cars are strictly
enforced. The Ministries were in-
structed to take effective steps to en-
sure the use of Staff Cars strictly in
accordance with those instructions.
The Staff Car Rules contain detailed
instructions regarding control of staff
cars, the responsibilities of the con-
trolling officers, the kind of journeys
for which staff cars are intended to
be used, the journeys for which the
use of staff cars is totally prohibited,
the kind of non-duty journeys for
which staff cars can be used on pay-
ment at prescribed rates etc. The rules
also stipulate that the use of staff cars
is not permissible for journeys to
places of entertainment, public amuse-
ment, parties, pleasure trips etc. Jour-
neys for purposes of shopping or for
taking children to schools also fall in
the prohibited category. The use of
staff cars for such purposes even on
payment is not allowed. The con-
trolling officers have been made res-
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pongible to ensure effective supervi-
sion over the use of staff cars. For
this purpose, they are reguired to see
inter alig that the Log Book ig main-
tained in the prescribed form in ac-
cordance with the instructions. Thus
the steps already ftdken by Govern-
ment would act as a deterrent against
misuse of staff cars.

Changes in Policy to Export Iron Ore
5192. SHRI MUKHTIAR SINGH
ALIK

M :
SHRI G. M. BANATWALLA:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government propose
to make some changes in the policy
in regard to the export of iron ore;
and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). There is no proposal at present
under consideration of Government to
make any change in the policy in re-
gard to the export of iron ore except
that efforts would be directed towards
diversifying the markets as well as
the commodity mix so as to maximise
domestic value added to this tradi-
tional export item,

Foreign Debt/Aid

5193. SHRI VIJAY KUMAR
MALHOTRA: Will the Ministen of
FINANCE be pleased to state:

(a) what is the total external debt
of India as at the current financial
year and which are the top ten donor
countries;

(b) what is the Government's policy
in regsrd to receipt of foreign aid in
consonance with India’s objective of
self-reliance; and .
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(¢) how much time will the Gov.
ernment take to achieve the objective
of net zero foreign aid and complete
freedom from external debt?

THE MINISTER OF FINANCE"
(SHRI H. M. PATEL): (a) The esti-
mated total amount of external debt
of the Government of India outstand-
ing as at the end of current financial
year (March 31, 1978) is Rs. 11,339,41
crores at the current rates, and the
top ten donor countries are the U.S A.
Federal Republic of Germany, the
UK, Japan, Iran, Canada, France, the
Netherlands, U.S.S.R. and Iraaq.

(b) and (c). One of the primary
objectives of our planning 18 to ensure
the couniry's continued progress to-
wards self-reliance. However, no:
target date has been proposed for
attaining a ‘'zero net-aid’ position in
the Draft Five Year Plan (1978 83)
since external assistance on conces-
sional terms is needed at the present
stage of the country's development as
a supplement to the domestic resource
mobilisation.
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